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• 
LEG ISLATIVE ASSEMBLY. 

Friday. 13th March. 19.16. 

The Assembly met in th" Assembly Chamber of the Council Hou8e nIT 
Eleven of the Clock. Mr. President (The Honourable Sir Abdul' Rahim) 
in the Chair. 

QUESTIONS AND ANSWERS. 

UNEMPLOYMBNT IN INDIA. 

1184. ·Dr. P. B. Banerjea: (a) Has the attention of Government been 
aTawn to the quarterly statistics collected by the International Labour 
Officc at .. b.e end of December, 1935, which show that registered unemploy-
ment nag' declined in all European countries as compared with the corre-
!;ponding figures for the previous year? 
• (b) Is it a fBct that IndiB is not mentioned in the list given in these-

I'j,1\ tistic8 ? 

(e) Will Government be pleased to make a statement regarding un-
(,Jllplo,Vment in India during the year 1935? • 

The Honourable Sir J'rank Noyce: (H.).l have seeD the figures in ques-· 
tion. They show that unemploymf'nt,· hMl decreased in some European. 
countries !lnd increased in other!;. 

(b) Yes. 
" (c) Unemployment statistics are not eollected and figures of employ-

ment for 1935 are not available. But the k>tal -figures of employment in 
factories, mines and railways for 1934 showed an increase of about five· 
per cent. above the figures for 1933 and I shall be disappoint'ed if those 
for 1935 do bot show a further increase. . 

1Ir. X. A.nanthaaayana.m Ayyangar: Are any steps being taken to· 
collect statistics of unemploymeDt Itmong the educated classes in tliis 
country? 

The Honourable Sir ~  Boyce: Several questions on this subject 
have been answered in this House· in the course of this Bession and' 
prpviom RpRRions. 

Xr. X. Aoanthasayanam Ayyangar: Has any beginning been mlln(' ill' 
tllHt. direetion:) NO a·ns,,·cl' to such n question has yet been giv(ln. 

The Honourable Sir I'rank Boyce: Answers k> similar questions have· 
been given on several occasions. The difficulties in the way of collect.jng-
unemployment statistics have been pointed out, find it may also be i'epelltelt 
that attempts were made· at the last census to collect them for mirlrlle-
class unemployment, but unfortunately they proved fruitless. 

( 2449 ) • A 
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Dr. P. N. Ba.nerjea: Hus unemployment, generally speaking, ~  
()r deC'reflsed? 

The ,Honourable Sir I'r&nk Noyce: I am unable to answer that question 
,except m regard to employment in factories, mines and rllilway,;, I have 
said that the figures showed un increase in 1034 over those of 1033, and 
that I have littl(' doubt personally that' the figures of 19B!) wil\' show Il 
further increast', ' 

Mr. T. S. AvinasbiUngam Ohettiar: In view of the ghl.vity of the 
:situation caused by unemployment, will GOVCITllllent seriou,sly consider the 
~ t on of ('renting II a n '~' to {'ollect statistics on this point? 

The Honourable Sir ]'rank Noyce: 
Sir, Govprnment nre unable to obtain 
factorics, mines Rud rll,ilwnys, thnt is 
ind-1st.rinl employment, 

I have explained the diffwuU,y, 
figures except. for mnployment in 
to 1\ limited t'xtent in regllrd to 

Mr, T. S, Avlnashilingam Ohettiar: But do not (iovernment, agree 
that t.hese (litli!'lllt·ips onght j,o be fae('d nnn solved and not shelved? 

The Honourable Sir I'rank Noyce: 2\1" Hononrahl(, fripnd is, if 1 mny 
:say so, introduc,ing an argument" 

Mr. II. Ananthasaya.nam Ayyangar: Has IIny attempt, been made too 
ask the severnl univE'rsities which Rre turning out. graduat.es and under-
graduates, year after year, to collect these statistics? 

The Honourable Sir Frank Noyce: As far us 1 know, t.hl' Univursitics 
(10 not ltIaintniu nny re('ore] of tllP employmenj, of their gradulltes, 

Dr, P. N. Banerjea: \\'ill Gu\'erllllH.'nt ('onHider tlw desirabilit,,\ of 
t,aking steps to relieve unemployment? 

The Honourable Sir )'rank Boyce: Thnt. Sir, ~' IInseR out of the 
present. question, 

Mr. II. Ananthasayanam Ayyangar: At If'HHt jn ('olle<,j. st,at,isties{ 

The Honourable Sir J'rank Noyce: In view of Dly Honourable friend's 
derisive laughter, I may say that a very important report has recently been 
received, and that, although it is a report to a Local Government, the 
Government of India. will also consider it., 

Mr, T. S, Avinashllingam Ohettlar: Will they pluce the rOHult of their 
~~on at on of t.hat report on the table of the House? 

The Honourable Sir )'rank Noyce: . It is quite impossible for me to give 
any undertaking of that character at this ta~ , ~  their on a~ on of 
the report yields any useful results, these results WIll, of course, ObViously, 
in due course, be communicated to the House, . 

~ 



QUEtlTlONtI AND ANSWERS. 24lH 

AMOUNTS BBOEIVED BY THE GoVERNMENT OJ!' BENGAL 1!'ROM THE REVENUB 

COLLEOTED ON ACCOUNT OJ!' THE SALT (ADDITIONAL) DUTY ACT. 

1185. *Dr. P. X. Banerjea: Will Government be pleased to state: 

(a) the total revenue collected on account of the .Salt (Additional) 
Duty Act, since the imposition of the Duty; 

(b) the &mounts colleoted year by ye&r at the Bengal ports; 

(c) the amounts .made over to the Government of Beng&!; and 
(d) the manner in which the amounts received by the Government 

of Bengal have been spent by them? 

Xl. A. ]I. IJoyd: (a) The tot&! amount collected up to the end of 
.January, 1936, was Hs. 41,86,660. 

(b) The eollections at the Bengal ports In t,he sume period were 
Hs. 28, ,~ . 

(c) A sum of Hs. 15,34,O<XJ has been mude over to the (Jovermnent of 
Bengal up to the 30th of September, 1935. 

(d) The amounts have been used to strengthen t.he ~  nmmeial 
position of t·he Province. 

Dr. P. N. Banerjea: What was t.he spceial purpose for which thi!l tax 
was levied '! 

Mr. A. ]I. Lloyd: 'fhl' tux Wilt; imposed in order tu give assista.nce 
to the Indian salt. indm;tr,v. 

Dr. P. N. Banerjea: Has that been done In Bengal? 

Mr. A. H. Lloyd: The LUX wus not. imposed in order to give IlRflistallce 
to the Indilln suH inrllll,try in Bengal, but to the salt industry in India; 
and undouhtedly it hus given very wnRiderabl(' assiRtancp t.() the Indian 
salt induRtry in' Tndia. . 

Dr. P. N. Banerjea: But will Government lIonside)' thp desirability 
of request.ing HlP (iovernrTlPnj. of Rengal t.o.lpnd Rome ossistance 'to f.he 
RAJt, indIlBt.r.v in Bengal? 

Mr. A. H. Lloyd: ThH.t, matter has been ~  fllIly debnted in the 
House on repeated occnsionR. 

Mr. M. Ananthaaayanam AyYangar: What is the upshot? 

Mr. A. H. IJoyd: The Government of India ore not, prepared t.o make 
any Buch recommendation. 

INCREASE IN THE IMPORT DuTY ON NON.EMPIBE LINSEED On.. 

1186. *Dr. P. X. Banel'1ea: (a) HR.!; the attention of Government been 
drawn to the decision of the House of Commons in approving an increase 
in the import duty on non·Empire linseed oil from 70 shillings to 100 
shillings per ton ? 

A 2 
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(b) Will Government be pleased to sta.te whether any drawback is· 
sHowed if the linseed imported into the United Kingdom is crushed within 
the country? 

(c) Will Government be pleasedo to state whether with the increase in 
the import duty from 70 shillings to 100 shillings per ion of linseed oil. 
the drawback will also be increased? 

The Honourable Sir Muhammad ZatruUah Khan: (a) and (b). Yeo, 8il·. 
(c) Government have at present no information. 

JIr. T. S. AviD..,biUngam OhetU&r: Are Government aware that this 
drawback system virtually cancels the preference given to In,d.ian linseed? 

The Honourable Sir MUhammad ZafrUllah lD1an: No, Sir. It operatos 
to a very small extent with regard to that portion of linseed which if> 
crushed into oil in the United Kingdom. But it is a very small proportion 
of the total imports of linseed into the United Kingdom. 

Dr. P ••• Banerjea: 'Yhat is the effert of the gystem of. drnwhacks 
on the Ottawa Agreement? 

The Honourable Sir Muhammad Zafrullah Khan: Will the Honourable 
Member kindly explain his question It little further? 

Dr. P .•. Banerjea: How has it affected, for better or fol' wors(" <;0 

far liS India is concerned-this system of drawbacks? 

The Honourable Sir Kuhamm&d Zafrullah Khan: A8 I have said ill 
reply to the previous 'question, to t~  extent to which the drawba?k it' 
given to that extent, the preference IS affected. But, as I have saId, It 
is a very small proportion of the total imp.orts of linseed that are. crushed 
into oil and exported from England. It, IS on ~. upon that portIOn that 
drawback can be asked for. 

1lIr. T. S. AvlnaahlUnlAm Ohettiar: What is the percentage of imports 
crushed into oil? • 

The Honourable Sir Muhammad Zafrullah ][han: I cannot say exactly. 
but I think it could not bp very much more than 10 per C'f'nl. M~' illl-
presf!ion if! that it is pvpn les1\ than thll.t .. 

JIr. T. S. Avtnashilinlam Ohettiar: Ifol surh drawback permisf!ihlp unrlpl' 
the ot.t.awR Agreement. for articles other than wheat,? 

The Honourable Sir Muhammad ZafruUah Khan: I answered that. 
yesterday in reply to question No. 1178. 

TRADE NEGOTIATIONS BETWEEN TIlE GOVERNMENTS OF THE UNITED KINGDOM 
AND DENMARK. 

1187. *D1'. P .•. Banertea: (a) HM the attention of Government been 
dTawn to the statement recently made by Mr_ Malc:J1m MAcdonald. 
Secretary of State for the Dominions, to tbe effect tha.t the United Kingdom 
hRd informed the Dominion Governmentg of its intention to conduct tradp 



QUESTIONS AND ANSWERS. 

'negotiations with Denmark 80 as to give these Governments an oppor-
tunity of expressing their views, if they thought that their interests were 
affected? 

(b) Has a similar communication been sent to India? If so, will Gov-
f,rnment be pleased to place this communication before this House? 

'l'he Honourable Sir Muhammad Zafrullah Xhan: (a) Yes. 
(b) The India Office were informed at the same time and in the same 

terms as the Dominions Office by the Board of Trade and the information 
waB passed on to the Government of India by the India Office. Govern-
ment do not consider that any useful purpose would be served by the, 
publication of the letter. I would also invite the attention of the HonoUr-
able Member to my reply to parts (a) and (c) of Mr. Avinashilingam 

·Chettiar's question No. 1178 on the subject. 
Mr. S. Satyamurti: Have Government considered this communication, 

and come to the conclusion that their interests were ~.ot affected? 
The Honourable Sir Muhammad zafrullah Khan: Yes, Sir. 
Kr. T. S. Av1nubntnlam. t~  Are. they asked to give any pre-

ference to any goods from Denmark into India? 
The Honourable !fir Muhammad Zafrullah Khan: No, Sir. 

AlfOlJNT SPENT ON MAINTAINING THE OFFIOES OF THE POSTMASTERS GlilN1UUL 
IN DIFFERENT CmoL:ms. 

1188. *1Ir. D. K. Lahiri Ohaudllury: (a) Will Government be pleased to 
state what amount they have to spend on maintaining the offices of the 
P-ostmasters General in different circles? 

(b) Is it a fset that the amount,s spent are charged in the postal tlide 
of the accounts? If so, why? 

:Hr. G. V. B~ oo  (a) A statement giving the required information is 
placed on the table. 

(b) No. 'fhe expenditure being of a general nature is divided between 
the various branches of the Department concerned as explained in foot· 
Dote (d) on page 6 of the Posts and Telegraphs Detailed Statements in 
support of Demands for Grants for 1986-87. The second part of the ques-
tion does not arise . 

. I:{tattment .~ o n  IiJzpenditure incurred during 198'*·35 lor the Offices 01 the P08t-
a~t  (;"n.errl'l and the Director 01 PORts (11Id Telegraplt8, Sind and Baluchistan 

ViTcle. 
Name of Cirole. 

Bengal and A88am 
Bihar and Ori88a . 
Punjab and N. W. }'. 
United ProYinc'&'> 
Burma. 
Madras 
Sind . 
Bombay 
Central 

Total 

Expenditure. 
Rs. 

6,42.209 
2,06,923 
4.96.007 
4.22.200 
2,92,627 
4.74.216 

95.971 
0.85.381 
2.28.484 

34,43.018* 

* N. B.-This excludes a BUm of Rs.324. lying tmallocated to e. particular cirolo. 
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EuOTION OF A 'BUILDING AT RAMNA (DAOOA) FOR AOOOMMODATING THB RAMNA. 
POST OFFIOE, DAOOA TELEGRAPH OFFIOE AND THE DIVISIONALTELEOBAl'l[ 
ENGINEER'S OFFIOE. 

1189. ·1Ir. D. E. LabJr1 Ohaudhury: (a) Is it a fact that o ~nt 
contemplate erecting a building at Ramna (Dacca) for accommodatmg 
Ramna Post Office, Dacca Telegraph Office and the Divisional Telegraph 
Engineer's Office? 

(b) Is it a fact that the proposal is pending for the last 20 years? 
(c) Is it a fact that during the hrst 20 years, some 20 schemes were 

prepared for the building? 
(d) Is it a fact that in connection with the proposal during the last 

20 yeaI'll, ull the Postmasters General and Deputy Postmasterll Ocmeral 
and the Director of Telegraph Engineering visited Dacca? 

(e) Is it 1\ fad: t.hat t,heHe otlkers spent Hs. 20,O()() liS their travelling 
allowance? 

Mr. G. V. BewOOl: (a) 'Fhe fact is, that a building to house the offices 
of the Divisiona.l Engineer, Bna of HlP Hub-Divisional Officer, Telegraphs, 
ill alreaay under construction. Government propose to construct, during 
1936-87, another building to accommodate the Dacca Telegraph Office and 
the Ramnu Sub-Post Office. 

(b) Yes. 
(c) No. Three different lI('hellles we/'e proposed at different tillleH, but 

these did not Illature for vlU'ions reasons. 
(d) Dacca is an important ('entre unrl the otlicert:; melltionod would 

visit it in the normal course of t.heir duties. Oovernmellt huve no informa-
tion whether any of them did so specially in l:onneetion with the building 
proposals. I may add that Daeclt WI!." for muny years t ~ headquarters 
of a Deputy Postmaster-General. 

(e) Government hu.ve no ilJiol1Hutiou nOl' would it be possib\p t,o 
collect. it. 

Kr. K. Ananthasa.yanam Ayyangar: What is the amount OJ' proportion 
likely to bl' obtained by lett-ing out· tht· building to others, compared ~o 
the amount to be invested in this building? I ask this, because it is again 
and again said that the Postal Department is a commercial concern. 

Mr. G. V. Bewoor: The building is not intended for letting out: it i8 
intended to accommodate II depart.mental offiC{'. . 

Kr. D. It. Lah1ri Ohaudhury: With referclwc to part (e) of the question, 
is it a fact, that. Rs. 20,000 wer(' "dually spent as travelling allowance? 

Mr. G. V. Bewoor: T have all'l'Hdy said tbat. we hnv(' no information. 
We cannot. collent this informat.ion for the IAflt flO monv vears; it is not 
possible to collect it; the documents are not available. . . 

:Mr. D. It. Lah1ri Ohaudhury: T have got the information that 
Rs. 20,000 were spent as travelling allowance. When it was possible for 
an outsider like me to get the information, it should be possible for the 
Honourable Member to get the details. Will he kindly tllike the trouble 
to enquire into the matter? 
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Mr. G. V. BeWOor: If t.he Honouruble l'\'lclIlber will supply Tne with 
the information wbieh he has ('ollect.ed, I will have it checked t.o see if !t 
is correct. 

CoNSTRUOTION OF QUARTERS FOR THE STAFF OF THE RAILWAY CLEARING 
ACCOUNTS OP1l'IOE. 

lloo. *Rai Bahadur Seth Bhagchand Son!: (a) With referencl' to t.he 
answer given to Rtarren questions NOR. 622 and 630 on the 27th 'February. 
1935, will Government please state if any site bas been selected for the' 
construction of '!ullrt.en; for t,he staff of Huilway Clearing Accounts' 
Office? 

(b) HHS the building of quarters been talwn in hand? How long will 
it ta ~ to complete the builcJiings? 

(c) Are Government aWl1re tbat the staff is being put to a great 
hardship for want of quart.ers, and Itre they prflpared to expedite com-
plet.ion of the quarters? 

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). No site· 
hal' heel! definikly seleet,p<1. In vip\\' of the present tinaneilll situation, 
I 11m Ilnubl!' to say when the building of qllarteJ'R can be taken in hand'. 

«.) 'f'llis (·onsi<lt'r:dioll 11111, '~'  I,ept ill view hy Government. 
1 

EXEMPTION OF THE STAFF OF THE RAILWAY CLEARING ACCOUNTS OFFIOE,. 
TAKEN FROM OTHER RAILWAYS, FROM EXAMINATION FOR PROMOTION 1'0< 
HrGHER GRADES. 

n91. *Rai Bahadur Seth Bhagchand Soni: (a) With reference t·o the 
l,pph to st,arl'ccl qucslion No. 627, have Government considered tht,' 
:Idvisai>ilil,y of exempting the staff of the Railway Clearing Account!:! 
I Hllet., takell from ot.her B.n.ilways, from examination for promotion tf'. 

~~  grades:) 
(h) It; it a facL that Lhe 81.:1([ taken [rOIll the Great Indian Penill!,;1l1" 

;!llIl Ea:::l Indian Railwuy8 bas been exempted from such examinatioIlR 
wlterCIII' OJ(' !';t./lff taken from t.]w BOllllmy, Bal'oda IIlIel Central India 
Hailwl1Y hus nJt yet been exempted? . 

(e) Are CTOvernment prepared to exempt thiR staff from examinations 
for promotion tt. higher i'tade arid give promotk>ns to such staff which 
],:11' hil Itprto been WIthheld for want of examinations 'I 

Mr. p. R. Rau: (II), (b) and (c). Orders huve been issued to the 
Director, Railway Clearing Aeeounts, that tlw ex.('ompIlIl.v staff of the, 
Bombay, Baroda and Centrlll Illoitl Hltilwny who held permanent posts 
substnnti vel \' OD fhnt railway when i,hey were transferred to the UailwH.y 
Clearing AccountR Offiee aion),: with the foreign traffic work may be 
exempted frOlIl eXllrninution rest.rietions for promotion to higher grades if 
such examinations are not in fOr('lfl on the Bombay, Baroda and Central 
India Railway. 

RETENTION OF CERTAIN ARMY HEADQUARTEBS OFFICES IN SIMLA DURING 
THE WINTBB. 

1192 .• JIr. S. Satyamurti: (a) Is it a fact that on the grounds of ~~tn a 
being the Headquarters of His Excellency. the Commander-in-Chief 
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(where the Commander-in-Chief doce not however stay during winter), 
certain military offices are retained t.here during the winter? If so, is it 
s fact that the great bulk of the Indian clerks of Army Headquarters are 
kept to winter at Simla, while the Commander-in-Chief, his principal statl 
·officers with the grellt bulk of British clerks, and the Defence Secretariat 
are in New Delhi? If so, what are the reasons underlying this? 

(b) Will Government please state (1) the total clerical strength of 
Army Headquarters, (2) the number of British and Indian personnel 
making the total of (1) above, and (3) the respective strength of the two 
o(lategories at (2) that are hrought to Delhi anu kept at Simla eluring the 
~~  .~ 

(c) Will Government please state the allowances that are given to 
Superintendents and Assistants of Army Headquarters during the winter 
.ah :Qelhi and Simla? Is it a fact that no allowances A.re given to 
Superintendents aud Assistants remaining st Simla? Are Government 
.aware that the latter is the costlier of the two stations named, and the 
men are put to extra expenditure incidental to keeping off the extreme 
winter of Simla? If so, why? 

(d) Will Government please stat!! the r.easons for which the Delhi 
derks of Army Headquarters are giveu large allowances in addition to the 
-opportunity to escape the Simla winter '! 

(e) Are Govl:jrnment aware of the grave resentment felt by Simla 
derks in consequence of their having to spend the Simla winter without 
any compensatory allowances which are glven to the Delhi Clerks? If so, 
what steps have they so far taken to remove their discontent? 

(f) Will Government please state the amenities afforded to the Simla 
winter clerks in comparison to those prOVIded for those brought to Delhi 
during the winter? 

(g) Are Government aware of the ahsence of any educational facilities 
.at Simla during the six winter months for the childr.en of those Govern-
ment servants who have to stay there? If so, what steps have they so 
far taken to remove this particular Rn ~a  from which the staff suffer? 

(h) Will Government please lay on the table a statement showing the 
amount of travelling expenses incurred by each of the Simla winter clerks 
in connection with the removal of his family Ollt of. and bringing it back 
to, Simla for the winter months, <luring the lRst five years? 

Mr. G. R. "._ Tottenham: (a) to (f). Himla is the official headquarters 
-of the Army, and. chiefly owing to laek of accommodation in Delhi, it 
is at present necessary, at the cost of considerable inconvenience. to retain 
a considerable proportion of the Arm.\' Headquarters staff there all the 
year round. This proportion includes at present 71 out of 175 British 
clerks and 479 out of. 662 Indian clerks. The sections of Army Head-
-quarters which move to Delhi are chosen according to the nature of their 
work and the importance attached by His Excellency the Commander-in-
Chief to having them WIth him in Delhi. In the caso of sections not so 
-selected all the personnel, whether British or Indian, remain in Simla 
for the winter. The Master GeDeral of the Ordnance Branch accounts for 
the largest number of those who stay there. and out of a strength of 314 
-only 24 move to Delhi. Of these nine out of 89· are British and 15 out 
-of 275 are IndiaDs. Those who move to Delhi receive allowances to 
~o n at  them for having to leave their headquarters for half the year. 
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while an allowance is also granted to the lower paid clerical establishmen' 
'01 those offices that remain' in Simla as compensation for any additional 
expenditure that they may have to incur on fuel, etc. I think I have 
answered the Honoura.ble Member's other enquiries sufficiently in the 
replies I gave on the 4th September. 1985, to Mil'. Asaf Ali's question 
No. 87. 

(g) No. I understand that, except during the usual vacation. several 
schools remain open in the winter months at Simla. 

(h) No. 
1Ir. S. Satyamurti: May 1 knO'\" what is meant by the phrase . 'lack of 

accommodation in New Delhi" '! 

1Ir. G. R.I'. Tottenham: Lack of accommodation in New Delhi means 
that there is not sufficient accommodation in New Delhi to accommodate 
.them. 

1Ir. S. Satyamurti: May 1 know whether Government have considered, 
·or are considering the question of providing increased accommodation for 
these people who are left behind in Simla, admittedly at great inconvenience 
to members and to the Department? 

1Ir. G. R.I'. Tottenham: 'rhe question is under consideration. 

1Ir. S. Satyamurti: How long has it been under consideration? 

1Ir. G. R.I'. Tottenham: For about seven or eight years, I think 

lIIr. S. Satyamurt1: Has any estimate been formed of the cost required 
for providing additional Ilccommodlltion for t.ransferring AU these people 1iO 

Delhi? 

Mr. G. R.I'. Tottenham: Yes, Sir. 

1Ir. S. Satyamurtt: What is the estimate? 

IIr. G. R. F. Tottenham: About Rs. 4() lakhs. 

Mr. S. Satyamurti: And hnvt' n~' nttempts been mllde to find tha. 
money:) 

Mr. G. R.I'. Tottenham: Not yet. 

1Ir. S. Satyamurti: Why not. Sir? 

IIr. G. R. F. Tottenham: BeCAI1!!f' thf're art' other more importan$ 
measures, I presump. 

1Ir. S. Satyamurtt: With reference to the answer to part; (d) of the 
question, may I know why the Delhi clerks are given large allowances, 
while they escape the rigours of the Simla winter? 

Mr. G. :8.. 1'. Tottenham: I gave the answer to that in my reply. I 
'Said that those who move to Delhi receive allowances to compensate them 
'for hI>. ing to leave their headquarters for half the year. 
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1Ir. S. Satyamurti: What is the totnl amount of t,hpsl' a o n ~ '! 

Mr. G. B.. 1'. Tottenham: I could not h>1VC tilt' figures. T hlLVO a list here 
of tho rate at which allowanccs are given. hut. I do Hot know what t.llt' tot.al 
amounts to. 

1Ir. S. Satyamurt1: With retorwce to part (g) of the que8tion, may I 
know if tlw Hononrable the Army Secret.ur:v hus Rutisfied himself aft,er 
enquir.Y thllt there is udt'quate provision for tlw educ:ution of the children 
of all those left hehind at 8imlu by this Depllrtmeut during tIl(' winter 
months? 

Mr. G. R ..... Tottenham: I J'ucuiVt·d II Iibl of t.lw .~  that remuin 
open in 8imb. during the enId wcnt,her. lIud thoro .~ four or tiVl' of them. 
I think t,hat is suffillient. 

Mr. S. SatYIlDlurt1: With reference t.o the am; Wei' to clausp (h) of the 
question, has any sto.temf'nt been compiled? 

JIr. G. R.I'. Tottenham: No, Sir. 

Mr. S. Satyamurti: \Vill (iO\'Pl'llllHmt h., good ('!ltlugh \." "(Jll\pile a 
statement, ? 

JIr. G. B.. 1'. Tottenham: I do IIO\' Ihillk WP ('()uld afford t.h.. t.im" or 
trouble involved in asking every clerk to send in a bill. It would take If. 
great deal of timf> and t.rollble, and it, is vury doubtful wlwther the result. 
would lit' of any vnltw, us tlll' clerk!! thl'lIlilf'I \'('10\ \\'oule] still ha \'\' to ,mnd thnir 
fsmilie!; away "aud get th('1l\ bilek, 

Mr. S. Satyamurti: AuJ, t1wrl'fol'P. it is 1H,1 \\'01'1.11 111I,il' whil(' I·" ' ' n n~ 
this qUf>stioll from thut. poinl, of vipw! 

IIr. G. B.. 1'. Tottenham: W(' huve l'xaJ!lilWLl il· fl'Olll I,hat point. of view, 

Mr. S. Satyamurti: AIl(1 1m, Uw,v flutiRfit'd thaI ther(' it; 1111 iUl'ouv('nienof> 
to them:) 

1Ir. G. B.. 1'. Tottenham: We haW' to take a great mun." conflirlerations 
into account in examining this quest.ioll, Ther(' ifl the fuct, thui tIH' clerks 
who remain in Simla during the cold weather probably do not. givE' U8 as 
milch value for our nJOI\('Y /II' if they \\ un' in Delhi, the' additional expendi-
ture that wou1d he involved ill taking them to Delhi, and 80 on. The most 
important is the fact that to bring them down would cost n Vflr,V lnrge Rum 
of mmw:v. 

Mr. S. Satyamurti: A"e Government. considering the question of pcrrnH-
n~nt  t ~ n  the Army Hoadquarters to New Delhi? 

1Ir. G. B.. 1'. Tottenham: No, this question hilS not been definitely 
considered. 

1Ir. Lalchand .avalrai: May 1 know, with reference to part (d.) of th& 
question, whether there is a large difference in allowances between those 
who remain in Delhi and those who remain in Simla? 



QPEI'ITJON!'I At\'D ANSWERS. 

Mr. G. R. P. Tottenham: J think the Delhi moving allowances ure on 
tho' whole less thuII the Simlll winter uJlowances. But the Simla allowunces 
are only given to the more subordinate members of the office establishment. 
They Ilre not /otiW'll to thl' llIor(' highly pnid members, sHch HI'! Superinten-
dents. 

Qui Muhammad Ahmad Kumi: I s there any special point iu keeping 
the Army H eudqultrters at Himlll ~ Is it only to keep up the old tradition 
or is there any special convenience? 

Mr. G. R. P. Tottenham: I do not think thre is allY special point. ]n 
the old duys, tlw hl-'lIdqIlHrt.E'rS of the Army were fixed at Simla. 

Qui Mum&JDmad Ahmad Kuml: When the staff of the Army remain 
for ahout, six months ill tlH' plains and· for about six months in Simla, is. 
it not prolH'r t hut hoth th(' pl.wef' should be hl'lldqullrtl'rs? 

Mr. G. R. P. Tottenham: 'I'hifi if.! a qUl'stiol1 of opinioll. 

Mr. S. Satyamurti: Hit\'(' Uo\'enllllt'llt eulelllated the extra cust involved 
in t,ile ~ t, 1I1')'Il11g(,llW\l1. hy tlw location nf lIw Army Hendquarters, part 
beillg ill :-;imill. ;lIlcl pHrt hdng ill Iklhi:' 

Mr. G, R.I'. Tottenham: I clo llot quit,e uuderstand whut the HOIlOUf-
ubI!' j"lt'III/'(,1" IIIt'nll!' II," HJ(> t,,,tra ('ORt of tltt' I"'P!'I<'nt I rrnngpments. There 
is no I' xtra ('OR f , 

Mr. S. Satyamurti: I alii a;;](illg' wli l'th PI' t. t~ nn~' Headquarters. by 
kppping a portioll ill Himla 1111 1·11(' YPUI' round and by hringing down to Delhi 
a portioll for Hix IIIOlit hs !llld ill king t,hl'lJI hack, are not incurring extru ex-
plmditlll'l', C'illllPIlI'(,d with 011wl' clc'parhll!'nts whieh movt' out; to Simla once 
in ~  1ll0llt hs and., ('oHI<' 1I,l('k 'Igllin, 1 all! rf:'i('rring to the cxtrn cost 
in\'ol \'l·rI In' t 111'8(' dlln1 arrangt'IDl'lIt ~ . 

:Mr. G. R. F. Tottenham: In tlw ad-lilt! tno\'ing'! 

Xr. S. Satyamurti: A lid kl'l'ping :! j)ort,iclII t iwl't' , nnrI ~ n  !L pm·tim) 
hen'. 

Mr. G. R . .,. Tottenham: I still clo not quik understand what the 
Honourable Member means. It. would cost, probably something in the 
neighbourhood of between one or two lakhs a year to move them up and 
down; it would cost somewhere in the neighbourhood of about Hs. 40 
lakhs to provide the full amount of accommcdation in Delhi to receive 
&11 these people, if t,he," did (',ome down from Simla t,o Del hi, 

:Mr. S. Satyamurtl: '\Thy nrfl t.hey not cO)nsidering the qllestioll of 
permanentl," loenting th(' Arlll.' Hpltdquarh'rR in N(,w Delhi. all the year 
r01lnd? 

IIr . .G. R. P. Tottenham: WIH'I! the Civil n ~ a t 'ntR )nnke lip their-
mind, WI' shall follow suit. 

Xr. S. at ~ t  And t ~ will wait. WI ~'  rrlllke lip Y(Hlr minel! 
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Qui Muhammad Ahmad !tazmi: So far us HlP eivii departments are 
cuncern(·d, is it not It fact thAt, only u port.ion of them goes to Simla, the 
remaining part, remaining 011 lit Delhi 1 

Mr. G. R. 'I. Tottenham: :No, Sir. 

Qui Muhammad Ahmad !tumi: III the elise of the Army, the lower 
subordinate staff remains a.t Simla. If they are also kept at Delhi, instead 
of at Simla, and only a }Jan. of the staff gops t.o Simla, would it not be much 
cheaper lind more eCHlYenil'nt to the s1,aff? 

Xr. G. R • .,. Tottenham: Whetlwr it will be Illore eOIl\'enipllt to t.he 
:staff is entirely a question of opinion. 

Qui Kubammld Ahmad KaIm1: A question of expenae and a question 
of convenience, not a quest.ion of opinion. 

Mr. G. R . .,. Tottenham: It wuuld cost the samp amount of money to 
build new quarters in Delhi, whet,her the st.aff remained there the whole 
year round or not. Thp init.ifll pxpenditurp would hp vpry great in either 
.casc. 

Mr. President ' ' ~ Honourable t:)ir AbdUl: Hlthirn): Next qtH·stiOll. 

MOVE OF OERTAIN OFFICES Jo'ROM AND TO SIMI,A. 

nU3. *1Ir. S. Satyamurtl: Will Government please state why the 
-offices enumerated at (A) below (whose headquarters is also Simla) must 
.come down to Delhi during the winter, while offices at (B) below, must 
winter at Simla? 
(A) Public Works Branch. (B) Military Works Branch. 

Solicitor, Government of India. 
Indian Stores Department. 
D. G., I. M. S. 
Archreological Department. 
Department of Commercial Statist-it's. 
Intelligence Bureau. 
Civil Aviation Branch. 
Public Service Commission. 
Director of Army Audit. 
Military Ac('ountant General. 

Judge Advocate General. 
Director of Contracts. 
Director of Medical Services. 
Director of Farms. 
Director cf Remounts. 
Director of Veterinary Services 

o~o  of Ordnance Services. 
Director of Ordnance Factories. 
Direetor of t ~ . 

The Honourable Sir Henry Oraik: 'fhe muteriHl necessary for an answer 
is being collected and will be laid on the tuble when ready. 

Kr. S. SatyamUlti: Ie there any met.hod behind this madness, or is iii 
merely decided from time to time, nt thE' will and pleasure of those who 
:are in" charge of these Departments ? 

The Honourable Sir Hemy Oraik: I have to ascertain the reasons from a 
B ~  number of Depa.rtments: I have non yet had t.ime t.o do it. 
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TtrBNING OUT OF PmVATE SCHOOLS FROM H IREl) PREMISES IN NEW DBLBl' 
BY THE CENTRAL PuBLIC WOBKS P~. 

1 Hl4. ·lIr. lIuhammad Anwar-1l1-Aslm: (a) Are Government aware that 
certain recognised and aided schools have rented buildings in New Delhi, 
8:S they have no buildings of their own ? 

(b) Is it a fact that the landlords of such buildi\lgs have been called upon 
by the Central Public Works Department, Delhi, to get them vacated by 
the schools and utilise them for residential purposes only? 

(c) Is it now the intention of Government. that the schools affected' 
hy the notices issued by the Central Public Works Department, Delhi, 
should hold open air classes, or should' be closed for want of their own' 
huildings ? " 

(d) If the answer to part (c) be in the negative, are Government 
prepared to cancel the notices iSBued by the Central Public Works Depart-
ment, Delhi, until such time as private schools are able to find their own 
huildings in New Delhi? 

(e) Are Government prepared to allot suitable sites to private schools? 
(f) If not, are Government prepared to provide at their own expense-

the required Humber of schools to meet the growing needs of the residents· 
of New Delhi before turning out private schools from hired premises? 

Sir Girja Shankar Baipal: (a) Yes. 
(b) TIl[' ('PTiI·ral Puhlic "'orks Depnrtment, is in no way concerned. The 

positioll it-; l,llllt sit.es in 1'\1'"' Ddhi have been leased out for specific purposes. 
and if the terms of the lease are violated by the lessees, notices are issued 
to them by the Delhi Administ.ration in order to, secure conformity with, 
the terms of the lease. 

(c) (hlYPI'nment, desire the schools to be located- in suitable areas. 
(d) (tOYl;rtlllwnt. hnn" all'(·nd:v !'Ihnwn such leniency as was possible in the 

mutter. 
(e) Th{· g ueRt.ioll of providing sit,ps for school buildings, of privately 

managed school". if' at prpspnt. under the consideration of thf' Delhi 
Administrat,ioll. 

(f) Does not :UiRt'. 

INDIAN AFFA1R8 IN FLn. 

1195 .• :Mr. Ram Narayan Singh: Has the attention of Goverruuent 
been drnwn tn thO' editorial article Itppearing in the Hindustan Times of 
the 23rd February, 1936, entitled "After Kenya, Fiji" in conneetion with 
Indian 8ffairs in Fiji, and if so, will Government be pleased t,o make a full 
statement on Ill! points raised in that article? 

Sir Girja Shankar Baipai: With yrmr p(·rmission. Sir. J slmll repl.v to 
questions Nos. 1195 and 1196 together. 

The at.tent.ion of o ~ n nt has been drawn to the article io t,he 
Hindustan Timu referred to by the Honourable Memhers. They have also 
seen th(· rpport, of the Tunln Development Committee which recommends 
that the establishment of a Government controlled township at Tavua is 
desirable in the int.erests of the community and of the public heRlth and' 
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that, a.s pa.rt of this township,u section of high ground, unsuitable for 
business purpo.s, should be reserved for European residential liites. 
Government have made suitable reprssentlti,iolls tQ His M,ltjesty' s Govern-
ment. 

lIr. T. S. Avinash1lingam Ohettiar: Have GoverUDlcllt t.ill now taken any 
,other steps than mukiug suituble representations? 

• 
Sir Girja Shankar Bajpai: The occusion IlItF; 1101 urisen l{) do anything 

else. 

lIIr. T. S. Avinashillngam Ohettiar: In :lIly matter concerning jndians 
oversens '! 

Sir Girja·Shankar Bajpai: nIHt iF; :I yel'y large qllestion. 

Mr. S. Satyamurti: With reference to the answer to cluuse (c'), llIay I 
'know ",hilt is the Intest iuformation in the P ~ ,RR on of th(> Government 
with regard to the lUat,ter lIctually? 

Sir Glrja Shankar BI\Jpai: TIl(' rPI'GJ·t, ('arn(' to om Hotiee OIl t,hl' Hih of 
Februur.y: we sent a tell'grnlll t{) Hi" M R ~ '  o ~ n nt on tlIP 2nd of 
Mllrch: Owre has lIot I)(-'('n t imp pnough t.p Ipnrll v('r:v milch. 

JIr. S. Satyamurti: a~' I talw it, tlwrdore. tl1P.V huvt' 1I0t lll'urd uny-
;t,hing in reply? 

Sir Girla Shankar Baip&i: ~o. w(' have 1I0t, heard nn:vthing. , 
lIr. S. Satyamurti: Do tc\pgrnmfl t.ake kn clIlYR? 

Sir Giria Shankar Bajpai: No: 1 p}-pgrnms (10 1101 t.ake t-en days; but, it 
iakes something over six w('clu! for H report of this kilJd t,o go from Fiji t,o 
His Majesty's Govemment. It. is quite posRihlr it, hilS not. I:'wn renched 
them. 

lIr. S. Satyamurti: Tfl Fiji o1lt-Ridl' If'lf'gTllphic (lommunication wit,h t,he 
world? 

Sir Girja Shankar Bajpai: A recommendation has heen mude to the Fiji 
Government, that there should he reservation for Europenns: t,he Govern-
ment at Fiji will doubtless forward this recommendation to His Majest.y's 
Government in England. My Honourable friend does not. wish that we 
should ask the Fiji Government Lo takp It decision in t-hiR matter very early: 
we are quite s('tisfied with things as they arl'o 

Mr. S. Satyamurtl: J am simply asking whether Government are taking 
all necessary steps to prevent u finnl deciRion hping taken by His Majesty's 
Government over their a ~  

Sir Girla Shankar Bajp&i: I do not thinkthnt His Majesty's Government 
will t'l.1lro a decision in this matter over their head. because, when in Kenya, 
tl similar question arose-1 am not now talking of the reservation of the 
I.ighlands, but the reservation of residentia.I sites in townships-His 
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Majesty's Government gave the fullest opportunity to the Government of 
India to consider the matter, and, as u result of that consultation, they 
refused to let any segrega.tion exist for residential purposes in n.~a. 

Mr. Bam Karayan Smp: Is it not a fact tha.t racial discrimination is 
also the policy of the Fiji Government and that the British Government 
approve of it? 

Sir GlrJa Shankar Balpal: I am really not aware of any racial discrimi· 
nation in Fiji. 

:Mr. lI.am Narayan Singh: How is it that on the Tavua Inquiry Committee 
no Indian was represented? . . 

Sir Girja Shankar Bajpai: That in itself is not a sign of racial discrimi-
nation, hecause the Tuvua Committee was not primarily for the purpose of 
developing t ~ township for residential purposes, but for the development of 
a wharf. 

:Mr. Ram Narayan Singh: Ts it not a fad that one Mr. Barton is IlD 
expert in the 8cience of racial dis(lriminatbn, and he wus, therefore, brought 
from Kenya and appointed as Colonial Secretary of Fiji? 

Sir Girja Shankar Bajpai: I am not aware that Mr. BarLon is nn fl:xpert 
in racial segregation, nor am I dware that he was introduced into Fiji for 
the purpose of introducing racial 8egregation .. 

INDIAN AFFAIRS IN FI.n:. 
t1196. *:Mr. T. S. AvinashUlngam OhettiU':: Will Government state: 

(a) whether they are aware of the sub-leader in the HindtuJtaa 
Tim('8, dated the 23rd February, 1986, entitled 'After Kenya 
Fiji' ; 

(b) whether the faet.s contained in it are true; 
(e) whether the 'l'avull Development Committee has recommended 

thot. n section of the highland unsuitable for business pur-
poses should be reserved for European residential sites; and 

(d) if so, what action they have taken in the matter against this 
discrimination against Indians? 

DISCRIMINATION BY COUNTRIES AGAINST INDIANS. 

1197. *Mr. T. S. Avtnashll1ngam Ohettlar: Will Government state: I 

(a) what countries llavc discriminated against Indians; 
(h) what. steps they have taken against those countries whioh have 

discriminated against Indians; , 
(c) whether similar restrictionR are placed upon the nationals of those 

countries in India; 
(d) how many countries have prohibited employment of Indians in 

their services; and 
(e) how many men belonging to those countries are in Government 

service in this Cbuntry? 

'~ o  answpr to thi. ' '~t on ··n answer to '1ul'IItion No. 1195. 
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Sir airja Shankar Balpai: {a) A statement showing the countries in. 
which Indians Kre subject. to cCl·tain disabilit·ies is lAid 011 the table. 

(b) and (0). None, so far. 
{d) The attention of the HonoUrable M~~n  is invited to the replies 

given hy the Honourable Sir HenQ' Crllik to question No, 808 on the ~t  
March. HlHil, und quest.ion No. 696 of this SeKsion Hnd the supplementanel> 
thereto. At; '~ n  countries outside the ~ ' informHt.ion is not. avail-
able. 

(e) The in!ormatioll is not readily available. 

Statement sl.mrifII(J till' (!OIl1ItT iu i1l wMch India", art .... ,bj'c" tn certai .. lJUabiliUes. 

1. South . Africa. 
Z. Canana. 
3. New Zealand. 
4. Australia.. 
5. lJouthcl'n Rhodesia. 
6. Kenya. 
7. Zanzibar. 
8. Ceylon. 
9. Malaya. 

10. FiJi. 
11. United States of America. 
~. l'ol-tnguese East Africa. 

13. l'anRJIJa.. 
14. French Indo·China. 

Mr. T. S. Avinaahillngam Ohettiar: With regard to the answers to 
clauses (b) and (c), may I know wbat action it is proposed to take:' 

Sir airia Shankar Bajpai: T hUH' explainf'd that. no action has bl<en 
t ~n so fAr. 

Mr. T. S. AvinaahiliDgam Ohettlar: 01' ~t.  the.\' ever propose to 
take' !tny adion lit, 1111 ? 

Sir airja Shankar Bajpa1: J do not think so: not, at present. 

Xr. T. S. AvinashUtngam Ohettlar: May I know what are the kinds of 
faCIal discrimination that are metod out to Indians in those countries of 
which my Honoura.ble friend has placed a list on the table? 

Sir Girja Shankar Bajpa1: If m:v ono ~  friend will look at the list 
of countries here, he will find the number of such countries as 14: I cannot, 
in the course of n supplementary answer, give him information as to thl' 
nature of the discrimination to which Indians in all those countries are sub-
jected: but T may inform him that. a statement is being laid on the table 
of the HOllse, if it has nl)t heen laid a ~ , in reply to another question 
esked by Mr. Husenbhai Laljee, aud t.here my Honourable friend will find 
Hurh informat,ion I1S we have . 

• Dr. P ••. B&Derjea: Will Government be prepared to ta.ke stepR to pre. 
vent discrimination? 
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Sir .QIrja Sh,..,W Balpat: That is a hypothetical t o~. 
:IIr. S. Satyamurtl: May I know if Government are considering any 

titeps to prevent Hctual discrimination against Indiant!in these countries, 
fourteen in number, and if they' are not considering any stepe. why they 
are not considering any such steps? 

Sir Glrja Shanka:r Bajpal: '!'hat, again, is ruther a large question. Take, 
for example, South Africa. I have answered questions about that from 
t,ime to time: that js the country where discrimination is most acute. In 
the other cl'llutries, it is not possible, in the first place, to say that discrimi-
nation is against Indians alone: it is discrimination against people whe are 
not mhahit,ants ,)f the country; and I may inform my Honourable .friend' 
that this question of rct!lliatory action against countries like South Africa 
has been considered by Government, and the position is that, as against 
more than 200,000 Indians in South Africa, there arc even less than a 100 
South Aft'ieuns ill this country; and it is not really that you can take 
retaliatory alltion with IIny effective results. 

Mr. S. Satyamurti: Is that the reason? Will Government examine thc 
whole que8tion as a self-respecting Government interested in the welfare 
and dignity of its nationals abroad, and lay a statement on the table as to 
the rensom; why thf'y feel that they can take no steps in this matter ~  

Sir Glrja Shankar Bajpal: I have broadly explained the reason now, 
!lalllely, that the disparity in numbers between Indians in t,hose countrios 
and the nationals of those countries in India is such that retaliation 
~n t a  of helping the Indians in theBe countries is likely t') hurt their best 
interest.!>: that is the main reason. 

:IIr. S. Satyamurtt: Does it apply to all the fourteen countries? Is this 
the considerNI opinion of the Gm'ernment of India? 

Sir ~ Shankar Bajpal: I huve answered in regard to countries within 
the British Empire with which I am primarily concerned. I think the 
Honourable the Foreign Secretary will be Itble to unllwer in regard to 
count.ries outsid£' the British Empire. 

JIr. S. Satyamurti: May I know if Gevernment will be good enough to 
lCollect information with regard to the countries outside the British Empire 
where discriminat.ion is practised agD-inst Indians, of one Jdnd or another? 

Sir Aubrey Ketcalfe: That, information is already being collected in 
answer to another very voluminous question put doWJl by another Honour-
~  Member. 

JIr. T. S. Avtnuhllln,am OhetUAr: Are Government aware that there 
l1re other States against whosc ,nationals we cannot take any action, but 88 
against whom other action can be talwlI. for instance, the boycott of Zanzibar 
ICl0ves? 

Sir Girja Shankar Bajpal: So far liS the cloves question in Zanzibar is 
'concerned, we discussed the matter fully in Simla, and I have answered a 
number of questions on that subject here. I am hoping that it will not be 
necessary to resort to retaliatory action, but that we shall have a settlement 
which is satisfactory and honourable to all the parties concerned. 

D 
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111'. M. A. llDDah: ~  I know whether the Gotiernrtietlt M ·fDdia 11llve 

considered that t ~' hn \"(;' !lny ~ n t on thut they .co.n apply:l ./ 

air Cllrja ahaDlr&r BaJpal: It. depends: is my Honoumble friend referring' 
to Zanzibar or to ot,her countries gcnernlly? 

1Ir. M. A. lbmah: My qUl'stion IS ihis: I um using the word "sanctions" 
in the latest Bense of its meaning; just tiS the sanctious ure being .applied 
aguinst Itul;\' liB ItIl Ilggressor, arp the Goverlllnent of India prepared to; 
consider whoUlt·r they ('tin npply SOlUt' Sl\llC'tions to redress these grievlIllees? 

Sir Cllrja lJhanJrv Bajpal: Well, m,\" Honouruble friend will appl'oc;iute . 
the fnct that. the question of sanctions will depend upon the magnitude of 
the interest.s involved. and I can give him this Rssurance that, if Govern-
ment come to thl' conclusion that in ('ert-Rill circumstances BIlnctions ca.n 
be t. ~  enforced Hnd that there is no other a~ of achieving the-
object, t ~ question will n o t ' ' ~' h(' considered. 

1Ir. a. aatyamurt.l: As regardR tlw answer given b;\' the Honourable-
the Foreign nocl Political ' ta ~ .. , mit.\' I know, Sir, when he expects to 
bl' in n position to place the information on nhe table of the H.ouse '! 

air Aubrey .. \calf-: 1 enunot exactly say. Sil'o I have forgotten 
when the question will come up. but it. ~ 1\ matter of the whole world, and 
it is natural that. it will t.ake Bome time to collect nJI fht' informlltinll. As 
1: explr.ined t.o the House, T think, the other day, in answer to another 

~t on, the ~., t, on lllws of Americfi. which contain certain discrimi-
nations agllinst ",hut is known Its the barred zone, not only in respect of 
Indio, but also in respect of II large number of othcr ' ' t ~  ill A8ill. 
these regulations IIlone fill two large volumes, and the American Govem-
ment, t ~ ' t:'X/lreRR their inability to givc us a memorandum whi6h 
wOlllrl explain pXIl('Uy whllt nrt' the disnbilities applied to Indians. All 
the:\, RII." t '~' elln do is to tul!:e cnch p'llrticular case of an individual and 
JUlY whether or not. tllnt iTlflividnnl is permitted lind on what condWons to 
enter and rel;lide in the cOllntry. I merely quote this to show ·the complexi-
ty of' the information asked for and that it will take a long time to Rs('ertain 
f'xncth· whut· !Ire the various disllbmties npplied to Indians and to other 

' ~ ~ in All t.he conntrie .. of the world. 

JIr. s. aatyamurti: Will Government consider the question of placing 
hefore tht:' Ronst:' the information in pllr!.s 1\8 they reeeive it from the· 
various countries, ond not wait t.ill the last· of th(' countries sends infol'ma-
tion? 

"'.$r A.Ubrey Jletcalfe: Certninlv. I am prepnred always to give informa-
Uori' about pnrticular countries. but the Honourable Member. whom. I am 
I'eferrin!! to, hilS nlnced a l1u('stion on the Order Paper which concerns 
~ ~' count,r:v in thp. world. 

lit. S. Satvamurtt: Will Government, therefore, '~on  that Ques-
t o~ in parts and plnce the infonnntionas tllev I{et it on the tllble of the 
H OtlSt:'. nndnot wnit till tlle last. of t.11e count.neR sends information?' 
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,Sir. ~ Sbankar BaJpa1: Sir, my Honourable friend's request. is being 
o ~  with. We are placing on the table such infonnation as is avail-

able. 

. .QUi lItubammad Ahmad J[umJ: Is there a.ny count,ry in the world 
whICh does not apply sn.v kind of discriminntion so far as Indians are 
ooncemed? 

Sir Girja Shankg Bajpai: I can mention several. 

QUi JlubammAd Ahmad Jtumi: Outsid'e the Brit.ish Empire? 

8ir Gir1& Shankar Bajpa.i: Yes, I can read out the nllome8 of the coun-
tries. There is the United Kingdom; there is Fr.ance. 

Mr. T. 8. AvtnaahWngam Ohettlar: May I know. Sir, if the United 
l\iugdom does make discrimination in Cypher Bureau? 

Sir Girja ~ Bajpal: Cypher Bureau is not a country. 

IIr. T. S. Av:In&8hilingam Ohettiar: Yes, they do make discrimination. 
, '. . 

RECOMMENDATIONS' OF THE STRAIT SETTLEMENTS TRAUB CoMMISSION. 

1198. *Mr. T. S. AViDaShUingam Ohettiar: Will Goverrunent. state,; 
(a) whether they nre nWHrt' of the f'uh-lpfHling nrticle of the Hindu, 

dated the 20th ' ~', 1936; 
(b) whether the fa.cts' stated in it are true, and what is the Lxtent 

of t.he deeline; and 
,~ ~ what were the reeommendations of the Stfllits SetUement ',rrade 

Commission? 

The Honourable Sir :Muhammad Zafrullah Khan: (n) t~ . 
(11) and (c). (lowTIIIIJ('nt hllvl' 110 offici!d infonlllltion regarding tht" 

ll'i,moinimc'ut of t\H' Strnits Settlement Trado Commission or the meeting, 
of the Indiun Challiher of Commerce Ht Ringupore. As regards the t>-ade 
bdween TndiH find Hw Federated l\fU\IIV St.!ites, tlw Honourable Member 
iR refen-ed'to Vohmie n of the AnnuRl 'Stflt.emeot of, the Sea-bornf! Tradp 
of British India for thfl veRI' ending Htst March. Hl84 , It eop:\' of whicb: 
is in tIl(' I .. ib1'81'." of t,hp Lf'gislut,\11'f', 

DELHI FORT GAR))EN IN THB ARcnAEoT,oCHCAI. ARK.\ OF THE CITY. 

1199. *M:r. Ram Narayan Singh: Will Government be pleased to ta~  , 
. , (a) the average da.ily' and annual. ~o  from ~ to  o ot ~ 

of t t~ DelhI FOit gal'den III the archreologlcal arelt. 'of the' 

",,' \!T 'Ct>' 't ' ~ ~  a n~at' a.n t  o~ t ~ ~ ~  ?('t,he ~ ~ .garden; .. 
an ~... " .. " . ",' l' 

(c) the surplus, if any, and wwys of its expenditure? 
B 2 
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Sir Qirja Shankar Ba1pat: (a) There is no income from visitors' to ·the 
Delhi Fort Garden ail such. The admiilsion fee that is charged admite. 
visitDr to nil t.he monuments within the Fort area, and averages Rs. 49 
dnily and Rs. 18,000 yearly. 

(b) The expenditure on the upkeep of the garden was Rs. 8.68{ in 
1934-35. 

(c) There arc no separate receipts for admission to the garden. The 
question of a surplus from garden fees does not. therefore. arise. 

Kr. Bam lfaravan SiD.ch: Is the Honourable Member aware that there 
is -a system of taking bak8hi8h there_ by the servants? 

Sir Girla Shankar Bajpa1: No, Sir; I have never been asted fOr bllk- . 
• hi,h myself but if my Honourable friend will bring any specific instance 
of that kind to my notice, T shall look into the matter. 

Mr. Bam lfarayan BIDp.: Is the Honourable Member aware that when 
big people visit the place, employees there come forward and show them 
things, and explain to them their hiF·torical importaQce, aQd. at the time of 
their departure these employees ask for bakshi8h, and it is given:? 

Sir GlrJa Shankar Ba1pai: There are guides in any case. Mv friend 
does not probably appreciate the tlct that there are oertain individuals 
"'hose appearance is so generous that it invites supplications for babAial 

1200. *JIr. Sham Lal: I am not putting this question, Sir. 

RBOONSTBUOTION OJ' QUBTTA CANTONKBNT. 

1201. ·Kr. Sham Lal: (a) Is it a fact that Government contemplate 
spending enonnous amounts of money, ranging to crores, on the recon-
struction of QueUa Cantonment 'I 

(b) Is it 8 fact that Government propose to grant the reconstruction 
contracts to some British and foreign finns and ignore Indian interests? 

(c) Is it a fact that some British firms have actually been approaohed 
by the officials concerned in the reconstruction to put in their tenders? 

(d) Is it a fact that the official in charge of these contracts has dpcided 
to grant Quetta reconstruction contracts to British and foreign firms in 
preference to Indian contractors and firms? 

(e) Will Government please state their policy on the basis of which 
these contracts are to be granted 'I 

Bir ,A,llbrev JletcaHe: (1\) The information asked for was given bv the 
Honourable the FinanrA Member in his budget speech, to which the Hon-
ourable Member Is referred. 

(b) No. 
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(c) All invitations to tandet· have been advertiaed througbthe public 
prEiflS. 

(d) No. 
(e) By selection of the lowest tender received that complies with the 

eonditions laid down. 

Mr. S. Satyamurti: Sir, has Government's attention been drawn to 8 
statement published in this morning's papers that a foreign expert has 
arrived in India,. Ilnd is now on his way to Simla to direct the Quetta 
operations. and that they have decided to use materials which are likely to 
be foreign materials rather than Indian materials? 

Sir Aubrey lIetcaUe: No. Sir, I have not seen the statement referred 
to. 

Mr. S. Satyamurti: Have Government come to any conclusion with 
regllrd to the type of materials, which ought to he used in the reccwstruc-
tion of Qllett,a? 

Sir Aubrey lIetcalfe: No, not so far as I am aware. I think the only 
conclusion they have como to is that in most CRses it will he neceB8ary to 
build wh;lt :11'8 known 8S earthquake-proof hOUlles on earthquake-proof 
lines. 

Mr. S. Satyamurti: Have Government examined the question from the 
point of vjpw whether that decision means the non-encouragement of Indian 
rroduets, and the encouragement of non-Indian products? 

Sir Aubrey :Metcalfe: I lumll,\ t.hink that could he a point of view 
which woul(l aifect. the TllRttoC'r. 

Kr. S. Satyamurtl: Will Government re-examine the matter, and de-
cide it after taking into full account the imperious need for encouraging 
[ndinn n ~t , \I·herever pOFlsible? 

Sir Aubrey KetcaHe: 1 think, Sir, the House may be quite sure tha.t, 
if materinls of the neceRsarv kind lire aVRilable or can be manufactured 1D 

India., they will certainly be used. 

1Ir. S. Satyamurti: III fixiug those materials, will Government consider 
not only the question of eurthquake-proof,-which is very important, I 
grant,-but also the question that, in place of foreign goods, equally good 
substitutes may be manufactured or found in India? 

Sir Aubrey Ketcalfe: I think that is a hypothetica.l question. 

JIr. S. Satyamurti: I am asking whether, in coming to their conclusion 
on this ma.tter with regard to materials used for reconstructing Quetta, 
they have taken or will take into consideration the question whether the 
expenditure of money on such n. large scale for rebuilding _Quetta is not 
to be diverted to Indian pockets as much ns possihle, by considering 
whether Ind:an products may be uRed for the purpose of rebuilding Quetta 
against earthquake shocks? 
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Sir Aubrey Metcalfe: t have already said ~ at 1. feel qwte.sure t?at, 
if materia.ls of the required type CRn be found 10 IndIa, they w111 certainly 
he lIsed. . 

JIr. S. Satyamuni: How does the Honourable Member feel quite sure? 
Has he IIny information t.hat this mn.tt.er has been or will be considered.? 

Sir Aubrey .etcalfe: Is t.his a cross-examination, Sir? I have stated 
the B t~on of Government, and I cannot say anything more about it. 

Mr. S. Sat.yamurt.i: Will Government state whether they will 'Pass on 
to the authorities who are in n. position to decide this question, and impreBB 
upon them the imperiouB need for encouraging Indian industries in the re-
building of' Quet.t.a ? 

Sir Aubrey Ketcalfe: I ~  quitf' sure that. the authorities will consider 
the ~n t on full:-. 

Mr. S Satyamurti: 'WiIl Government forward this information t('l that 
quarter? 

Sir Aubrey Ketcalfe: I am not sme whRt. quart.er the Honourable Mem-
ber if; referring to. 

Kr. S. Satyamurti: That is t.o say, the J.luthorities who decide this 
question, and impress on them the great need for encouraging Indian 
indust.ries when spenrling Indian t.ax-payel'f!.' money? 

(Aft.er a pause.) 

~ ~' 1 know, Sir, what the reply to my question is. 

Sir Aubrey Ketcalfe: Whl\t information do('s t,he Honourablf:' Member 
require? 

Mr. S. Satyamurti: I W!lnt information on the action proposed by the 
GO"el'nment, of India in Jorwarding to the authorities who will deoide the 
manner of spending these seven crores. and if they have impressed on 
those Itut,horities thf> imperious need-I think I speak for a large section 
of this House-of lJpending t·he Indian t.ax-payers' money on Indian indus-
tries. "herever possible? 

Sir Aubrey Ketcalfe: The Government of India will themselves decide 
the matt€r. There is. therefore, no occasiOn for them to forward their 
view!I to n~' authority. 

Mr. K. Ananlhalayanam Ayyangar: Have any plans and estimates for 
the purpose of reconstruction been already prepared? 

Sir Aubrey KMcalfe: I understand that, they are under preparation. 

lIr. Lalchand Navalrai: May I know when the work will ~ n  
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Sir A,brey Ketc&Ue:As ';aOOO: ils 'it has been given to contract which 
has not yet been d'one. 

Mr ••. Anan\haa&yauam AYJangar: Are ' o~ n' n nt llWQre that, 
80 recently .as a week or so ago, thel'(", were earthllllRlce shocKs round about 
Quett.a, and that it, if! useless to build there? 

Mr. President (The HOllo\ll'ab)(' HiI' Ahcl\lr Hahim): ~ t, question. 

JIr .•. Alal Ali: May J put a supplemental')" question? Have any 
Japanese pXlwris bel'lI ~ n ' t. '  as regllrds (lart.hqlHlkc-pl'oof hOllseR. be-
cause, 1 unrlcrsLmrl. thai ttll',\' P'OSRPRS I hI' heRt knowledge on the fiubject? 

Sir Aubrey Metcalfe: 1 Ihink the,\' have. but if the Honourable Member 
wishes fol' aetual information Oil thnt point. T Rhnll have to ",,], fo)' notice. 

Mr. S. Satyamurti: IR it, II fuct thllt plum; tin' no/' to be prepared by 
GovernnH'llj,. hul til(' ('olltl':wlorl' hllv<, to fin til(' snme anfl suhmit, them 
to Gowrnmrnt:) 

Sir Aubrey Metcalfe: ThilL 1 helieve, is n o ~ t, hut T shall have to 
fisk for l1oti('p if l1w Hortol\l'nblp 1\fpmbcl' ",iRhps fO)· nccmrntf' information 
on the point, 

STOPPING OF OERTAIN FAOILITIlDS BY THE STATION MASTER OF LAWRENOEPUB. 

1202. *Bhai P&rma Nand: (a) Is it 8 fact that the Station Master of 
Lawrencepur has suddenly stopped facilities in the matter of clearing and 
forwarding goods, which had been afforded for the last fifty years? 

(b) Are Government aware thnt such It step involves great hardflhips 
to customers and is detrimentllA to the Railway? 

The Honourable Sir Muhammad Zafrullah Khan: (a) I understand that 
under inRiru(ltiollR from the Divisional authorities, certain irrf'gulRr prac-
tices have ~ t  bepn stoJlppd. 

(h) No, 

Kr. S. Satyamurti: What werc thl' irregular. pl'llctrces:' 

'fte Honourable Sir Mullammad Zatrullah Khan: The Station Master 
has been instructed that he mm;t not 'j1ccept endorsements on railway 
.receipt,tl purporting to huve been mlld(, by cODsignecs, whm'eas, in point of 
fact. they had been made b'y a forwarding agent. Secondly, he has ~ n 
asked to stop pack animllis coming on to the goods 'Platform, on both SIdes 
of which t,he.re are 1'ltilwll,Y linps on whi('h shunting is frequent.ly perfonned. 

Mr. S. Satyamurtl: Was corruption one of the rPlIsons why thes(' were 
stopped? 

'The Honourable Sir Muhammad Zafrullah Khan: No. 

Bhal Parma Nand: Mav I know whether these so-called irregularities 
1111 ve heeD in existence for' the last. fift,v years or not.? 
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TIl. Honourable Sir ~ a  Z&frullQ DaD: I SID not' aware ot 
that. . 

JIr. Lalchand lfav&lr&l: Will some bridge be Conetl'OOte« in order to 
facilitate people going from ontl side of the platform to another, when, 
88 the HOllollrubl" Member Raid, thlwe is some danger in pRBsing to the 
other Hid£' ~ 

'!'he Honourable Sir Muhammad Zafru1lab 1thaD: I have said nothing 
about pllRRing from olle siele to the other. Hal! the Hononrahle Member 
been to Lnwl'encepm at all ~ 

Mr. Lalchand lfavaJrai: No. I IH'OO not go there. I underst·unel from 
the Honourable Mpmber's reply. 

The ·Honourable Sir Muhammad ZafruUah Khan: I lillve said lIothing 
with regard to plIHsing from one sid£' of the platform to another. '( 

Mr. Lalchand lfavalrai: What is that passage t,hat. hus not hp(,11 giwlI? 

The Honourable Sir Muhammad Zafrullah Khan: I haw rf>l\d it Ollt. 

Jlr. Lalchand lfavalrai: T would lil\e to know thllt. 

The Honourable Sir Jluhammad Zafrullah Khan: TIl!' HOIlOllrahw 
Member shol11cl hnvf' liRtf'nerl to it when TWill': rellning it. 

Jlr. Pre81dent ('1'he Honolll'flhlf' Ril' Ahdur Rflhim): Nf'xi" l]lIeRtion. 

HARDSHIPS OF GREAT INDIAN PENINSULA RAILWAY STAFF BE-APPOINTE!} 
AFTER THE STRIKE OF 1930. 

1203. ·Bhai Parma Band: (a) Is it a fact that a number of employees 
took part in the strike of March, HmO on tbf' Grent Indian Pf'ninsulR 
Railwll.'Y ? 

(b) Is it a fact that they offered themselves for duty when the strike 
was called off and that as a punishment some of them were sent p.way 
far from their homes to work on the North Western Railway? . 

(c) Is it a fact that these people have been applying to the But.l;i.orities 
of the North Western Railway for the -transfer of their services back to 
their homes and that their petitions have been rejected? 

(d) If the reply to part (c) be in the affirmative, are Government pre-
pared to consider their case sympathetically? 

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes. , 
(b) The reply to the first pu.rt is in the affirmative .. i\a regards the 

second part, the Great Indian Peninsula Railway ex-strikers were not 
sent away to work on the North Western Railway us n punishment. In 
accordance with the terms of the Government of India communique, .dated 
the 1st March, 1930, a copy of which is in the Library of the House, each 
of thoEe e:c-strikers, who offered to return to duty within tbeprescribed 
period and whose name was borne on the list maintained by the Agent. 
Great Indian Peninsnl11 RflilwflY, were, inter alia., to be o ~  the first; 
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refusal, of employment ill the same 01' in n corresponding position to that 
",ihicl1 he held, when he proceeded on strike, against vao&ncies occurring 
on the Great IndiunPeninsula, East Indian and North Western Railways. 

The RaRt.e1'n Bengal Railway was R nt ~' added to these railways. 
(c) and (d). The reply to the fir!olt part of (e) of thc question is in the· 
nn t t~. Af; regnras the latter pllrt of purt (e) and part (d) I would 

refer thp !1ollourahle Member to 'ilUrt (ll) of the infoMnation laid' on the· 
titbIt, of tIl(' ROllse. on the Rrd Sept,ember, .~ . in reply to st.arred ques-
tion Np. 1Ii1), uskcd l)\ ~ . V. V. Oil'i, 011 the floor of i·his Rouse on the 
12th f\,hl'IH1I'.\·. HlR.') .. . 
EXE!\IPTION }<'ROM r AYMENT OF SUBSCRIPTION TOW ARnS THE INDIAN INSTI-

Tl'TlI:, DELHI, DY THE NORTH W.ESTERN RAILWAY EMPLOYEES, 

1204, *Bhai Parma Hand: (a) Is it a fact that a certain amount is. 
deducted from the monthly pay of all the employees of the Divisional 
Superintendent's Office, North Western Railway, Delhi, as their monthly 
subscription towards the Indian Institute, Delhi? 

(b) Is it a fact that this practice has been introduced without getting 
tllP ".OlISt'lIt of tit!' employees t.iwmselvel' uud ur!! Government aware that 
on thul 1I{'eOlillt. l11urh diR(lOntellt jll'('vails among them? 

(c) Is it a fact that quite a' few hundred of them have applied to the 
Agent, North Western Railway, for exemption from the payment of this. 

~ ' t t  If so, are Government. prepared to look into their case and 
st OJ> t his compulsory practice? 

The Honourable Sir Muhammad Zafrullab Khan: (a) and (b). I would 
im·itp tltt' lioIlO\1l'uhll' 1\-11'1111]('1"" IIttentiol1 to thl' reply given to starred: 
qUL'stioll \0. 4)\!J ask!!,1 hy Surf/III' SUlIt Singh ou t ~ floor of thitlHquse on. 
the 17th SeptpmllPr, 1W1fi. 

(c) As regards the firf!t purt (ioVel'lllllent have no inforllJ&tiori': As 
regul'(if; tli£' IIlUer purt· t.iw matter if; still under collsideration, 

Mr. S. Satyamurti: May 1 usk for Romp elucidation of answer to clause· 
(c)? I tu1w it that t,11t! answer to 1.he first pnrt is,-they have no informa-
tioll, but they are jll'eparecl 10 look into their cases. 

The Honourable Sir Muhammad Zafrullah Khan: 1 have suid with re-
gard to the latter pllrt, that the matter is uuder considertrtio[l. 

Mr. S. Satyamurti: WJ.i{'.h matter {' 

The Honourable Sir Muhammad Zafrullah Khan: As a matter of ~t, 
the position is thtLt the Payment of WngeFl Rill might render it altogether 
illegal to make any deduet;ions, uud, thereforc, the muLter is receiving con· 
sideration as to ",hdber tiny goneral ol'dprs should be issned that, if any 
such practice does prevail anpl'here, it should be stopped, 

.APPOINTMlllNT OF INDIANS INTO THE CoMJrIISSIONBD RANK OF VETERINARY 
CORPS. 

1205. ·Bhal Parma Hand: (a) Is it a fact that the Army Department 
have begun taking Indians into the Commissioned rank of Veterinary 
Corps? 
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(b) Is it a fact that 8 number of Indians, who paaaed the M.B.C.V.S. 
Examination in EngI&nd, have been waiting for employment for BOme 
.fears? .. 

(c) Is it a fact that the Army Department have now fixed twen\v-
eight as the age-limit, thus ignoring the claims of w11 those who qualified 
some years ago, and have passed that age-limit? 

(d) Are Government prepared to ralse the age-limit of the C&Ddidates 
at least for the a'Ppointments created for the first time? 

Kr. G. R. P. TotteDham.: (0) Yes. 
(b) to (<:4. If tiH' HOI,o\ll'ahle Member ill referring to employment in 

the IndiU'n Army Vet{:lrinnr,v Corps, there was onlJ one oase in which 
Government held out hq){'s of entplo,vment. to all individual before he 
proceeded to England to study for. the M. R. C. V. S. On his return to 
India this gentleman waR employed I by the military authorities in a civilian 
a a ~ t  until the Bcheme for the admiSHion of Indians t.o the CommIs-

sioned ranks of t.ll(' Corps was introduced. 
The age limit for clltrants hus lWCII fixed at 28, and it is not proposed to 

-change thii'> I'D long af- enough H\lit n hIe clllldidates can be obtaincd below 
t.hRt age. . 

Sardar Sant Singh: Is it It fad that t ht' eandidlltes employed in this 
Department have not been employed t{) the full strength whioh was te-
·quired by the Government.? There nrc certain vllcnncieR yet '! 

Mr. G. R. P. To1.teDham: .I do 1I0t know how thKt at'ises out of this 
·question. 

Mr. S. Satyamurti: How I1l1my Indinnl' have he en t.aken 80 far? 

Ilr. G. R. P. TotteDham: T should requirc' notice. I laid some informa-
tion on that subjPct on the table, 01' 1 gave information in reply to a 
-Question SOIDe time ago. The total number of appointments available is 
fairly on~ ' R  cOllsidering the siz£' of t.1H' Corps, b1lt T think 80 far 
we have got about eight or ten. 

TBANSFlIIB OF POSTS AND TELEGRAPHS DEPARTMENT EMPLOYEES II'BOM QuIlTT'" 
AFTER THE EARTHQUAKE. 

1206. ·Bhai Parma Nand: (a) Is it a fact that practical sympathy was 
shown by the Railway 8'D.d other departments to their employees at 
Quetta by transferring them after the last earthquake from Quetta to 
the4- home-districts? 

(b) Is it a fact that the Posts and TelElgraphs Department have f&'iled 
to do so and that the representations of the employees applying for a 
lIimilar concession have been disregarded? 

(0) H the reply to part (b) be in the affirmative. are Government pre-
pared to consider their case? 

Mr. G. V. Bewoor: (8) Information has bet"n called for and a reply will 
\)e placed on HIP tllhl(' of the HOlllle in due eOlll'Rt". 
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(b) and (c). The Posts ana Telegraphs DepaTtment has also shown 
practical sympathy in this matter nnd I lay on the table a copy of the 
Qrdcrs issued. on the subject. The cases of &lome m;nployees who ha.ve 
appEed for transfer to Ule PUl\jab and o t ~  ost Frontier Circle are 
under considE'ration. 

INDIAN POSTS :AND TELEGRAPHS DEPARTMENT. 

OnWE OF 'THE DmEaJ'oR GENERAL OF POST8 AND TELEOTUPRS. 

Memorandum No. Es. n. 72-15/35. 

Simla, the !9th July. 1986. 

Suan:(1r :-T'fan8/er conces8ion" to the stab in Quetta ·wllo 8eMled through flte em-tlt-
qua1ct. 

The Dirl'C'tor-Geul'ral witl: the c()ncnrrencl' of the Financial Adviser, P08U aDd 
Telegraph8. IS pleased to authorise you to permit the transfer of the stall of the 
Posta and Telegraphs Department who served in Quetta t. o ~  th" ('art.hqualce 
subject to the followinir conditions: 

(a) Memhers of the all-India transfera.ble cadres, e.g_. general service tele-
graphists and telegraph masters, engineering and wirele8l! 8upervwra 
and wirelesH operators may be granted a transfer within or olltside t,he 
Sind and Balu('hi'stait Circle. 

(b) Members of thl'l Postal and R. M. R clerical cadres in the selection grade 
may be grantl'ld a transfer to somt' other station/< wit·hin th" Sind and 
Baluchistan Circle. 

(c) Th" clerical staff of the PORt office may he ~ ant  a transfer toO Rome other 
Rtations in Baluchistan. 

(d) The clerical st.'1l'f of the tAlegraph office may be !(ranted a transfer to 
Karachi. 

(e) Teipphollf' o ato ~, postmen and other linestaff cannot he transferrl'd: but 
they may be permitted to secure mutual t an~ 

2, Replacement of the staff transferred from QUAtta Hhouid o a ~' be made 
by drawing staff from the IItationa or Circles to which the tran.ferR a.rt' made ud 
as far aR o~~  only bachelors ~ o  be sent· to Quetta.1 

3. The trans fen will ht' for ailministratiVl' reasons and full tl'Rvelling allowance 
will he J1;h·en. 

The Director of Posts and Tel8jtraphs, 
Sind and Balllchiiltan Cirde. 

:r. R. T. BOOTH, 
8''';0,. Drpllty Directnr-General. 

WITHDRAWAL OF THR RECOGNITION OF THI-; VISHNU KARMA PATHSHALA. 

1207. *Bhal Parma ]land: (a) Will Government please stat.f' the oir-
cumstances under which J"erognition of the Vishnu Karma PathAhRIR W88 
withdL'awn? 

(b) Will Government please st,ate if the facts on which the recognition 
of the said school has been withdrawn were such of. which the punishment 
CRn only be withdrawal of recognition of (l school eRtahlished and recog-
nised since 1928? 

(0) Will Government please state if the procedure regarding withdrawal 
of recognition of a school, as laid down in the Punjab Education Code 
WQS followed? If 80, are Government prepared to start an open enquiry 
rel.\tingto the valid:ty of the cha.rges framed by t,he District Inspector of 
Schools? If not, why was thf' rule ignored? 
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(d) Al'e Government aware of the fact that even the grant.in.aid for 
the last year has not been paid to the school? If 80, why? 

(e) Are Government prepared to start an enquiry into the allegations 
made against the District Inspector of Schools, by the said School? 

Sir GirJa Shankar Bajpal: (a) The recognition ofl Vishnu Karma Path-
shala was withdrawn as the 8chool authorities were not observing the regu· 
lation!' of the Educa.tion Department and t.he working of the school had 
been considered to be unsatisfactory for some time past. Serious irregu-
larities, which were admitted by the Managf'r, hOO been committed. 

(h) Yes. 

(c) R ~' to the first part, of this question is ill the affirmative. As for 
the subsequent parts Government does not consider it necessary to start 
an open enquiry Sf! recognition was withdrawn under Code Rules for good 
reasons. 

(d) Grant-in-aid for the year 19M-a5 was paid to the school, but the 
grant ior the current year (1935-36) has not been paid as recognition was 
withdrawn in June HlB5. Grants-in-aid payable in a ta~n year are 
assessed on the figures cif income and expenditure of the institution for the 
previous year. They are intended to supplement expenditure in the year-
in which thoy ure actually paid. 

(e) No. 

Bhal Parma Nand: Ma.y I know how long t.his Pathshala h81l beeu in 
existence? 

Sir Girja Shankar Bajpai: That 1 could not Hay. 

Bhal Parma Nand: Was it not working nll thes(' years that it wal'; iu 
exist!:'nce? 

Sir GirJa Shankar Bajpai: Even if. it had worked satisfactorily for some 
time in the past, the appearance of defects, such as, maintenance of ficti· 
tious registerR of Ilttelldance, would. in m;v opinion, justify the action that 
was tnlmn. 

Bhai Parma Nand: But WIlS ther!:' any investigation made that they 
were fictitious i' 

Sir Glrja Shankar Bajpai: Yes, not Ol1e, but two investigations,' firsi 
by the Secretary of the New Delhi Municipal Committee, and subsequently 
by the DiRtrict Inspector of Schools. 

A.t.LEGATIONS AGAINST THlIl ASSISTA.NT PRESIDENOY POSTMASTER, CA.LOUTTA 
GENEBA.L POST OFFICE, INOlIA.BGE OF MONEY ORDER DEPARTMENT. 

1208. *Dan Sahib .awab SiddiqUI All Khan: (a) Is it 8 fact that the 
B ~tant Presidency Post1lUlster, Calcutta. General Post Office, in.charge 

of Money Order Department, ill·treats the subordina.tes under him? 
(b) Is it a fact that he habitually uses abusive and highly objectionable 

language towards his subordinates? ~ 



QCEBTIONS AN)) AN.SWERS. 247'1 

(c) Is it a fact that the matter has been brought to the notice of the 
Presidency Postmaster? If so, what action do Government propose to 
take against the s81d Assistant Presidency Postmaster" 

Mr. G. V. Bewoor: (a) toO (c). Government have no information. The 
matter is within thp competence of the Postmaster-General, Bengal and 
Assam Circle, to whom a copy of the question and of this' reply is being 
sent for Ruch action as he may consider necessary. 

BlDALTH 01 STATlil PmSON1!lRS MESSRS. SATYA BHU8AN GUPTA AND AXUlJ 
CHANDRA GUllA. 

1209 .• 'Mr. Muhammad Ashar All: (a) Will Government please statu the 
preR€nt condition of health of Mr. Satya Bhusan Gupta '1nd Mr. Arun 
Chandra Guho. " 

(b) What was their respective weight when they were first weighed at 
Calcutta on their arrest and their present weight" 

(c) Is it, a fact that both of them are suffering from fever at. intervuls 
since their 'transfer to Poona and they are also suffering from cODstunt 
headache? 

(d) How long were they kept in the Bombay jail and when? 
(e) Is it a fact that their persons and property used to be so!\rclwrl 

while at Bombay jail at about 4 A.M. " 

(f) Will Government ploase state if it is a fact that when they ' t tt~  
against search at such unusual hour, they were severely assaulted el'ery day 
for about 30 days while they were in the Bombay jail" 

(g) Is it a fact that due to the severity of assault one day, they lost 
their sen ties for about a couple of hours" 

(h) Is it a bct that they were put on bar-fetters for over a month for 
objecting to be searched at such unusual hours" 

(i) Will Government please state what punishment was inflicted on 
these two State Prisoners while at Bombay jail" 

(j) What was the date and duration of such punishment and the rdlson 
for 'it? 

(k) Is it a fact that the doors of the prison cell at Poona are shut up at 
6 P.M. nnd are not opened before 8 A.M. next morning for thes" State 
Prisoners? 

(1) What are the measurements of the prison cells in which they Bre 
oonfined at a stretch for 14 hours? 

The Honourable Sir Henry Oralk: (a) The health of both prisoners is, 
flCcording to the late!lt report received, good. 

(b) Government have no information as to their weight on arrest in 
CalcuttB'. They were, however, weighed on 29th November, 1981, in the 
MiaDwali Distr.ct Jail on which date A. C. Guha was 115 lbs. and S. B. 
Gupta was 146 lbs. OD 4th February, 1936, the former was 188 lbs. 
i .•. , 28 Ib&. more and the la.tter 163 Ibs. i.e., 17 Ibs. more. 

(0) No. They have ~o t n  occasionally of hea?ache !"Dd other 
minor complaints for whICh they have been treated satlsfactonly. 
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, (d) They werc in the Arthur Road 
J,uiy. to the 19th December, 1984. 

Prison, Bombay, from the 20th 

(e) No. 
(f) No. The priRoners t~  searched periodieally according to the rules. 

Tbey repeatedly offered resistance and it was, therefore necessary to em-
ploy force. Government ure satisfiedjhat undue force was not used. 

(g) It is not a fact. 
(h) They were put ill .~tt  Oll one occasion but I am not aware for how 

long. The reason for this punishment was that the State Prisoners. bit. 
the jnil('r and spat in the fRceR of the Superintendent and the .Tailer, and 
threw watel' on the Superintendent. 

(i) }'reviouR to HIC imposition of the punishment rcfened to in ~ t 
(h) they were awarded 14 days separate confinement Rnd forfeiture of all 
privileges, (e.g .. reading books and writing let,ters) on five occasions. These 

n ~ t  were awarded because tbe State l)risoners daily and persistent-
ly abw'Icd tll( Superir.tl'ndent lind his staff, shouted revolutionary slogans, 
and attempt('fi to i;ti .. III' 1\ t n~' hoth among-lOt the ot,her convictR Hnd 
t,he warders. 

(j) The Honourable Memhm' if,; mftll'l'ed to Illy reply to parts (h) and 
(i) of the question. 

(k) It is not II fHl'j. ,'11(' hotlrt' of: o ~ up an' from H·O or 8·30 I'.M. 
t R ~o  Eifh'r sunrise. 

(\) Oovernlllcnt havc 110 f'xn'C1. inforination pxeept t.hHt there is a ro\\" 
of ctllls 2 •. vards lorlg b.v ~ ,vard!-l wide, 

WANT OF MEANS FOR REOR:gATION FOR STATE PRISONERS AT POONA. 

1210. -Mr. Muhammad Ashar AU: ,(8) Is it a fact thnt, the State 
PrilioDl'rs ,,at POOllU lllive 110 IUClLllS of re('rclltioll providod for them in the' 
jail? If not, what are the Rports or other recreation allowed to thew? 

(b) Whut is tlll' lIHJW;UrCUll'llt of the yard in which the t)tatc Prisonel'l' 
are confined? 

: (e) Is it a fact that the yard is not spacious enough even for badmintcll 
play? 

The .~ o a  Sir Slmy Oraik: (a) to,(c). It is 11 fact that the ue(,OlIl-
modation' available in the Yeravdu' Prison docs not admit of out-door'. 
games, such as tenni8 or budmint,on. But the prisoner8 have been provided 
wit'h durnbel1s, Indian clubs, skipping ropes,oarrom set, dice and cards. 
The endosme within which the prisoners aroallcommridated is 40 yards 
long by 17yo.rds wide, part of which is occupied by a row of cells 27 yards 
by 9 yardR, and a latrine 6 yards by B yards.' " ' , , 

SEGREGATION O}. STATE, PRISONERS MESSRS. SATY,o\ BHUSAN GUPTA AND-
ARUN CHANDRA GURA. 

, 1211 .• :Mr. Muhammad Amar AU:' (8) WiII GQverqrnentplej'lose state wh;" 
MeRsrs, Satya. Bhusan Gup.tft and Arnn Chllu(Jtn Clubn', StRte P Ro~ ~  ~ 
have heen s('gregated from othp-r 8tRte Prisoners? .. ' 

'(b) rs ~~ the policy of Hoverriment t~ keep only two State Prisoners n,t 
one plaoo' 
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(c) What is the objeCtion tif Government to keeping most or at, ~ t t 

four State I>risoners in one jail ~o _ that they may have sOme Rssociation? 

(<1) How long have these State Prisoners been in jail? How long have" 
they been in this part&cUlar Jail (at Poona)? 

(e) Are Government aware that this place is not suited to their health 
and arc Government prepared to tran\fer them to another jail for a change?' 

The Honourable Sir Henry Oraik: (8) Bec8'llse they repeatedly abused 
and finally assaulted the Superintendent and the Jailer and because they 
tried to encourage ('ther convict!; and warders to mutiny. 

(b) There is no fixed rille, each clI'Se is considered on its merits. 

(e) The objection is sometimes 011 the seOl'e of the refractory and 
mutinous behfwiour of the Stllte l'risoners, alld Rometimes on the score of 
their revolutionary uSflociations lind activities. 

(d) A. C. Guha since 22nd October, 1930 aud S. B. Gupta since 24th 
December, HmO. They have beeu ill .Tlril in Poona since 19th December, 
1934. 

(e) The answer to both quest,ion!' in thig part it; in the negative . 

.ARTICLE HEADED "RAILWAY STORES. DEPARTMENT AND .flu: .AXE OF" 
RETRENOHMENT" PUBLISHED IN TILE RAILTJ'Al".llAN, LUCltNow. 

, I' .'-'- ,.: 

1212. *:Mr Muhammad Nauman: Has the attention of Governmf>n't uti'en'" 
drawn to an a.rticle "Railway Stores Department a.nd the Axe of Retrench-
ment" published in the Raj/wayman, Lucknow, dated the 15th February 
1936? If so, what action do Government propose to take in the matter? 

The Honourable Sir Muhammad Zafrullah Khan:' 'l'ht· t ~  to the first, 
part is in. the affirmative. As regard!:, the latter part, 'the' mattei'll' referred' !. 
to are entirely within the (,oJnpdence of tl!p ~nt, to whom a copy, of 
til(' q1J(·Rt'OJ.l haR \WPll Rf'nf foJ' jnfor11llltioll ami such lid ion as ht· may COli,' 
side!' n(·(WHHRry. .. " 

~ ' ~  Qll'EHTlONH AND ANSWEHS. 

RE'rRENOHED WORKSHOP MEN. AWAITING RJII.EMPLOYMENT ON THE MADRAS: 
AND SOU'l'KEBN l'tbJmATTA RAILWAY_ 

312. Mr. V. V. Girl: (n) Will Government be pleased to state whether 
it ill a fact ,that llearly 24() retrenched 'workshop men Me awaiting re-
employment on the Madras and Southern Mahrnttu Railway? 

(b) Will Government be pleased to state the number of appr(mtices 
worlunen m tbe> Hubli shops and Arlwnam Engineering workshops 
retrenched aHer the strike of 1932 on the Madras and Southern Mahrattn 
Railway and awaiting re-employment.? 

(el Will ' o ' ~ n nt be pleased to statt> the n ~ of outsiders re-
(,ruited on the Madras and Southern Mahratta Railway in t·he workshoptl. 
after 1931-!l2 and still remuining ill service:) 
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'!'he Honourable Sir Muhammad Za!rullah JDl&D.:. (a) to (c). Govern-
ment have no information. These are matters of detailed administration 
for the Agent, Madras and Southern Mabrat.t11 nuilway, which is a 
Company-managed Railway and Government are unable to h;lterfere. I am, 
:however, sending a copy of the question to the Agent, Madras and Southern 
Mahratta Railway, for information. 

MmlORANDUM RlCGABDING SUBVENTION TO THE NORTH-WEST FRONTIBR 
PRoVINOB SUBMlTTBD TO Sm OTTo N1BlIrDIIYIIR. 

3IH. Pandlt Krishna ltant JIal&viya: Will Government be pleased to 
lay on the table a copy of the memoranda submitted by the Honourable 
the Home Member of the Frontier Provincc, regarding the t;ubvention, to 
'Sir Otto Niemeyor? 

'!'he Honourable Sir Jamea GrIa: Government are not aware of any 
such memorandum. If the official memorandum of the North-West 
Frontier Province Go,,"ernment is referred to the answer is in the nega-
tive. 

tCoNSTRUCTION OF THE- CKADA AND SIDHWALIA LINE OF THB BENGAL AND 
NORTH WESTERN RAILWAY. 

81.. 1Ir. B. B. Varma: (u) Will Government be pleased to state the 
loss in earnings due to the Bengal and North Western Railway line 
between Chapra and Sonepore being cut and breached (i) in 1928, and (ii) 
in 1984? 

(b) If the Chakia. and Sidhwulia connection was undertaken, will the 
·expected return on the entire cost, including the bridge, amount to Sf 
per cent. and without the bridge to senm per cent.? 

(c) Are Government aware that by the construction of this ubove named 
• bridge, apart from public convenience, there is going to be an advantage 
to trade and it is likely to assist and improve the flow of traffic? 

(d) Is it a fsct that Bihar Government have been asked to guarantee 
the interest return on capital ~n t  on t·he Renglll and North Western 
Railway at any time? 

(e) Is it not a fact that the lines built and administered by the BenglAl 
'and North Western Railway have always .l>een paying satisflldoril.\':' 

(f) Are Government preps'l'ed to waive their demand of guarantee of 
interest from the Government of Rihar against any loss, and sanction the 
project for the construction of the bridge to be known as Chakia-Sidhwalia. 
line? 

The HODOUr&ble Sir Muhammad Z&trallah ][han: (n) Government have 
no information. 

(b) No. 
(c) Possibly. 
(d) The Bihar Government were recently asked if they would guarantee 

interest return on the capital expenditure on the Chakia.-Sidhwalia. line 
if constructed. This would ilrm part of the Tirhut Railway which belongs 
to the Government though it is worked by the Bengal and North Western 
Railway. 
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(e) The Bengal and North Western Railway have always paid divi-
dends. 

(f) No. 

DurnBENOE BETWEEN THE RAILWAY BoARD AND THE FINANOIAL 
CoMMISSIONEB, RAILWAYs. 

315. Di. N. B. lD1aN: (a) Will Government please state the extent of 
the administrat.ive control of the RailwllY Board consisting of three mem-
bers (Chief ()ommiBslOner, Finllllcial Commissioner and one member) and 
of the Financial Commissioner, Railways over the railway servants as 
defined in the Indian Railways Act? 

(b) Will Government please state the material difference between the 
Railway Board and the Financial Commissioner, Railways? 

The Honourable Sir Muhammad Zafrullah Khan: (a) Subject tu tIlt' 
provisions of the Railway Services (Classification, Control and Appeal) 
Rules and the 'Direction' appended thereto full administrative control 
over railway staff on State-managed Railways is exercised by the Railway 
Board 8'Ild in the case of Railway Accounts staff by the Finaucial Com-
missioner, Railways. 

(b) 'fhe Honuurable Member is referred to the reply gten to question 
~o. 214 asked by Pandit Hirday Nath Kunzru in the Legislative Assembly 
on the 4th February, 1930. 

EXl'ENDlTUBB ON RAILWAY BOABD, ETO. 

316. Dr. N. B. Dare: Will Government please state the expenditure 
em officers of (1) the Government of India in the RAilway Department; (2) 
t.he Railway Board, and (3) the Financial Commissioner. Railways n,~ 
the preceding five years, and if it ill not possible, then for the preceding 
year? 

The Honourable Sir Muhammad Zafrullah Dan: There are not three> 
sets of officers as the Honourable Member appears to think. The officert; 
ill the Railway Department of the Government of India are identical with 
those working under the Railway Board and taking orders from the Finan-
cial Commissioner in his capacity as a Member of the Railway Board. I 
place the statement asked for on the table of the House. 

Statement showing the IJzpenditure on the Officer. 01 the Railwa.'I Board dllrj1lf] tile 
la&t five year •. 1 

Total V and K. V. Figures in thOU"Rlld. of t't'~ .. 

19:iO·:H 7,52 

1931·32 6,911' 

1932·33 11,92' 
1933·34 11.79 
1934· 31l 5,4.2 

C 
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STAFF OF THE RAILWAY BOARD, ETO. 

317. Dr. If. B. Dare: Will Government plellse lay on the tabla ~ 
'Statement showing the staff of the offices of (1) the Government of lndia 
in the Railwli.y Department, (2) the Railwa'y Board, and (3) the Financial 
Commissioner, Itailways as borne or. t.he 1st April, 1981,' 1st April, 1985 

:find 1st March, 1936, and the concise reAsons for Any difference between allY 
two dates? \ 

The Honourable Sir K 1Jhammad Zafrullah lDlaD: There are not three 
setfl of staff as the Bonourablp, Memher rppea.rs to think. The staff of the 
Railway Department of the Government of India are identical with those 
cemployed by the Railway Board and by the Financial Commissioner in 
his capacity Ill; a Member of that Board. 

T place a statement on the table of the House. 

A Sfnf'/nP71f showing tn~ Stall in rIte lo'flilu'ay Board'8 Office on lRf April, 1.9:11, Id 
April, 1936, ann ~  Mnrrh, 1.9.'6. ,,-ith n ~ ren .• on.' for thp tlif!prenu. 

1st April, 1931 
1st April, 1935 
ht March, 1936 • 

122} 
117 ~ 116 

A. Due to ~ ta n posts retrenched during the economy campaign. 
B. Due t.o the abolition of Leave Reserve among the Stenographers. 

APPLICABILITY OF OERTAIN RULES OF THE RAILWAY SERVICES 
(CLASSIFIOATION, CoNTBOLAND ApPEAL) RULES TO NON-GA.ZE'M'ED STAFF. 

318. Dr. If. B. lOlare: Will GOVl:;rnment ~ B  :>tf.tte whet.her the 
principle underlying Rule 8 of the Railway Services (Cla'!sificution. Cont,rol 
and Appeal) Rules is applicable t(; non-gazetted stAff? Tf not, what are 
the reasons for the differential treatment? 

The Honourable Sir Muhammad Zafrullah Khan: With vour permis-
ilion, Sir, I propose to reply questions Nos. 318 tmd 319 together. 

The non-gazetted staff are not governed by the Railway Services 
(Classification, Control and Appeal) Rules, under the "Direction" appended 
to these rules the (}overn0r ~ a  in Council has been given full power 
of control, including power of delegating control to subordinate authorities, 
over the non-gazetted staff. 

A:PPr..J:OABILITY OF OERTAIN RULES OF THE RAILWAY SERVICES 
(CLASSIFICATION, C1NTBOL AND APPEAL) RULES TO NON-GAZETTED STAFF. 

t319. Dr. If. B. Xhare: Will Government please state whether Rules 1 
to 10 tmder Part I-General of the Railway Services (Classification, 00n-
trol and Appeal) Rules are applicable to non-gazetted stAff? If not, what 
are the reasons for the differential treatment? 

NON-GAZlITTED RAILWAY STAFF. 

320. Dr. If. B. ][hare: Will Government. please state whether non-
gazetted staff are members of the Railway Services? If not, to which 
~  do they belong? 

- ----- - ---------
+For an8wer to this' question, ~  anRwer to qnestion No. :318. 
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The lIonourable Sir MubammAd Zafrullah Khan: It by 'Ra.ilway 
:8ervices' the Honourahle ~ ~  lllean!' the Railway Services referred 
:to in the Railway Services (ClassificB.'tion, Control and Appeal) Rules the 
reply is in t.he negative. Non-gazetted staff are not ~  of those 
:services but of subordinate or inferior services. 

PRoOEDURE FOB INQUIRY INTO THE CoNDUOT OF NON-GAZETTED RAILWAY 
STAFF. 

321. Dr. N. B. Dare: Will Government please state whether the pro-
visions of the Public Servants Inquiries Act, 1850 are applicable to non-
gazetted staff on State Railways? If not, under what Act is t,h('ir con-
duct inquired illt,o. or what is the· procedure of inquiring into theIr con-
·duct? 

The Honourable Sir Muhammad Zafrullah Khan: I am collecting in-
formation llnd will lay !1 reply on the tAhle of the HOllse, ill nue coun;e. 

!RULES FOR REORUITMENT, PAY AND ALLOWANCES, ETC., OF NON-GAZETTED 
RAILWAY STAFF. 

322. Dr. N. B .. lthare: Will Government please state the Gflzette 
Notification promulgating the rilles framed by the Governor General in 
Council in respect of recruitment, pay and allowances and other condi-
tions of service and discipline and conduct of railway servants other tha.n 
those holding permanent gazetted posts'? If not. Rre those rules COllti-
-dentia.} and not for general information and guidance of the staff? 

The Honourable Sir Muhammad Zafrullah lthan: The rules referred to 
by the Honourable Member have not been published in the Gazette of 
India. These rules ann other rule" and orders governing pay, allowances 
lmd other conditions of service of the State Railway staff will be included 
in a single compilation, namely, the State Railway Bstablishment Manllal, 
whieh will hf' available for sale when ready. 

POWERS OF DIvISIONAL SUPERINTENDENTS ON THE EAST INDIAN RAILWAY. 

323. Dr. N. B. Xhare: Is it a fact that the Agent, East Indian Rail-
wav. defined the powers of Divisiomll Ruperintendents under Circular No. 462 of the 21st October. ~  If so, will Government. please state: 

,-

'(8) the clause, or clauses, whirh I\uthori.zcs the Divisional Super-
intendents to delegate the powers VtlSted in them tA) their 
subordinate officers, viz.: 

(1) Supf'rinteudent. Transportation. 
(2) Assisbmt. SlIperint.endent, Transportation, 
{3) Superintendent. Commercial, 
(4) tan~ Superintendent, Commercial, 
(5) Superintendent, POWflT, 

c 2 
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(6) Assilltant Superintendent, Power, 

(7) Superintendent, Rolling Stock, 

[13TH MARCH 198& 

(8) Assistant SuperintenUtmt, Rolling Stock, 

(9) Senior Suptlrintendellt, Way lind Works, 

(10) Superintend03nt, Way and Works. 

(11) Assistant Superiutendtlnt, Way und Works, 

(12) Superintelldent, Stafi, 

(18) Assistant Superintendent, .Staff, 

(14) Superintend1mt, t ~, 

(15) Inspectors, 

(16) Head C'lel'ks; and 

(17) Clerks; 

(b) the nature of full powers to deal with all matters within hi8-
Division, and 

(0) the authority under which the Divisional Superintendents are 
Railwa.y Admmistrations as defined in Indian Railways Act 
for purposes of service agreements? 

The Honourable Sir Muhammad Zafrullah Khan: I am collecting in-
formation and will lay a reply on the table of the House, in due course. 

STRENGTH OJ' STAFF ON THE EAST INDIAN RAILWAY. 

324. Dr. N. B. Khare: With reference to the reply to unst8T1'ed ques-
tion No. 42, asked on the 4th February, 1936, regarding the strength of 
staff on the East Indian Railway, will Government please state the datum 
upon which they based their figures for the act-uals and budgets for eQ'Ch 
year under heads Establishments? 

Xr. P. R. Ran: The  actual expenditure is found from the accounts, 
which do not.. however, keep details of numbers. 

The estimates are based on the expendit.ure in t, ~ past, together with 
" consideration, so far aR possihle. of the circumstances of the year for 
which the estimate is framed. snch as additional cost of increments, re-
trenchments of staff, if any, and so on. 

RESERVATION OJ' NON-GAZETT1DD SUPERVISING POSTS FOR EUROPEANS AND 

ANGLO-INDIANS ON THE EAST INDIAN RAILWAY. 

:l2.I). Dr. N. B. Khara: With reference to the reply to un starred ques-
tion No. 44, asked on the 4th February, 1936, will Gocvernment please 
state' 

(a) whether any Selection Boards were held in any of the offices on 
the East Indian .R ~ 't n the 1st January, 19M and 
the 1st January, 1900; if 80. with what result, community-
wi •• : 



UNBTARRED ~ B  AND ANSWERS. 

(b) whether on the 31st March, 1931, the strength of the non-
gazetted supervising staff in the scale of pay rising to Rs. 150 
and over was as under: 

(K. M. Hasan', report.) 

c) ~ Q 

'~ ~ 
Community. 

I 
~ ~ 

it j'i'i ' .~ j, f01::e .e ti i 
~ 

0' i ~  t w lib t 
~.. I' It'E:::: ~ r::.£ o G J;. .fo;lGO 

~ ~ ~ 

I Co) fl.< Co) V 
--'--- -------- ---1---.- ~ ---.--

Hindus 141 40 ~ 39 .• 12 197 1 
I 

U 

European and Anglo· 
Indiana. 

6 

2 

7 

298 60 4112 

7 

36 

26 

657 

4 

11 

Indian Christians . 

Others, 2 

I 

2 3 
i 41 
I 

(c) the increase and decrease, communitywise, since 1st April, 1981 
to date, in the strength of the non-gazetted supervising staff 
on scale of pay rising to Rs. 150 and over; 

(d) whether they will now furnish the requisite n o at ~  

(e) whether they are prepared now to reconcile their reply with the 
true facts; if not, why not; 

(£) the strength, communitywise of the Transportation Inspectors 
on 18th August, 1934, when the Selection Board consisting 
of Mr. W. H. Burnard, Chief Operating Superintendent and 
Mr. H. A. Collet, Superintendent Staff, selected seven Anglo-
Indians in preference to other communities who were eligible 
for promotions; 

(g) the reason for such predomination over other communities by 
one community; and 

(h) what action ha.s been taken now; if none, why not? 

The Honourable Sl1' lIubammad Zafrullah DaD: (a) Government have 
no information and its collection will involve an amount of labour and 
expense not likely to be justified by results. 

(b) The figures quoted by the Honourable Member are correct, but 
they refer ro sta.ff in po"ts the minimum pay of which is Rs. 150 per 
menseDl or mOl'e. 

(c) The information readily available will be. found on page 68 of the 
report by the Railway Board, Volume I, for the yea.r 1935-36. 

(d) It is not understood what information the Honourable Member is 
referring to. 

(e) The question is not understood. 
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(f) Government are informed that the permanent strength of the-
Transportation and Commercial Inspectors was as follows: 

Europeans 11 
Anglo. Indians 16 

~M 4 
(g) As promotions are made mainly on merit equal distribution of the-

posts among different communities cannot be guaranteed. 
(h) No action is called for. 

POSTS OJ' TRANSPORTATION INSPECTORS SANOTIONED BY THE EAST INDIAN 
RAILWAY. 

326. Dr. N. B. ][hare: With reference to the reply to unstarred question 
No.5, asked on the 2nd September. 1935, regarding posts of Transportation 
tnspectors sanctioned by the East rndian Railway, will Government please 
state: . 

(8) the purpose and intention for not retaining the list; 
(b) the source from which it can be ascertained that the persons 

selected were eligible for promotion and no other person was 
eligible; 

(0) the action taken against the official who failed to retain the 
list; 

(d) why a fresh Selectbn Borrel was not summoned; and 
(e) "'hether they now propose to take action and inquire into the 

mal-administration and conduct of the officials under the Pub-
lic Servants Inquiries Act, 1850? If not, why not? 

The JlOJU)1U'&ble Sir Muhammad Zafrullah lDlan: I am collecting in-
formation 8'lld will la!, a reply on the table of the House, in due course. 

PosTS OJ' TRANSPORTATION lNSPEOTORS SANOTION1llD BY THE EAST INDIAN 
RAILWAY. 

327. Dr. N. B. nare: With reference to the &nswer to part (d) of 
unstarred question No.5 asked on the 2nd September, 1935, will Govern-
ment please state: 

(a) whether it is a fact that Divisional Selection Boards were held 
prior to the Selection Board held on the 16th August, 1934; 

(1)) if the reply to part (a) be in the negative whether they will place 
on the table the following correspondence: 

(1) Divisional Superintendent, Howrah, No. E. H.-218 ot 5th 
June, 1934; 

(2) Divisional Superintendent, Asansol, No. B.S.T.-2/1/C.S.S. 
vf 25th May, 1934; 

(8) Divisional Superintendent, Dinapur, No. E.A.-14/26 of 25tb 
May, 1934; and' 

(4) Divisional Superintendent, Moradabad, No. E.T.-4/82-
R.A.S.M. of Jst June, 1934; I 
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(c) if the reply to part (a) be in the affirmative, whether they will 
place on the table a list of candidates selected by the Divi-
sional Selection Boards? 

The Honourable Sir Muhammad Zafrullah DaD: (a) No. 
(b) Govemnlt'llt Bre not prepared to place the documents referred to 

On the table of the House as they are meant for departmental use only. 
(c) Does not arise. 

MODII'IOATIONS AND EXTE'NSIONS IN THE RULBS BlDGULATING THE DISOBA.BGJI: 
A.ND DISJrUSSAL OF NON-G.A..ZBT'l'l!lD STA.lI7 ON THE EAST INDUN RAILWAY. 

328. Dr. N. B. lthare: 'With l'efcrenc.l' to unstarred question No.2. 
asked on t,he 2nd September, 1985, will Government please lay on the table 
a copy of the modifications and extensions notified in connection with the 
rules regulating t,he discharge and dismissal of State Railways non-gazetted 
servants on the East Indian Railway, or to stllt,(\ t,he number and date of 
the notifications published in the Gazette? 

The Honourable Sir Muhammad Zatralla.h Bhan: I place on the table' 
of the Hou;;e It ('oPY of the notifications issued by the Agent, East Indian 
J{ailway, in eonnection with the rules regulating the disoharge and dis-
missal of non-guzeHed servants on the East Indian Railway. 

(1) Agent's circulRr No. 523/A. E.-1795, dated the 2nd December. 
1930, and 

(2) Agent's notification, dated the 8th 1!'ebruary, 1984. 

PUBLISHED IN THE RAII_WAY'S GAZETTE, DATED 101'R DECEMBER 19.W_ 

In superlllB.ion of Agent's Circular No. 508/A. E.·I795, dated 22nd January, ~. 

CmcULAB No. 523/A. E.·l'l95. 

EAST INDIAN RAILWAY. 

Aomrr's OITIOJ:. 
OalcUtUI, lind Decp-mber, 1980. 

Rule. re!luilltjng tile diBclltw{I" and di,,,li,.al 01 State Railway Non·Gazetted Govern-
ment Servant,. 

With reference to the revised ruleR issued in connection with the abov'i' with 
Agency Not.ification of 28th O(.tober ~, Agent's Circular No. SOB/A. E.·I795. 
dated 22nd Janllary. 1930, is re-i.sued below with 8lip;ht a n n~ . The rull's 
contailled herein hold good snd will be applied in conjunction with those is.ued with 
the Notification of 28th October, 1930. 

' a ~ Irom S1ll/ordinate Staff· 

In supersession of the Agent's Circular No. 508/ A. E.·l795. dated 22nd January. 
1930 publishe,l in the WeekI v G&.zette dated 29th JllJluary, t~, thl' lltaff are hereby 
n o~  thaT appeals from subordinate railway employees will be entertained by the 

Agent when the appellant has been summarily diamiued and that an employee who 
is dismissed with forfeiture of Provident Fund Bonus ahall have the right of appealilll 
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to the Railway Boal·d. Appeals against ~ a  will, however, be finall) dealt 
with as follows: 

ii) By the Agent if the order of discharge waa i88ued by a Prill('ipal Officer 
or by the Head of the appellant's Df'partment. 

(ii) By the correct.ly related Principal Officer or Head of Department coucerned 
if the order of discharge WIWI issued by a Divisional Superintendent. or 
by a Deputy Chief Mechanical Engineer or by a District Officer or by 
Works Managers, Alambagh and Charbagh, workingdirectJv under " 
Principal Officer or Head of a Department. • 

(iii) By a. Divisional Superintendent or by a Deputy Chief Mechanical Ellgint'l6r 
if the order of discharge was i88ued by a Senior Scale Officer attached 
to his Division or Workshops as the case may be. 

Orders of discharge will only vest in Ofticera of Diaf.rict RAnk i.nd llbove. 

Non I.-This applies to pennanent staff. 

NOTE 2.-The Agent delegates powers to the Deputy Superintendent, Wa.tch and 
Wllrd Department. to dismiss Head at ~ and at ~ and to the 
Assistant Superintendents, Watch and Ward Department, to discharge 
,\ atchmen. 

NOTil 3.-The Agent delegatee powers to the Deputy Chief Mechanical Engineel'B 
"t Lilloollh, J'amalpul' and Tatanagar and to the Works 'fanagers a\ 
Charbagh lind Alambagh to dismiss labourers, i.e., workshop employees 
other than ~a  and supervisory staff, (per80ns of and above t·he grade 
f)f a chargeman being treater! as Supervisory staff) whose servicE' i" lIT.dE'!' 
10 years. 

NOTE 4.-The Agent delegates powers to the Manager, Oil Fadory. MRnuari to 
discharge labourers whose service is less than 10 years. 

2. Tbe Agent will, as hluetofore, receive appeals from ex-employees regarding non-
a n~ of their Provident Fund bonus and g!'a.tuities which mURt be 8ent, however, 

t.hrough the proper channel; otherwise they will be returned to the appellant for 
submission through the proper ('.bannel, i,p.., through t.he officer under whom he 
worked when his services with the railway terminated. 

3. The" staff are further informed that Divisional Superintendentj!, Deputy Chief 
Mechanical Ellgineers, Heads of Depa.rtments and Principal Officers are authorisE'd to 
withhold petitions in the following CaSt'8: 

(i) When a petition is an appeal against t.he discharge of a person appointed in 
India on probation if his dil!("harge a~ made before the period of the 
tE'l'minat.ion of the probation. 

(ii) When a petition ~ an appeal against an order passed by a Divisional 
Superintendent or Deputy Chief Mechanical Engineer or Head of 
Department directing a transfer or refusing II transfer, appointing or 
promotinO' t,o a post which is ordinarily filled by selection, n~ to 
grant leaove on account of the exigencies of the service, or refusing m a 
particular case to authorise the issue of a privilege pass or privilege 
ticket order. 

4. Further, Officers dealing with appeals have been authorised to withhold them 
if they fall within anyone of the following categories: 

(a) If the petition be frivolous, illegible or unintelligible or if couched in 
'. langnage which is disrespectful or improper. 

(6) When the petition is one Already disposed of by competent authority and 
when the fresh pet.ition advances no new facts in support of the ~ ' a . 

~. If a petition be withheld by an officer competent to do 80,. the a ~t will 
be mformed by that officer of the fact, and of the r8allOnl for v."lthboldmg It. 

6. The staff ar!' further advised that. appeals must invariably bt sent through, the 
proper channel. 

(l. JI. COLVIN, 
Agsftt. 
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Oozett. ;"/led on ~ t Fehruary, 1934. 

m. J':AST IXDlAN HAlLWAY. 

NOTIFICATION. 

R ~ ~ , a n  fl.e di.<r!,aTf/p, 011d ,ii8mi,sal 01 State Rail.roy Non·Gazetted GO!:erft-
menf ' ~ ant •. 

. In continuation of I-hi. offi("() notifi('ation dated the 28th October, 1930, under 
'whlch the above rules were published. the Railway Board'lII letter No. 1Q75.E. G., 
,dated th" 31st January. 1934. is alRo puhli.hf'd for general infonnation. 

AOENT'8 OFFICI!:; 

a ~ o, lUll rellT1l'1r:,! 1.?'4. 
H. A, M. HANNAY, 

Agent, 

'Copy OF R,UT.WAY HOARD'R 1,Ji:TTF.R No. 1975·E. G., DATED THE 31sT JANUARY, 1934. TO 
AGENT. 

RiglLt of ap'Pool (It labollfl'I'.' Plnployed in a S/.ate Railway Workshop OT any other 
Branch 01 State Railway SeTvir.c and at Tempomry Non-Gazetted employee, 
fJorne on n ~n to ' f",labli",menf. 

.  I am directed to refer t-.' this offiCII letter No. 4U8O-E., dated the 10th October, 
1930,.t forwarding a copy of the revIsl'd rulpR regulating the discharge and dilmi.eal 
{If ::ILate Railway non-gazeitof'd Government serV'l',lR, alld to state that it nBS been 
,decided to allow a right of appeal ~a n~t discharge from service in respect of the 
-foUowing staff : 

(i) IM .. o ~ employed iu It Stat.e Railwa.y workRhop or any other an~  of 
~tn  Raihv.;y MLl'vi('l': with Ie!" than three years' continnolls service; and 

(ii) tNllporary nOIl-ga7etted employt>es homl3 on a non-pensionable establishment 
uf a Rtat.e Rnilway or in other offices under the administrative control 
of t. ~ Railwa.y Boal'd or of t.he J<'inancial Commissioner of Railways, 
wifJI R~ than three years' continuous service. 

2. I am /I("curdingly to st.at .. that. staff referred to in catel/:ories (i) and (ii) above 
pnay be allo\l'ed a rip;ht of oppeal under rull' 11 of the rules refert-ed to above 
notwithstandiIlg anythin!1; ('ontained in the Raid rules precluding Much staff from such 
right of appeal 

3, I am fO r"'luost thaI uecessary arrangements may be mad" early to give effect 
to t,heae ordl'rs. 

!RlIlPOBT ON THE COMMERCIAL METHODS EMPLOYED ON TKE LoNDON, MIDLAND 
.AND SCOTTISH R..ur.WAY BY MR. T. J. RYAN OF THE CoMlllEROIAL DE-
'PARTMl!lNT, EAST INDIAN RAILWAY. 

'.829. Dr. N. B. Khare: Will Government please state: 

,(8) whether in November, 1934, a report on enquiries permitted into 
the eommert'ial mflthods employed on the London, Midland ~ 

and Scottish Railway by Mr. T. J. Ryan, Commercial 
Department, East Indian Railway, Calcutta was printed at 
Calcutta, East Indian Railwuy Press; if so, whether they will 
place a copy of the said report on the t.able of t.his House; if 
not, why not; 

'(b) who permitted the enquiry and asked for a report; 

I(C) what was the cost of the enquiry; 
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(d) what position Mr. T. J. Ryan occupies in the Commercial 
Depart.ment, East Indian Railway; 

(e) who assisted him in his enquiries; 
(f) what salary Mr. 'r. J. Ryan enjoyed in the services: 
(g) what is the total service of Mr. T. J. Ryan and what experience-

he had; 
(h) the number of copies printed; 
(i) who has borne the cost of printing the report; and 
(j) to whom the report is presented and what action has been takern 

thereon? 

. The Honourable Sir Muhammad Zafrullah Khan: (a) I understand t.he· 
report Wid printed in December, 1934. Government are unable t() place 
s copy of the report on the table, as such of the information contained' 
therein as was supplied by the London, Midland and Scottish Railway WU8 

given on the understanding that it would be treated HS eonfidential and' 
would not be 'Published for general information. 

(b) The enquiries "'ere made by Mr. Ryan on his own initiative while 
he was on leave. 

(c) The enquiry has not cost the R'lilway <\.d·",inistration anyt.hing. 
(d) He is at present officiating as an Assistant Superintendent in the' 

l..ower Gazetted Service. 
(e) No one. 
(f) Hs. 500 at present. 

, (g) Twelve years. He has experience botlt indoor and out-door in the' 
Commercial Department. from a Weigh Clerk Rnd through the intervening 
grades to his present position. 

(h) 100. 

(i) The ~a t, lnditm Railway Administration. 

(n The report was submitted by Mr. Ryan to the Chief Commercial 
Manager dIU has circulated copies to his Divisional Officers. Government 
have no information as regard!! the action to ken on t.he suggestions made-
in the report as this is entirely a. matter for the Administration to deal. 
with. 

ComroNAL CoMPOSITION OF CoOLIlilS ON THE DELHI RAILWAY STATION. 

330. Dr. N. B. Khare: Will Government please state the eommuna[ 
composition of t.he cooly establishment at Delhi junction sta.tion? 

-. The Honourable B1r Muh&mmad ZafruUah Khan: One Muhammadan 
,Tama.dar, four Muhammadan Assistant .Tamadars, two Hindu Assistant 
Jamndllrs. two Hindu Munshis, 195 Hindu coolies and 205 Muhammadan· 
coolies. . 

ORGANISATION OF CoOLY ESTABLISlDIENTS ON STATE RAILWAYS. 

331. Dr. 11. B. )[bare: (!I) Will Government })lease state, the relat.ion-
ship between the cooly establishment Ilnd the Railway Admi.nist.ration? 
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(b) Will Govermuent pleass stat.e tha organization of cooly establish-
ments on State-managed Railways? 

(cj Will Gm'ernnJent plenFle state the rules Lor the recruitment of· 
cf)olies on State-manllged Railways? 

(d) Will Government plt'llse I:Itllte the terms of agreement, if any,. 
executed by a coo)", on State-managed HailwllYs? 

(e) Will Government please state t,he conditions of Ilsrvice of cooly 
establishment on 8tnte-managed Hailways? 

The Honourable Sir Muhammad Zafrullah Om: (a) to (e). The posi--
tion as regards the appointment and' control of coolies is not uniform on 
railways, but, in the majorit.v of cases, they are engaged as unpaid work-
men by the stationmaster. At some of the larger stations 11 jamadar is-
appointed t.o supervise and control the work. On a few railways, more 
purtieularly ut certuin large stations on the East Indian Railway, a contraot 
is given to some persons for the supply of coolies. The JamadarB and 
coolies lire not railway employees, and 80 far as Government are aware 
no agreement is executed ~' coolies. Normall.v they are permitted to 
'lOntill ue working if their conduct is satisfactory. Their responsibility is, 
to the persoll who Rllows them to work at the station, namely, the station 
mastcr, It jllmlldar or a contractor. 

RULES FOR REORUITMENT, ETC., OF COOLY JAMADABS Aim CoOLIlDS ON THB: 
DELHI RAILWAY STATION. 

332. Dr. N. B. Khare: Will GoV('.mmont please st.ate (a) the rules 
fol' recruitment; (b) terms of Ilgreement; and (c) on t o ~ of serviCle of {i)' 
eooly jallladars :llIrl (ii) oo ~~ , lit the Delhj junction on the North Western 
Railway? 

The Honourable Sir MubJLmmad, ZafrUllah 1thaD.: (a) Ths Railway ap-
points the j'lunndar and thc latter appoints the assistant jamadar and 
recruits coolies. 

(b) and (c). I am placing on the table a copy of the form of license 
issued by the Divisional Superintendent, which the jamadar appointed is, 
required' in sign in token of his agreeing to abide by the terms thereof. 

LICENSE FOR THE SUPPLY OF. COOLIES FOR THE PURPOSE OF CARRY-
ING PASSENGERS' LUGGAGE TO AND FROM THE TRAINS. 

Permi.sion iR hereby given. to 
(If resident of 
for the daily attendance of a minimum num!.er of . 
coolies at Ra.dwa.y Station 

son 
to supply and arrange' 

ahle hodied· 
on the following terms:-

1. HEI shall arrange to have a sufficient. number of coolies on the station platforms 
at the time of arrival and departure of every passenger train. 

2, He .hall not charge more than Rs .. 2-0-0 per head per men8em from the coolieA 
engaged by him. 

3. The coolies shaH alwaY8 appeal' in clean uniform with proper badge8 as approved' 
and 8upplil'd hy the railway at their own cost. 
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4. H" shall be )'llIlponsibla fol" the propel' and orderly conduct of the cooliea whilat 
'performing their duties on the station platforms and premises and shall employ only 
Bu('h men whosl' ('haracter has been verified hy the policl'. 

5. The CO?lil'S must. not interferl'l with passengers who employ t.heir privatl'l servantl 
to carry t.hOlr luggage. 

6. The ('oolil's ecrployed by the lieensElf' shall on no &C'COunt demand or I>ccapt 
more than th!' :luthori7.l'd charge pel' trip 8S la.id down hy the Railwa.y Administration. 

7. He shall bll paid for all railway work pt'rformed h" his ooolies at a rat.e to be 
fixed hy the Railway Administration. • 

8. lie she.!l deposit Rs. 188 security fol' the due and propel' fulfilment 
.of the termij and conditions of thi. licenae. 

9. He shall indemnify t ~ Railway Admiuistration against allY los8, destructioD or 
.damage to I)r pilferage from, any package, parcel 01' passengert' luggage caused by 
the careleBBncs8, neglect or misoonduct of thtl coolies ill his employ and shall pay 
.all claims met and miga.tioD expense6, if any, incurred by the Railway Administra· 
tion. 

10. The licUlBee. &hall at Iill times indemnify the North Weatern Railway a.gainst 
all daipls ""hich may be made under the Workmen's Compensation Act, 1923, or any 
statutory modifications thereof or otherwise for or ill respect of any damages or 
.compeonsation payable in cqllsequence of any accident or injury sUl\tained by any 
cooly seorvaut or pel'son in the employment of t.he licellsee lind engaged - in the 
performa.nee of this license and &ha.ll take. all risk of accidents or damage which may 
.cause a failul'!' of the pertc.rmlillce of t,he licells" arising out (,f 8uch accidpnt to 
such cooly 0)' servant and shall bl'l responsib\p for thE' Ruflirjpney of all thf' means 
llsed by him for the fulfilment of the license. 

11. The dIvisional superintendent at his own discretion aud without assigning any 
reason 01' !)aying compensation on' any account whatsoever, reserVN! to himself' 'the 
right of withdrawing this license at any time. 

12. lIe ~  1I0t sub·let the whole or any part of t ~ license. 

13. The. cost of ~ta  duty 011 this license shall bp horue by the Railway Adminis-
tration. 

JlJatu! 1,')9 . 

I ~  agree to a\,ide by the ahove tRrrnR. 

Datell 198 • 

Witne8b 

Signed by the above-named 

iJatul 1.98 . 

lJ;l'i.iOfI·zl SUperintendent, 
Nortl, Welltern Railway. 

J011lfll/flr. 

ill my prelleoDce. 

Station M a8f,r. 

. .APPlULS AGAINST THE RlIIMOVAL OF A CoOLY JAMADAR OR A CoOLY ON STATB 
RAILWAYS. 

333. Dr. If. B. Dare: Will Government please state whether a.n 
appeal against the removal of 8. cooly jamadar or a cooly on State-
managed Railways is admissible? If so, to whom, if not, why not? .. 

'!'he Honourable 81r Muhammad ZalruUah Khan: I ha.ve called for 
.certain information a~ will lay a reply on the table when it is received. 
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APPEALS AGAINST THE REMOVAL OF CoOLY JAMA.DA.B8 OR CoOLIES ON TIm' 
DELHI RAILWAY STATION. 

334. Dr. •. B. Dare: Will Governmrnt ple8.@8 state whether an 
uppeal against the removal of cooly jamadars or coolies at Delhi junction 
on the North Western Railway is admissible? If so, to whom, if not, 
why not? 

The Honourable Sir Muhammad. Zafrullah XhaD.: The Agent, North-
Western Railway, states, that :tn appeal would lie to the Divisional 
Superintendent, Delhi, if the l'f'Tlloval was ordered by an officer subordinate, 
to him. • 

ALLEGATIONS AGAINST OFFIOERS OF THE DELHI RAILWAY STATION. 

335. Dr. N. B~ Dare: Will Government please state: 

(a) whether it is a fact that the J.Jivisional Superintendent, Delhi' 
Division, North Western Railway, has never held any 
inquiry on the charges of p.orruption of hia officials at Delhi. 
junction, if uni! ",lIen, Iepresented to him; and 

(b) whether beating by officers of subordinates is permissible on 
State-managed BailwllYs; If eo, whether they are prepared 
to place a copy of such authority on the table of this House? 

The Honourable Sir Muhammad ZafruUah Ehan: (a)' No. 
(b) The reply to the first part is in the negative; the latter part does 

not arise. 

IGNORING OF THE CL.uM:s OF OLD TRAVELLING TIoKET EXAMINERS ON TII]I: 
EAST INDIAN RAILWAY. 

336. Dr N. B. Xhare: With reference to the reply given on 2nd: 
September, 1935, to starred question No. 406, asked on the 21st February,. 
1935, will Government t ~  fltllte ~ 

(f') the reasOn for the differential treatment to the Travelling Ticket 
Examiuers on the E:'1st Indian Railway, who have been given 
the OptiOll to retain the scales of pay formerly allowed to 
Travelling Ticket Inspeotors as personal to them throughout. 
and why they are not borne on a pro-forma list for their 
Pl'omotions; and 

(L) the reasons for not regulating the promotions of the Travelling 
Ticket Examiners on the East Indian Railway who have been 
given the option to retain the scales of pay formerly allowed 
to Travelling Ticl{et Inspectors 8s personal to them 
throughout, in accordance with t,he vacancies o n~ 
among the old Travelling Ticket Inspectors according to 
thp nlllnh(· .. I)f po!<t!< ",hie)' existed on 31st, May. 1931 '? 

I 

The Honourable Sir Muhammad Za1rul1ah Khan: T would invite the 
Honourable Member's aUt-tltioll to m,V repl;,-' to Qazi Muhammad Ahmad 
l{mr,mi's starred question ~o. ~  H!'keil on the floor of this ~ on the> 
26th l"pllMlf1ry. 1936. 
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PRoMOTION OF EMpLOYEES ON THE EAST INDIAN RAILWAY. 

337. Pandit Sri ltriahna Dutta Paliwal: Is it a "fact that the Agbnt, 
East Indian Railway in No. O. P. E.·13OS. dated 11th February, 1988, 
stated inter alia: 

~t  a view to ~ n  the oxtra expense arising out from tbe grant of this 
. on ~ n, the Board ~ t  that such employees should be considered for promotion 
to higher PORts for which they may he qualified as vacancies occur in such poste. 
Note.-As soon as any reduction occurs in the additional cost, full particUlars of the 
reduction should be reported to thiil office"! 

If so, will Government please state. 

(a) the names of posts for which such t,mployees should be consider· 
ed for promotion to higher posts; 

(b) the qualificatic.ns attached to such higher post;;: 
(c) how many of the employees are qualified for 6uch higlwr posts; 

. and 
(d) the particulars of the reduction as reported to the Agent? 

The Konourable Sir Jlllbam mad Zafrull&h Khan: With your pennis-
. sion, Sir, J propose to reply to questions Nos. 337 and 338 together. 

Government hav",' no information and its collection will involve an 
amount of labour and expense not commensurate with the results likelv 
to be achieved. These are matters of detailed ndministration wbich muit 
be left to the Agent to decide to whom a copy of the question has been 
sent for information. 

BENEFITS ALLOWBD TO TIOKET CoLLEOTORS PERFORMING RUNNING DUTIBS 
ON THE EAST INDIAN RAILWAY. 

t338. Pandit Sri Krishna Dutta Paliwal: Is it It fact that the Agent. 
East Indian Railwav in No. O. J>. E.·130f!. datf'd 27th Februury, 19H3, 

. "tated inter alia: . 
"A man who under the conditions laid down in para. 1 (e) of my lp-tter No. 

O. P. E.·l300 of 11th February. 1933. was previously 1\ Tioket Collect<lr. hut who 
now performs running dutiep, should also he allowed t.he same n t~  

If so, will Government plefll:\e l'Itnte : 
(a) whether benefits include grade or E:t,age in time·scnle promotion 

in the class or group or cadre; 
(b) whether the consolidated travelling allowancp as sanctioned 

in para. 1 (b) of letter No. O. I'. Fl,.1308. 9sted 11th Feh· 
ruary. 1938, is paid to a Ticket Collector now performing 
running duties; if not. why not; and 

(c) to lay the lists n ~  "A" find . 'R" in the letter dated 11th 
February. 1933 on the table of this House? 

RESEAlI.OH OnIOEB 011' THE EABT INDIAN RAILWAY. 

339. Pandlt Sri KrlIhDa Dutta Pallwal: Will Government please state: 
(a) the date of appointment of the Research Officer on the East 

Indian Railway; 
tFor anllwer to thi. question, ,tt answer to question No. "S:57. 
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(L) the expenditure of the office of the Research Officer on the East 
Indiun Railway; 

(c) the result of the endeavours to find Dew avenues for traffic deve-
lopment by the Research Officer on the East Indian Railway; 
and 

(d) the means adopted for handling traffic? 

The Honourable Sir Muhammad Za1rullah Khan: (a) 1st December, 
1934. 

(b) The average cost of the post of Research Officer is Hs. 1,045 per 
mensem .~ over'leas pay awl Call1·utta allowsneeR if admissible under 
the rules. The monthly (,ORt of the non-gazetted staff for the Research 
:bl'anch iH about Hs. 384 P{,l' mensem. • 

(c) and (d). Government: are n o ~ that the research work carried 
out by t.ue Hesearch Officl'r hUH So fl\r result.ed in establishing the co-ordi-
nated rail ami J'oad service het,ween Dehra DUll lind :Ylussoorie. Ha:r.m·i-
hugh and Sal'ilk on the ('enlral India Coalfield Itailway, extension ot the 
Haiwala-Rikhilwsh line into Rikhikesh town, placing the Railway Lorrv 
Service onu commercial footing and introduction of new types' of city 
Booking OffweR for Ion ding parcels traffic in containers. 

In ndditioll to t illS quite a 1111l1IiJl'l' uf Sl'liellles for co-ordinated road and 
rail services for passenger Ilnd goods traffic have been fully investigated 
and the Local Government eon('erned intima.ted, whose assent. is awaited . 

. ALLOWANCES PAID TO STAFF OFFICIATING IN HIGHER GRADES ON TJIE NORTH 
WESTERN RAILWAY. 

340. Pandit Sri Krishna Dut.ta Paliwal: Is it Il' fact that on the North 
Western Railway staff in the grade Rs. 105--10--155 are ordered to 
·officiate in grade Its. 100-10-180 and paid Rs. 5 as officiating aHowanee? 
If so, under what rule? 

The Honourable Sir Muhammad ZafruUah Khan: With ~ o  pennis-
sion, Sir, I PI'OPO'W to reply '~t  ~ ~ ~  nnd 341 together. 

Government. ·ure informed that, there are no such grades at present in 
force on the Nortll "'pRtem RnilwlIY as 111'1" refern·d to in these questions . 

• SENIORITY OF TICKET COLLECTORS IN CERTAIN GRADES ON THE NORTH WlIISTBBN 
RAILWAY. 

t34:!. Pandit Sri XriahDa Dutta Paliwal: Is it a fact that 011 the North 
Western Railway staff in the grade Rs. 55--5-105-10--155 in the class 

. of Ticket Collectors (as grouped in the rules for recruitment and training 
of non-gazetted staff) is considered senior to staff in the grade Rs. 50--5-
95-100--10--180 in the class of Ticket Collectors? If so, how and why? 

:.sENIOBITY AND PRoMOTION OJ!' TIOKET CoLLEOTORS ON TlIE NORTH: WESTBBlf 
RAILWAY. 

~ . Pandit Sri XriahDa Dutta Paliwal: Will Government please stat .. 
the policy and procedure in respect of seniority and promotion amongst 
-the staff in \ the Commercial group of Ticket Collectors under the rules 

+For answer to t ~ question, ~ t answer to question No. 340. 
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for recrl.Jitment and training of lIC'Il-g'lIzetted staff in the time-scales of pay 
viz., Rs. 55-5-105-10-155 and Rs. 50-5-95-100-10-180 on the-
North Wel';tern Railway and in the time'Heales of pay, viz., Rs. 60--4----64--
8-120-180-10-200-220-20---800 and Rs. 60----4--64----
8-120-130-10-160-170-10-200-220-20-300, on the East Indian 
Railway? 

The Honourable Sir Kuhammad Z&lrllllah' Khan: I would invite the· 
Honourable Member's attention to the 'Hules for the recruitment and 
training of subordinate staff on State-managed RAilways' which show th& 
normal channel of promotion of the staff concerned. The determination of 
seniority of the staff concerned is a 'matter of detailed administration' 
entirely within the competence of. the Agents of Railways and Government 
have no information. 

Fmr.BMBN AND AsSISTANT FOREMEN IN THE CARRIAGE AND WAGON 
WORKSHOPS, ~R. 

343. Pand1\ Sri Kri8hna Dutta. Paliwal: Will Government pie use state' 
the dumber of Indian (excluding Anglo-Indians) Foremen :.Ind Assistant 
Foremen in the C!,rriRge ano Wagon Workshops, Bombay. Baroda and 
Central India Roai!way, Ajmer, on the 31E:t December, 1925, and on the-
31st December, 1985? 

The Honourable Sir Muhammad Z&Irullah Khan: 

Indian Foremen and Assistant 
Foremen . 

31st December 1925. 31&t Det'ember 1935_ 

3 

INDIANISATION OF HIGHlDB SlIIRVIOES IN THE CARRIAGE AND WAGON 
WORK8HOP,lUndER. 

344. Pandlt Sri Xrishna Dutta Paliwal: Will Government please state 
the steps taken so far by the Loco. and Carriage Superintendent (Carriage-
and Wagon Section), Bombay, Baroda And Central India Railway, Ajmer, 
for Indianisabion of the higher serviCf'R in that department? 

The Honourable Sir Muhammad zafrullah lth.an: I presume by 'Higher 
Services' the Honourahle Member means posts in the upper subordinate 
grade,;. If so, recruitment to these poot.s is not generally made direct but 
by promotion in which communal considerations do not arise. 

ApPRENTlOES TRAINED Alt'D ABSORBlIID IN THE Looo. DEPARTMENT AND THE' 
CARBIAGE AND WAGON DEPARTMENT OF THE BOMBAY, BARODA AND-
CENTRAL INDIA RAILWAY, ArMER. 

345. Pandit Sri Krishna Dutta Paliwal: Will Government please lay 
on the table n statement showing separnt€l:y the number of apprentices 
tl'l1ined And ahsorhed in the higher services by (1) the Loco. Department, 
and (2) the Carriage and Wagon Depnrtment, of the Bombay, Baroda 
ano Central India Railway at Ajmer, during the last. ten years, a n n~ 
the difference, if a.ny in the s,ystem obtaining in the two departments-
~ tIt" "Bombay, Baroda and Central India Railway? 
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ft. Bmaoarabl. Sir ....... mad Zatndlah 1DIatl: Government are in-
formed that since 1981 the Locomotive and Carriage and Wagon Depart-
ments have been amalgamated but there has been no difference in the' 
system of dealing with apprentioea in these departments. I lay a state-
Dlent on the table of the House showing the number of apprentices t,rained 
and absorbed as officers Or s\lbordinates in the two departments during 
the lAst ten years. Training as an apprentice does not imply any guarantee-
of employment. 

Loeomtiti"/l MId Oarrioue De'PaTtmentl!. 

Loco. Carriage 
SeotiO'll. and 

Wagon 
Section. 

_ 1. No. of apprentices trained 111 59 
2. No. absorbed al"Chargemen 36 8 
3. No. absorbed as Foremen and Aasi,tant Foremf'n 2 
•. No. abilo'rbed al Storel Wardkeepet'B I 
5; No. absorbed &8 Train Examiners. • 
fl. No. absorbed a8 Draughtlmen 3 2 
7. No. 'absorbed in superior service as ABBiltant Locomotive 

and Carriage Superintendent I 2 

PERMISSION TO MR. SAlLENDBA. NATH GROSH TO BE'1'U1m TO INDu. 

346. Pandit Sri KriSlma Datta Paliwal: (8) Will Government please 
state if it is a fact tha.t Mr. Sailendru. N'ath Ghosh who has bee'n refused 
permission to return to India" is prepared to come to an honourable 
understanding with GO\'ernment for his' futur(l (Jonduct? 

(b) If the answer of t,be above be in the affirmative, will Govemmpnt 
state if they intend to grant him the necessary permit, in that a~  

(c) Will Government please state the understanding which they wiU 
like to have from him? 

The Honourable Sir Henry Oralk: (a) Mr. Ghosh did offer to give An 
undertaking thAt he would not be Associated with any kind of revolutionary 
or violent activities against the British Government of n ~. 

(b) No. I would refer the Honourahle Member to the reply given by 
me on the 13th September lust to his question No. l;J70., As atated on 
that occasion, I have already dealt very full,v in this House with the case 
of Snilendra NuLh Ghosh, nnd have nothing fnrthel' to add to my replii'f! 
,to Messrs. Mitrn's nnrl Sutyamurti's queRtionR Nos. 622 and 1287, dnt,ed 
the 15th August, 1934, and ht April last, respectively, and the supple-
mentary questions thereon. ' 

(0) In view of his record Government are not prepared to accept hi& 
u:l:lertaking. 
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SELBClTION OJ' E1IrIPLOY1II:BS FOB. POSTS IN TJIB B:m.BCTION GUDB 011' TllE EAST 
INDIA.N RAlLWA.Y. 

347. JIr. AmareDdra _&til OhattopadllJaya: (a) Is it a fact: 
(i) that the Railway Board in their letter No. 1728-E. G., dated 

the 28th July, 1935, to the Agent, East Indian Railway, 
has stated: 

_ ~ ~ Ra ~  Board consider. it generally desirable for Selection Boardll to record 
ln ~t  their realIGns for selectmg employees for poets in selection grades when such 
selection involves a departure from normal principles. Such record. should onlv be 
for the use of the Committee itIMIlf in case of appeals and mURt be regarded •• 
-confidential"; and . 

(ii) that the Agent, East Indian Railway, has circulated the said 
orders of the Railway Board in his No. A. E. 2750, dated the 
14th August, 1933? 

(b) If the answer to part (a), (i) and (ii) be in the .affirmative, will 
Government pler.se state: 

(i) the reasons why departures from normal principles by the 
Selection Committees should be regarded as confidential; 

(ii) wh·ether such . departures and such secrecy prevail in the cases 
of the gazetted stafi o£ the East Indian Railway? 

(e) Do Govemment propose to inform each candidate, who appeat'8 
before the Selection Committees, of the decision that has been recorded 
against him? If not, why not? 

(d) Do Government propose to issue instructions that there should be 
no departures from principles? If not, do Government propose to restrict 
this to the Agent personally without permiSSion to delegate this power? 
If not, why not 7 

The Honourable Sir lIuhammad ZafrulJah Khan: (a.) (i) and (ii). Yes. 
(b), (c) and (d). Government consider it desirable, both in the interest 

·o()f administration and the stafl themselves, not to communicate reasons to 
the stafl for their being not appointed to selection ~o t  which are not 
necessarily filled bv senionnost men but by those considered to be the 
most suitable for ,; particular post. The ~  procedure is observed for 
both officers and subordinates and Government do not consider it neces-
sary to issue nny further n t t on~. The ~ t on that .the Agent 
should exercise the power personally m each case IS not practicable. 

NON.GA.ZETTED STA.FJ' ASPIRING FOR PROMOTION REQUIRBD TO PASS THE GOOD!!! 
ACCOUNTS EXAMINA.TIONS ON THE EAST INDIAN RAILWAY. 

348. Kr. Amuendra l{ath Ohattopadhy.ya: Will Government please 
state : 

(ij whether the non. a~ tt  sta.fl. in the Commercial Branch of .the 
East Indian Ra.llway aspl1'lng for advancement, are reqUired 
to pass the Goods Accounts, Lower, and the Goods Accounts, 
Higher, Examinations: 

(ii) whether these examinations are held by the Ohief Accounts 
Officer; 



UNSTARRED QUESTIONS AND :'NSWBRS. 

(iii) whether the Chief Accounts Officer has delegated this auty to 
the Deputy, Traffic Accounts, who in tum has passed the 
holding of the same to the Assistant Accounts Officer; 

{iv) whether in actual practice the papers are set by the clerical 
staff; whether the candidates sit in front of the gazetted 
officers, and that the papers are corrected by the clerks; 

f{V) whether the examination papers are destroyed immediately after 
the examinatioD; and 

(vi) whether Government propose to take action so as to ensure that 
the examinations 8.'1'e properly held and that the paperS are 
corrected by the gazetted officers only to whom a request for a 
revision should be made possible? 

1IIr. P. R. Rau: (i) Yes. 
(ii) Yes. 
(iii) No. The Examiner is appointed by the Chief Accounts Officer 

from amongst the gazetted officers of his department. 
(iv) No. The examinations are supervised by a gazetted officer. , 
(v) The answer papers are destroyed three months after the examina-

tion is over. 
(vi) Does not nrise. 

REQUEST FOB SANOTIONING Two POSTS OF ASSISTANT CoMMBBOIA.L MANAGBBS 
ON THE EAST INDIAN RAILWAY. . 

349. )[r. Amarendra Bath Ohattopadhyaya.: (a) Is it a fact that the 
'Agent, East India'll Railway, on the recommendation of the Chief Com-
mercial Manager, has requested the Railway Board to sanction two posta 
of Assistant Commercial Managers? 

(b) If the answer to ~ t (a') be in the affirmative,. will . Government 
. :please Bta~  . \ 

(i) whether this proposal hat; been examined by the Deputy Agent. 
Organis&tipn; ·if so, ~t  what results; . 

,(ii) ~t  there has been a. ~nB a  decrease in claims since 
the two posts were held in abeya'Dce; 

·(iii) whether two sections have been created under the c:'h;ief Com_ 
mercial Manager, namely, the Research and PublICIty; 

t{iv) whEther they have considered that the work of these t:wo sections 
could be diffused among the two Deputies; 

(v) whether the gazetted officers have sufficient work for the 
seven hours they are on duty daily; 

(vi) whether their work has not been job anwlysed by the Deputy 
Agent, Organisation; 

(vii) whether nen-gazetted staff are required to wcrk in the places of 
these Assistant Commercial ¥anagers when they are on leave; 

(viii) ~' t  they have considered that the work of such gazetted 
officers could be amalgamated' with t.hose of the other officers: 
and 

D 2 
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(ix) whether the present and the previous incumbent of the post of 
Chief Commercial Manager have no practical. experience in 
the work of the Commercial Branch? 

. (c) Do Government propose to ~ o  this avenue with a view to· 
effecting economy a'Dd a decrease in the working expenses? If not, why: 
not? 

Th. Honourable Sir Jluhammad Zafrn11&h Khan: (a) No. 

(b) and (c). Do not arise. 

USE OY TOUBIST CABS BY THE CHIEF OPERATING SupERINTEimENT OF Tl(B; 

EAST INDIAN RAILWAY. 

350. Mr • .AJnarendra .ath Ohattopadhyaya: (a) Will Government please .te whether the Heads of Departments on State-managed Railwa'Ys are 
pennitted to use tourist cars instead of the inspeotion carriages pro-
vided fC'r them, and to take their motor cars by rail when they attend' 
any conferences, committee meetings, etc., at out-stations? 

(b) If the answer to part (a) be in the negative, will Government please· 
state: 

(i) whether the present Chief Operating Superintendent of the 
East Indian Railway only uses tourist cars when attend-
ing conferences, meetings, etc., and also when on leave;. 

(ii) whether he he.'B done the same when working as Chief o ~
cial Manager; 

(iii) whether he could have obtained the use of another bogie in-
spection carriage if his own one was undergoing repairs; 

(iv) whethel' there lire twenty-five bogie inspection carriuges on the 
East Indian Railway; 

(v) whether in 1936 the Chief Operating Superintendent had des-
patched his motor car, free of railway freight, to Agra; and· 

(vi) Whether he hus used 11 tourist cllr for his journey to Agra to 
attend 8J conference or a committee meeting? 

(c) Do Government propose to recover the cost of the freight on the 
motor car and the USUAl charges le"ied for the use of the tourist cars· 
from the salary of this official? If not, will Government plesse state 
the reaSOns why? 

The Honourable Sir Jluhammad Zafrullah lD1&n: (a) TllB occasionat· 
use of a tourist car bv a railwiI.y offieer enn be lLuthorised bv the ~ nt 

whu is also empowere"d to issue" !I puss for the earriage of ;1 motor· ear 
n~  he is se.tisfieo that t.here is justifiration for it. 

(h) and (e). Do not arise. 

SPECIAL PAY OF EMPLOYEES ON STATE RAILWAYS. 

351. Mr • .&marendra .ath tto ~ a a  (a) Is it a fact that-
under Fundamental Rule 9 (21), (a), (ii), special pay is included in the-
definition of pay? 
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(b) Is it also a fact that under Fundamental Rule 9 (25), special pa.y 
36 granwd in consideration of: 

(i) the specially arduous nature of the duties; or 
(ii) a specific addition to the work or responsibility; or 

,(iii) the unhealthiness of the locality ~n which the work is per-
formed? 

(c) If the answers to parts (a) and (b) be in the affirmative, will 
-Government please state whether special pay can be withdrawn when 
there is no reduction of the requirements menuoned in part (b) (i) and 
{ij.) but on the plea of economy? 

(d) Is special pay still subjected to the emergem.cy cut in pay? U 
.a,?, why? 

(e) Are both the gazetted and· non-gazetted sttloft on .tat ~ ana  
ltailways treated alike in these matters? . " 

(f) Do Ciovernment propose to communicate thei.r decision to the Agents 
.of State-managed Railways and direct them to refund' any a o ~ 
wrongly deducted? ' 

The Honourable Sir a a ~a. ,  ~  ja),,\lnd (b),., ~~. 
(c) Government have laid down the followingprineiples to be followed, 

in deeiding upon reductions of special pay: ., , 
(i) when the post to which a special pay is at~a  is borne on the 

cadre of 1m All-Indio, or Central Service or is reserved for the 
members of such u Service, the special pay should not be 
reduced unless the conditions which originally led to t.he an~ 
of the special pay have disappeared or changed; 

(ii) ""!JPD the post is not borne on the cadre, or is not reserved for 
the members, of such 11 Service, the special pay may be 
reduced on any gl'ounds which Government consic:ler reason-
able. 

{d) No. 
(e) Gazetted Uild non-ga;"etted staff on State.managed Railways are 

treated in u('cordullce with the principles stated at (c) above. . 
(f) Goyermnent. are not aware of nny deduction's huving been made 

wrongly nnd, therefore, do not, propose to issue any orders t6,the Agents)': 
• . t~ 

APPOINTMENT OF CooLY CoNTRACTOR ON TO HOWBAH RAILWAY S'l'ATION • 

.352. 1Ir. Amarendra Hath ChaUopadhyaya: (a) Is it a 'fa.ct: 
(i) that, as :t result of job analysis on the Howrah Division of the 

East .lndian Railwl'S, the posts of ~ tindals and about 
~ nt  porters1t Howrah Station have been sUITendered; 

and 
(ii) that tlw work hitherto performed by these tindals llnd porters 

has been made over to the 'cooly contractor,? 
, "(b) If the answer to part (8) be in the. affirmative, will Government 

please state: 
(i) whether the arrnn$ement referred to in part (a) (li) was tried 

before; 



2602 LEGISLATIVE ASSEMBLY. flSTH ~ R  1986. 

(ii) whether the trial proved a failure; 
(iii) when job analysis first started on the Howrah Division; 
(iv) whether the suggestion referred to in part (a) was then made .. 

if so, with what results; if not, why not; 
(v) whether the cooly contractor is paid a monthly subsidy; if so. 

what amount and since when it has been 'Paid; 
(vi) whether the cooly contractor has appointed special or extra 

coolies tG perform this work; and 
(vii) whether·the work is being done by the coolies by what is known 

as biggari or forced unpaid labour? 

(0) Do o n ~nt appl'ove of thiR 6iggari system of having it.-
daily routine work performed hy its contractors? If not, llre Government. 
prepared to put a stop to this ~ n o  prllctice? 

(d) Axe Government assured that the work is now being effioiently 
performed and meets the demands of the public in regard to the receipt 
and despatch of luggage and parcels? 

The Honourable Sir Kubammad Zafrullah Khan: (a), (i). As a ~ 
of job analysis the posts of four tindals and thirty.five o ~  have been. 
retrenched. 

(ii) No. The j6b analysis indicated that with a little re-organisa.tion. 
the tindals and porters could be retrenched without throwing on the con-
tractor any additional work which was not stipulated for in the ~  of 
his contract. -

(b). (i). Not so far as is known. 
(ii) Does not arise. 
(iii) About the middle of 1935. 
(iv) The suggestions made were considered and action taken as indi-

cated in the reply to part (a), (i). 
(v) Yes, Rs. 700 since he entered into an agreement with the East 

Indian Railway. 
(vi) The oooly contractor is required to keep coolies ready for the work. 

The arrangement he makes for this purpose is a matter between himself 
and the coolies. 

(vii) No, this would not appear to be the case as the coolies would not 
then continue to work for the-contractor. 

(c) Does not arise. 
(d) Yes. 

OoNSUJrIl'TION OF CoAL BY DmvEBS ON THE EAsTERN BENGAL R.ur.WAY. 

353. IIr • .Amanndra Bath Obattopadllyaya: (a) Is it a fact that the 
Locomotive Foreman, Calcutta Running Shed, of the Eastern Bengal 
Railway, has cyclostyled the following notice which is made over to the 
c1river of every train for .explanation: 

"Yon worked ... train on ... with Engine No. . . to .. from. 
aDd back, and exceeded the coal ration by . . . and 10 burnt. . lb.. p .. 
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8fl8UJe mi!e, whereas the figure should be ...... lb. per engine mile. had you worked 
to the ratIon. Pleue explain within three days from receipt of this letter. why you 
lhollld not be made to pay for the extra coal you burnt, the cost of which would' 
amount. too Rs. . . . .. ! ' 

(b) If the Ilnswer to ~ t (a) be in'the affirrn:ati"e, wiJI Government 
please, state: .' , 

(i) whether the action of the Locomotive Foreman had the previous: 
approval of the District Looomotive Superintendent; 

(ii) the authority who has fixed the actual coal consumption of each 
engine per trip; 

(iii) how the ooal allowance has been arrived at; 
(iv) whether the District Locomotive Superintendent has personally 

worked trains with a view to ascertaining the quantity of 
coal to be burnt per engine mile and the fixation of the coat 
ration; 

(v) whether any allowances have been made for aU conditions of 
train service, such as, weather conditions, le'lkage of steam 
joints, general bad maintenance of engines, vacuum leaks 
on trains, quality of coal supplied, bad boiler repairs, dirty 
boilers due to bad water on the road or overdue washouts. 
etc. ; 

(vi) the number of tests that were mqde before the fixation of the-
coal ration; if so, by whom were they made; 

(vii) whether the coal at the time of loading the engine tender is. 
weighed; 

(viii) whether the coal is weighed when the engine returns to the shed;: 
if so, whether it is done in the presence of the driver; and .-

(ix) whether these conditions prevail on the other State-managed 
Railways? 

(c) Have any recoveries been madl;) from the pay of the drivers for' 
the alleged extra oa~ burnt? 

(d) Do Government propose to have this matter investigated by the 
Government Inspeotor of Raihtays as the technical expert of GovefDplent '! 
If not, why not? ' 

The Honourable Bil' Jruhammad Z&frull&h Khan: (a) Such a notice has. 
been posted; but is not applica.ble to every train. 

(b), (i). Yes. 
(ii) The District Locomotive Superintendent in consultation with his. 

Inspectors. 
(iii) It is based on actual results obtained over an extended period. 
(iv) No, the quantity is based on what a large number of drivers have· 

theDaBelves achieved. 
, (v) Yes. 

(vi) See (iii) and (iv) above. 
(vii) Every tender is calibrated and marked so that quantities can, 

readily be noted by an n ~ on of the coal loaded on t~  ~n , and 
the quantity loaded is determlOed by ~  of these cahbratIon marks. 
after the loading has been completed. 
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(viii) The quantity remaining is determined by the same method 8S the 
.quantity loaded and in the presence of the driver. : 

(ix) These are matters dictated by local conditions lind lire therefore 
left to the B ' t ~ of ~ a  B4Uway A,dmiDistrations. 

(c) No, as therl\ has he en no necessity to make any such recovery .. It 
the driver's explanation is satisfactory, it ia accepted. 

(d) Government. do not consider thnt any investigation by the Govern-
.ment Inspector of Railways is called for. . 

REST ALLOWED TO CoNTINUOUS WORKERS ON STA.TE RAILWA.Ys. 

3M. Mr. ~ a. _ .. '111 Ollattopaclh1fi1a: (a) wm Government 
-please state whether under the hours of work rules, framed as a result 
of the Geneva Convention, continuous workers on State-managed Railways 
are rostered and get their rest every week? 

(b) Is it a fact that the supervising staff are called upon to work long 
hoUl'll but are given no rest days? 

(c) Do Government propose to treat the staff alike in the matter of 
rest? If so, will Government please convey their decision to the Agents 
·of State-managed Railways? If not, why not? 

The 1l000urabJ.. Sir Muhammad ZafrUllah Jthan: (Ii) Continuous 
workers to whom the Railway Servants Hours of Employment Hules, 1931, 
apply and who are employed on such of the Uailwfl'ys on which the Indian 
Railways (Amendment) Act, 1930, has been given statutory effeet, are 
rostered and weekly rest under these rules. 

(b) The Rules referred to in reply to P8l't (a) do Dotuppl,v to supervising 
staff .. 

(c) No, for the reasons given in J'epl,v to part (b) of the question. 

RBLIEVING DuTY PERIOD OJ!' A STATION MASTER IN THE DELHI DIVISION OJ' 
THE NORTH WESTERN RAILWAY. 

355. Mr. Muhammad Bauman!' (a) What is: the period of ~  
-duty for a Station Master on the North Western Railway, Delhi Division? 

(b) Is it eornpulsory for ever) Shtion Mustel!, tip: work in ~  

(c) 1s there uny ftge-lirnit for such l'tllitwing duty? 
(d) What daily und weekly rests ure alloUed to the relieving staff in 

compliance with the '~n a Convention Regulation:' If none, wh.y not? 
(e) Are they given any rest after undergoing long travelling in COQJ.-

ing tc or going from their headquarters while on dllty:! 1£ IIot, why 
not? 

(f) Are there spare quarters nvaiJahle for the occupation' of the rl'lieving 
stuff fit road-side stations, or do t.hey take shelter in station builiIings? . 

(g) What facilities :lre provided for the relif'ving staff to vilit their 
families at hea.dquarter stations while working out on the line? 

(h) After what periud !Ire the rl'lieving staff allowed to return to 
their headquarters for visiting their families. und replenishment of thei!' 
personal itinerary requirements? 

(il Are they booked out for duty according to first-iti. and first-out 
ilyswm? If not, why not? 
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"'!'he Boaourable SIr MuhaJDJD&d Zafrullah lDlIa: (n). (c), (g) and (h)_ 
1 would invite the Honourable Member's attention to Mr. P. R. Rau'8 
reply to Mr. Maswood Ahmad's quest,ion No. 84, asked in this House on the 
20th August, 1934. 

(b) Governrnent fire informed that it is the general policy of the North 
\Vestern Railway administration to put Aseistant Station Masters qualified 
in Station Master's duties on promotion to Station Master, to work on 
relieving dlltie!: hefore they are posted permanently. 

(d) and (p). I would invite the Honourable Member's attention to 
Mr. 1>. H. Rau'" reply to parts (e) and (d) of Mr. M. Maswood Ahmad's 
question No. 84 and would ndd that t.he necessity of uJildertaking lon,g 
journey" by relieving staff hns been minimised by the concentration of such 
staff nt ('ertain selected stations, thus reducing the distances to be travelled 
fo the station!: to whil.h they are t~  for relieving duty. " 

(f) Government undcrstand that in e!lses of relieving arrangements for 
Iln initial period of over 30 dRYS, the outgCling staff nr:erequ;ired,to a~~ 
J\ccommodation in their quarters available for their reliefs but for lesser 
periods" it. is customllrv for the staff to make an arrange1l?ent among 
themlwlves, failing whicil arrangements are modP in the stntion huildings. 

(i) Yes. 

'STAFF KEPT IN RELIEVING DUTY IN THE DELHI DIvISION OF THE NORTH 
WESTERN RAILWAY. 

356. Mr. Muhammad Nauman: (a) Ie it a fact that only newly pro-
,moted staff Or those shifted from their permanent stations on some irre-
gulnrity or complaint are kf'pt in relieving dut.y imthe North Western 
Railway, Delhi Division? 

(b) How does their posting take place, and after how long a time? 

The Honourable Sir Muhammad Z&frullah KhaD: With your permis-
sion, Sir, 1 propose to reply queRtion's Nos. 856, 358 and 359 together. 

Government hnve no infornlfition lind its ('ollect';ol'l wiIlinvoJve an 
Ilmount of labour lind pxpense not likf'ly to be justified by the results. 
'These are matt'ers of detailed adlllinistratlOn entirely within the eompetenee 
-of the Agent and Govemment lire nbt prepared to interfere. I have, 
however, sent f1, COlly of these questions to the Agent for information and 
such nct:ion 118 he may eon sider necessary .. ,'" .,', . ',,': ," ,-'"' ' 

NON-PRoVISION ~, QUARTERS TO THE RlIILIEVING STAFF IN D}l:LHI. 

357, Mr. Muhammad Nauman: Is it a fact . that relievingf!taff at 
Delhi, N()l1;h Western Railway, are not provided with r811way quarters, 
but are paid house ullowllnec nt ten per cent. of their salary? ' 

The lIoDOurable 81r Muhammad Zafrullah Khan: GovemmE'nt are in-
'formed that none of the relieving staff headquartered at Delhi have been 



LEGISLATIVB ASSEMBLY. [13TH ~ R  1936. 

provided with Railway quarters due to scarcity of quarters but such of them 
as are eligible for the conceaaion of free quarters are granted house allow· 
&nce at the rates shown below: 

Pay per menllem. 

Under Re. 30 
R •• 30 to 49 
R •. 50 to 80 
RI. 81 to 95 

HoWIe 
allowance 

per meusem. 
Re. 

3 
5. 
8 

10 
None of the relieving staff at Delhi are in receipt of pay exceeding Rs. 95 
per mensem. 

GBANT OF TONGA HmE TO TlIB RELIEVING STAJ'F RESIDING IN DELHI os. 
NEW DELHI. 

t358. JIr. Knbammad lfa1UDAll: (8) l!:! it a fact that relieving staff of 
Delhi Division, North Western Railway, residing in the old and new cities, 
are ordered to attend the Divisional Office (situated in the Old Secretariat 
Buildings) daily, but they are given no tonga hire, although they cover 
distances over seven miles both ways? 

(b) Is it a fact that the rules in force allow klnga hire beyond three 
miles? If so, what action do Government propose to take for the allevia-
tion of the hardship of the relieving staff? 

8TB.BNGTB: OJ' TB:B RELIEVING STAFF IN TB:B DELHI DIVISION OF THE NORTH' 
WESTERN RAILWAY. 

t859. Mr. Kahammad Xawnan: Are Government aware that the exist-
ing strength of the relieving staff on the Delhi Division of the North. 
Western Railway, is too short, in consequence of which the permanent 
.taft on the Jine feel great difficulty in getting IMve in time:' 

ADlIINISTJUTION OF TB:B TBANSJ'EBBl:D SUBJEOTS UNDER TIlE MnnBTEBS IN' 
BIHAB AND OBIsSA. 

360. Babu Kailaah Behari Lal: Are Government kept informed by the 
I,.ocal Government of Bihar and Orissa about the administration of the 
transferred subjects under the ~ n t  If so, is there any report as t<>-
how the Ministers have administered the tranflferred subjects? 

The Bonoarable Sir Henry Oralk: The General Administration Report ()£ 
Bihar and Orissa which contains an account of the administration of the-
transferred subjects is received by the Government of India. 

NEW BUILDING FOR PATNA JUNCTION RAILWAY STATION. 

361. Babu KaUash Behart Lal: (a) Is it a lact that. since a long time-
the authorities ha'Ve been considering the question of replacing the preaent 
premises of the Patna junction railway station by an improved type of 
building compatible with its o t o~ of a Provincial capital? 

tFor anlwer to this q_tion, lee answer to question No. 356. 
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(b) If the answer to the above be in the at1irmative, how long more-
will it take to materialize the platn? 

(c) At what cost is it proposed to have the new building? 

The Honourable Sir Muhammad Zafrullah Khan: (8) Yes. 
(b) The work is expected to be' finished during 1936-37. 
(c) About Rs. 3 lakhs. 

STATEMENTS LAID ON THE TABLE. 

Information promised in reply to parts (d) to (m) of starred question No;. 
684 asked by Seth Govind DaR on the 25th September, 1935. 

LICENSED COOLIES ON RAILWAY STATIONS. 

(d) No liC(dl88 fee is paid to the Administration. but on the following railways,. 
where cooly jemadars are employed at. the larger stations or where t.bere are cOaly-
contractor. at certain stations, the fees paid to the .Temadar or contractor are a.' 
follow. : 

B£flgal Nagru,- Railway. 

ont a t ~. n one District, one anna per day. On four Districts, amounts vary-
ing from half·an-6llna to RI. 2 (in one case Rs. 4) per month. At. .ome 8t&tioUl, the-
coolie. are paid by the contract.ol'll. 

Note.-On two Districts where contractors are not employed, the Station Master 
is paid two annas a month by each coolie. 

Bombay, Baroda and Central India Railway. 

Jemadars ........................ from four annas to eight annas per month. 

J:OIt Indian Railv:ay. 

UOntractorR ......... from six pies to 0-2·9 per day. 

(heat India ... Penin8ula Railway. 

Contractors at three stations only ........................ four annas ppr day. 

North Bt~ n Rail.oay. 

a a ~ ....................... RII. 2 per month. 

(e) Yes, on the Great. Indian Peninsula Railway. Coolies are al80 occasionally' 
utili.ed ?n the South Indian Railway to help station porten in loading and unloading-
/larcels witr'!ut detriment to their legitimate work. 

(f) and (g). The .Agent, G'reat Indian Peninsula Railway. states that no payment 
is made, the arrangement beiDg one that is acceptable to the worker on being engaged' 
and a condition of employment. 

The Agent. South India!! Railway, states that coolies are not paid anything ill' 
such cases, 3S the service is not compulsory and there is no condition that they 
should render free service. 

(h) No. 
(i) and (j). Do not arise. 
(k) and (m). Government see no reasou for making any change in the existiqg-

arrangement The license to work U5 a porter at a railway statiOn is a. valuable one.-
(l) Yes. 
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Iftio'l'1»ation promised in reply to unstarJl6dfu6stiotl. ~. 143 and 146 to 
148 aaked by Pandit Sri KriBhna Dutto p"uwal on th:e 18th Foimlarll, 
1936. 

HARDSHIPS OF THE R ~B .o  STAFF, IN niB . .AUDIT AND ACCOUNTfo1 
. "DEPAR'i"MBNT.' ,. '." 

143. (a) and (b). No statistics have been collected by Government on this subject. 
For the r6&lOns explained in the reply to part (e) helow Government oonside1'll that 
no useful purpose will be served by collecting the information ILnd G'overnment do 
not propose to do so. 

(c) It must be remtribered. that the miniat.erial eakbliahnumte to which the question 
refers were temporary and entitled to no concession on discharge. The propoRI that 
they be allowed to, refJUld gratuity and to count paat ~  for pay was not accepted 
for the reason that. the extra coat would he prohibitive. Advanee iQrrementa ~  
been grantell to th. retrenched olerka hy ·except.ion to the general 11IIe M '" COI;IceS810n. 
'Government do not propose to grant. any further concessions 'to these clerks as these 
would lead to embarraRing ~ on  in ot,her depsrtmmts. 

HA.aoSBIPS OF THE RK-BJ,[PLOYED STAFJo' OF TH,E AUDIT DEl'ARTMENT. 

145. (a) Government al'e not in possession of full information as regards the ordera 
·of the Governments of Madras ~  the United Provinces. ]n the Railway Depart-
ment, however, old rates of pay have been allowed on certain conditions 0111" to those 
who are re-smployed before the 1st April, 1936, • 

(h) and (c). Attention of the Honourabie Membet' is invited to my reply to parts 
(h) and (c) of question No. 142. Old seales of pay are admissible only to those 
'Government SlIrvants who have been in continuous ~ '  since before the 16th 
July, 19.1l; if there has been a break in service dul' to r .. trenchml"nt. or ILny other 
cause, they arl! entitled to the revised scales of pay only. 

(d) The scheme of peparation of Audit and AI,eounts was aholished as a ml"asnre 
,of economy. ond economy is still lIeceJt8llry. Government are not prepal'(,u t.() mai!,e 
an exception to the general rule in favour of the re-employed Rtaff of th .. Audit 
Department. 

NON-GRANT OF OLD SCALES OF PAY TO TH}o: STAFF OF THE RAn.wAY 

AOCOUNTS UNDER THE AUDITOR GENERAL IN INDIA AND THE Al"DlT 

DEPARTMENT. 

146. Attention 'of the Honourable Member is invited to my reply to qq\,ltion 
'No. 145. 

NON-GRANT OF OLD SCALES OF PAY TO THE RAILWAY STA.'F AND THE STI\FF 

OF THE AUDIT P~ M . 

147. The answer to the let part of the question ia in the affirmativE'. Condltillns 
nnder the Railway Department are different to those on the civil Ride, and conse-
quently both the retrenchment coneeuioM and the re-employment terms ~  on 
the railway side as compared with the civil aide. It was not considered ,feauble to 
have uniform terml for both In lOme matters one Ret of terms 'WIU' leas: hheral thall 
the other and in others the reveree. 

NON-GRANT OF OLD SCALES OF PAY TO RAILWAY STAFF. ETC, 

, 148. I would refer the Honourable Member to my answer to the previous quest.ion. 
There has heen no .variation as hetween various, department.s on the civil side but 
only between the Railway Department on t'he one Bide Dud the other civil gepllrtments 
-on the other. the reason for that I have already given. 011 the civil 8ide' the policy 
--of G.vernml"nt is to treat all re.employed personnel a8 new entrante 
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Information promised in reply to un.tarred question No. J!i4, . a8ked by 
Mr. Amarendra Nuth Ohattopadhyaya 071- the ~ t  February, 1936. 

GAhAdES PROVIDED TO CERTAIN ~  OF THE EAST INDIAN RAILWAY. 

Th<l Agellt, EaAt Indian Railway's reply, which has sillce been received, ill 8&' 
follows: 

(a) YM. 
(b) No. 
(c) No. Garage accommodation is provided hy Commercial firms in Calcutta 

for the US8. of their employees free of chal·ge. a~~  accamIDodatipn i., 
. alfo provideu at Writers' Buildings and the Custom·sHOllBe Galeutta, 

free of charge. • 

Information p1'Omi8Cd in reply to part (b) of starred que8tion No. 884, asl:ed' 
by Mr. Shant Lal on the 27th February, 1936. 

COST OF htl'(lHTEIl CLO'l'1I puRCHASED FOIl UXIFOHMS BY THE DEFENCE 
DEPARTMENT. 

(b) The cost of uniform clothing purchased by the Defence Department directly: 
from abroad during 1934·35 was Rs 77,448. 

THE GENERAL BUDGET-LIST 01<' DEMANDS-concld. 

Mr. President (The Honourable Sir Abdur Rahim): The Chair under-
stands that Sir Henry Gidney proposes to move the next motion- under' 
Demnnd No. 32-Home Department. 

TIle Honourable Sir Henry Oraik (HOUle Member): On It point of order. 
Thill is It eut on the Home Department grant and the subjeet proposed 
to be raised is, J understand, the new scales of pay for new entrants into 
the Government of India serviees frolll the Anglo-Indian and domiciled 
European community. I understand the Honourable Member wishes to 
raise the question of the rates of puy in the Postal and Telegraph und 
Railway Departments. The HOllle Department has nothing to do with 
these two Departments or with thing the rates of pay. I do not want to' 

t stifle discussion on this question, but I really do not think this is a Rome 
Department matter, 

The Honourable Sir M:uhamm&d Zafrullah Khan (Membe,' for Commeroe 
and- Railways): Moreover, I would draw your attention to the fact that if 
the Honourable Member, who proposes to move this cut, wants to discuss 
the new seales of pay in the Hailway Department, he should have done so· 
while the Railway Dep'artment Wfill under disclIssion and he reully cann,)t 
raise the question on the diseu8sion of the demands of the genernl budget. 

Lieut.-Oolonel Sir HeDry Gidney (Nominated Non-Official): "Vith all 
respect to the Home Member. I think it was the HOIlle ~n t nt that 
issued the Circular thnt eame out from the Home Department 10 July, Hl34. 
Moreover, my motion will inelude in mv remarks certain reflect.ions on 
the Government of India Act of 1Il35, which, T think, is intimut,ely nsso(·iated 
with the Home Department, . 

• "That the demand under (,he head 'Home Department' he reduced by R~. 100." 
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The HoD01U'&ble Sir Bemy oratk: The Ciroular of July, 1934, had 
nothing to do with rates of pa.y at all. It merely had refereooe to the 
percentages of communal recruitment. No question of pay was discussed 

:m it. Moreover, the Home Department did not pass the Government of 
India Act of 1935. 

Lieut.-Oolonel Sir Hemy Gidney: I submit that the Home Department 
is the medium of communication in all such matters relating to the Gov-
·emment of India Act and the minority communities. 

Mr. 1' .•. .Ta.mes (Madras: European): Ma.y I make a submission to you 
with regard to this matter. The fundamenta.l question, I understand, is 
the question of the recruitment of these classes to ta~ services in the 

-Government of India. Departments. 

SOme HODODl'able Kembers: The lIlotion is about soales of pay. 

lIr. r. 1: • .Tames: Surely you cannot anticipate what I am going to 
·say. It refers to the recruitment of these classes under 0. Circular recently 
-i88ued by the Home Department and the extent to which that recruitment 
is &Hected by the new rates of pay. Therefore, I do olaim that there is 
perfectly just ground for discussion of this matter under the vote of the 
Home Department. 

1Ir. 5 .•• .Joshi (Nominated Xon-Official): May I suggest that if my 
-Honourable friend, Sir Henry Gidney, wants to discuss the rates of pay of 
-the Anglo-Indians, he can do it under the CustomR or the Post Offioe, and 
if Sir Henry Gidney and the Europes:J. Group will give that time tq the 
-.unattached Members, my motion comeR first under Customs. 

lIr. President (The Honourable Hir Abuur Hahirn): The Chair is now 
·Jealing with the point of order. What the Honourable Member, Str 
. Henry Gidney, wiRhes to discuss is the effed of the new scales of pay for 
new entrants into the Government of J nelia Rervices of the Anglo-Indian 

: and domiciled European community. The Chair understands that the 
communique of the Home Department toO which the Honourable Member 
refers has nothing to do with the new scales of pay. It only deals with. 
the recruitment of Anglo-Indians and domiciled Europeans. If thnt is ",.. 
then it is not understood as to how the Home Department can be made 

-responsible in this matter at all. It ii' the Railway Department that must 
-be responsible, and t.he Railway Department d{'mands aTe not under con-
. sideration. 

Ueut.-Oolonel Sir Henry Gidney: I do not see how the Home Depart-
ment can escape from responsibility for the general principles underlying 
the remuneration of the Government of Indin services. The Hcrme Depart-
ment is one of the Departments, and how does the Home Member know 
that I do not. wish to include bis Department in my cut. 

The Honourable Sir HeD1'Y Oraik: If the Honourable Member can 
. .convince me that bis motion refers to any services under the control of 
~ ,  o ~ Department, then I am prepared to say he is right. 
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111'. President (The Honourable Sir Abdur Rahim): When there is a 
cemand by a particular Department nnd a motion is made to reduce that 
.demand, in order to discuss any question of poliGY, it must be the policy 
"of that· Department, and, if, as a matter of fact. what the Honourable 
Member wishes to discuss is, not the policy of the Home Department, 
~ n the Chair will hold that the discussion of this matter will not be 
:relevant under that head. If the "European Group wishes to move any 
.other m:>tion, they are at liberty to do so. 

Lieut.-Oolonel Sir Henry Gidney: Sir, I would ask you then to allow 
12 NOON. me to raise this point under some other head. 

111'. Prealdent (The Honourable Sir Abdur Rahim): The Chair takes it, 
"th"l European Group does not wish to discuss it and that they have no 
:other out. The Chair comes now to the Honourable Members who do not 
belong to any group, and, in their CRse, the only thing the Chair can 
.(10 is to take the motions in order. 

Mr. Josh;. Mr. Joshi's motion No. 10 under demand No. 16 stands 
first. 

DEMAND No. 16.-CusToM8. , 
i 

The Honourable Sir Jamel Grigg (Finance Member): Sir, I beg to 
move: 

"That " sum not exceeding Rs. 93.04,000 be granted to the Governor G'eneral in 
"Council to defray the charges which will come in course of payment during the 
:Jear ending the 31st day of March, 1937. in respect of 'Custom.'." 

Xr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That 01. Fum not exceeding Rs. 93,04.000 be granted to the Governor General in 

-Council ~o ddray the chal'ges which will come in course of !>&yment during the 
"year ending the 31st day of March, 1937, in respect of 'Customs'." 

Grievance8 of the Employer8 of the-Customs Department; 

lIIr. N. lI. Joshi: Sir, I beg to mo'Ve: 
• 'That the demand under the head 'Customs' be reduced hy Re. l(lO." 

My object in moving this motion, Mr. President, is to draw attention 
to certain grievances of the employees of the Customs Department. The 
nrst grievance, which I want to place before the House, is 8'S regards the 
scales of pay in the cit.y of Bombay for employees in t.he Customs Depart-
ment. 

Sir, there are several Departments working under the control of the 
}'inance Department in the city of Bombay such as the Accountant 
'General's office, the Deputy Controller of the Currency's office. the Mint. 
:SRlt and Income-tax and two of these are directlv under the Central 
Board of Revenue. The scales of pay for the meit who are under the 
~  scales of pay differ in the various Departments which I have mentioned. 
"For instance, in the Accountant General's office a man begins on Rs. 60 
'~n  he rises up to Rs. 230: that is the sca-Ie given to him. In the offioe 
~  the Deputy Controller of the Currency a man begins on Rs. 60 and 
1'ises to Rs. 230. In the Customs, a man be,nns on Rs. 60, gets a promotion 
-of Rs. 4 and rises up to Rs. 100 and he theD gets II promotion of Rs. 8 
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and rises up to Rs. 160. Tn the Salt und Inoome-tax Departments a man 
begins on R~. 60, gets Il promotion of Hs. 4, rises up to Rs. 100 and then 
gets a pl'om::>tion of R8. a lind rises to Rs. 160.1 want to suggest to the 
Government of India thnt when there are offices under their own control 
in the city of Bomhay, the scales of 1';8Y for the elerks1lhould 'be the 
same. If in the Accountant General's office a man is employed on a 
salary of RI!. 60 and g(Jes up to Rs. '230, I do not know why in the 
Customs Department I. Ulall should not rise to Rs. 230. The nature of' 
the work in nil these oftk·es is the same and, tberefore, I do not know why 
there should be an~' difference between the scales of pay. Then, if the 
Government of India have to fix some standard, they should at least 
ihtmduce for the Customs Department the standard of the' BorIibay'Oov-
ernlllent in the city of Bombay. In the Secretariat of the Bombay Gov-
ernment, 'Sir, 8 clerk begins on Rs. 60 Ilnd goes up to Rs. 100. 1, there-

. 'fore, want the Finance Department to give their attention to the lower-
scales of pay given to the clerks in the Customs, Department and I would 
like them to increase the scales to the level of the other Departments under 
the Government of India in Bombuv. viz., the office of the Accountant 
General, the office of the DeputYr o~t o  of the Currency and the Mint. 
Then, the Government of India have introduced new scales of pay for 
the new entl'lints und ~  you compare the new scales of pay with the old 
Scales of pay, :mu wiil find, Sir, that those who are under the: old scales 
of pay are supposed to he receiving better remuneration, they sta.rt on 
Rs. 60, and they t8'kP in yems to reach their maximum, while the new 
entrants begin on Rs. iiO but they rellch their maximum, which is the' 
8ame viz., Rs. 160, ill 28 years. I want the attention of the Government 
to be drawn to this fllct und I appeul t.o them to do justiee to the men who 
are under the old scales of ll!ry, Then, there is another small point which 
'J wish to mention as regards the Customs Department. In the Customs, 
Department, the Government of Tnd:a levy some kind of fee on ships which 
are loaded or unloaded on S,»pda.vR, TheRe are called Sunday fees. The 
money eollected by these StMday fees is distrihuted, at leQ'St partly, to a 
number of institution!, which ure intended for the benefit and welfare of 
the employees of tIl(' ('ustoms Department. Some of, the institutions 
thnt receive benefits urc the Preventive Service Club, the Wharfingers' 
Club, the Lascars' Club and the Bomhay Education Society. 'The clerks 
in the Customs Department have got nn Association and they had made an 
application to the Government of I ndiu asking for a contribution out of' 
the Sunday fees for starting a recreation club, 11 library and such other 
welfare a t t~ , The Government of India did not t.ake their application 
into favoumhle eonsideration, I would like the Government to make a 
generous contribution out of the HUllday fees to the Clerks' Association. 
Clerks' worl;: is us much necessary for the 0ustomH Department as the 
wO\'k of the PrcH'l1tiv£' officers and ~o  other officers for whose organi-
sation the Gove1'l1ment of India' pay oontributions fromthejl' Sunday fees. 

Then, Sir, I huH' got one or two points to whieh T would like to draw 
the attention of the Government of Tndia in the Finance Department. 
There are many employees of the Government of India who feel that there 

'should be 9. propel' provi8ioll for themselves and their families in their re-
tirement or on their premature dcnth. 

Xr. A. B. Lloyd (Government o~ IndiB': Nominated' Official): I rise tc>. 
'9. point of order, Sir Is the Honourable ~  in order in raising on 8. 
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cut motion under the head "Customs" a discussion of a subject which he 
himself admits is a matter for the Finance Department? The question of 
revision of pensions or institution of provident funds applies to all Gov-
ernment officers, not merely to officers in the Customs Department. The 
Clwtoms Department cannot adopt a different set of ruleR from those which 
are applicable t.o the whole of the Government of India. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member should confine himself! to the Customs Department. 

Mr. :N. J[. Joshi: What applies to employees in the other Departments 
of the Government. of India must apply also to the Customs Department. 
There aTe a largp number of employees in the Customs Department who 
Imye got these gr:evances. 

Then' is anot ~  point which I would like the Government of Indin to 
consider. The Government of India is one organisation. .It is indivisible. 
When J, therefore, make an appeal to the Government of n ~, 1 make 
un appeal t,o t,he entire Government of lndhr, not to one particular Depart-
ment. 

:Mr. A. B. Lloyd: But undpr the right helld. 

Mr. N. :M. Joshi: Under the head under which the employees suffer a 
gri!wunce. I do not know myself which is the right head. I do not know 
which Department of the Government of India considers the question of 
provision of provident fund or gratuity or pensions. 

J[r. A. H. Lloyd: Th(' Honourable Member must, mah HUt"(' of the 
approprillt,e Department before making all llppeal. 

:Mr. N. :M. loshi: I propose to place befOl"e tlw House the grieVlt1l('es 
of the employees of the Custom!'; Department. 

~o , Sir, the grievances of the employee!'; of the Customs Depart-
ment are, that they would like to have the choice for protection of them-
selve" and their families in their ret:rement or on their premature death 
either ~' II pe!1sion fund or u provident fund or gratuity. If Il man die!\ 
while in harness he would like his family to get some gratu:ty. The 
Government of India provide for the protection of a man after retirement 
which is denied to the man who dies in harness. It is not the ~ t of 
the man that he died in harness. His fllmily must be protected. .1n some 
cases, the Government of Indilf give gratuity. The employees ill the 
Customs Department. along wit,h the employees of ot ~  Departments, 
claim that, when a man dies in harness, his tlamil.v should be given gratuity 
equal to one month's pay for each :venr of service. They also feel that 
they would prefer a scheme of provident fund for the protection of them-
selves and their families on their retirement instead of pension. A Reso-
lution WIlS passed,in the Council of State in 1924 that a scheme for the 
institution of provident fund should be undertaken for the emplo,yees of 
the Customs Department a'S well as for other Departments. A scheme was 
formulated by the Government of India. Unfortunately, that scheme did 
not meet with the approval of the employees. The employees wanted R 

scheme of provident fund at least as good as the scheme of provident fuud 
which exists on Indian railways. The Government of India at that t,irlH' 
WE're not willing to make that scheme as good as the railway provident 

E 
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"fund. I would like the Government uf: India to consider that question 
very seriously now. The financial position of the Government of India is 
not bad. They are showing 8' surplus. I would, therefore, like them to 
llndert.ake Il scheme for the establishment of provident fund for the benefit 
of the employees of the Customs Department along with the employees of 
other Departments. 

1 would also like the Government to inform me whu.t they have done 
as regards increasing the rates of pension of inferior servants of the Customs 
DepHTtment and of other Departments under the Government of India. 
ldlst year, I moved a cut motion and drew the attention of the Honour-
-nble the Finance Member to t,his subject. The Honourable the Finance 
Member wus ~  kind and generous to promise consideration of that 
subject. I should like to know how far the consideration of that subject 
hll"S progressed and what are their proposals for increasing the rates of 
pay of inferior sei-Tants. The inferior sevants of the Customs Department 
as well as of the other Depa.rtments have got a grievance about. the grant 
of leave. The Government of Indio. have made It' rule that if a man be-
longing to the inferior servise is to go on leave, he will be given leave only 
if it. does not entail the incurring of additional expenditure. I feel that 
thiR if' a wrong and very unfair rule. When other employees of the Govern· 
ment· of India go on leave, it is not necessary thll't there should be no 
additional expenditure to the Government, of India. I do not know why 
the Government of India should grudge to incur the small expenditure in 
.order that proper leave might be given to their inferior servants. The 
general practice is tlJllt if a member of the inferior service is to go on leave, 
he hS'S to give a substitute and the substitute is to be paid by the man 
who goes on leave. I am only giving the genf'ral rule. The present 
practice is that the Government of India do not, ha \'e to incur anything 
more on account of leave gi\'en to the members of the inferior service. I 
feel, Sir, that the Members of the inferior Flervice require leave, both casual 
and privilege, as much as the members of the other services, subordinate 
~  and superior services. I would like the Government of India to 
do away with the differenl!"e which exists in the leave rules for members of 
the inferior service, of the subordinate service and of the superior services 
in this matter. {\.nother point of grievance is that the amount of leave 
given to members of the inferior service is also much sm8'ller in the case 
of inferior servants than in the case of members belonging t.o other services. 
T would like the GO\'ernrnent of India to give serious consideration to the 
questbn of allowances given t,o members of the inferior service during their 
leave. I should like the Government of India to establish, in each Depart-
ment including the Customs Department, a leave reserve in order that 
members of the inferior service should get casual leave and privilege leave 
with full pay as the memhers of other services get. There is also a difference 
made as regards travelling sHowances paid to the members of the inferior 
5ervices. The privileges of travelling allowance lJTe also not the same. The 
(':rQvernment of India make a difference in the scale. I would like them to 
revise the scales of travelling allowance paid to the members of the inferior 
1!ervice. In making this appeal, I should like the Government of India 
to consider this: that when members of the superior services have a 
grievance, there is the British Parliament to agitate on their behalf. 
There is the Secretary of State to do everything for them. tAlso, if the 
members of other subordinate services have any grievance there arre a 
large number of members willing to ventilate their grievances. They have 
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got their own organisations, but the Ulell who belong to the inferior ser-
~  are not generally much educated; there are very few people to 

llgttate on their beha-If. The only people whom I should have expected 
to agitate on behalf of the inferior scrvunts ure the people who are Bitting 
on my left. The membehl belonging t-o the inferior RervicoR generally serve 
the MemberH on the Government Benches and, if there are allY people 
who should rightly agitate on behalf of the melIlbers of the inferior ser-
vices, it is the MembE:rs who sit 011 the GO\'crnment Beuches. But, Sir, 
gratitude or 11llpreciation of propel' service iR not (t strpng point, with the 
Members who sit on the Governmellt Benches. I fihould like Ht least one 
()f them to rise in his seat and do jnst'ce to the men who serve under 
them. Hir, I do not wish to tlllw the time of the HOllse milch longer 
:but .. 

Mr. President (The Honourable Hir Ahdm Hnhim): The Honourable 
:Member haR only two minut.es more. 

Kr. N. II. Joshi: 1 shull not Rpeuk auy mort'. but I again appetrl t·o 
thE' Government of Indio t.o do justicc to the pmployeeR in the Customs 
Depurtment Ilnd alRo t.o tIl!' memberR belonging t.o the inferior services 
in the matter of their h'lly(' and in th{' mnt,ter of thE'ir travelling allow-
UTlce, and, us regards other matters mentiOll('d ~' me, also announce whllt 
their plans nr£'. I hope, Sir. my moVon will lw accepted. 

IIr. President (The Honourable HiI' Ahdur Rahim): Cllt motion movpd: 

"That the dema.nd under the hend 'CURt om.' be reduC'ed hy RR. 100." 

Kr. V. V. Girl (Ganjam cum. Vizagapatam: Non-Muhammadan Rural): 
'Sir, I take this opport,unity o£ ventila-t.ing certain grievanceR 1)£ the Assist-
lint, Preventive Officers in the Madras Customs Chief port. The present 
'fJ1lf;toms service of the Madras Chief port consists of 13 Prevelltive Officers 
·of whom I am told only five are edllcationa'lly qualified; there are 19 Assist-
ant. Preventive Officers of whom 15 are qUll:lified. They receive pay 
ranging from Rs. 60--3-135 in thE' case of the ASRistallt Preventive 
()fficers and Rs. 120-7-295 in the case of the Preventive Officel's. Prior 
to 1920 there WIlS no distinct,ion made between thc Preventive and the 
Assist.ant Preventive Officers because, their duties were absoluteh' flw 
same. But., in the vear 1920, a revision WIl'S made und these office!"" were 
divided into the upper division ana lower rlivision. Page 1 of p!ll·t T of 
the Preventi"e Manual clearly says: 

"Generally ~ a n , no distinction iR mnde in thl' naturp of dntip. nllottPll to 
Utem." 

'There was a discussion in the Assembly in 1934 when this quest,ion 
was raised and the grievances of the ASRistant Preventive OfficerR were 
ventilated, and then they amended the Sea Customs Manual; and it was 
stated that certain duties were allotted to the Preventive Officers and 
certain other duties were allotted to the Assistant Preventive Officers, 
making a sort of artificial difference. That is to say, the Preventive 
'Officers were asked to guard certain gates of the port and the AssiRtant 
Preventive Officers were asked to guard certain other gates. Before 1982, 
-at any rate, the overtime a o~an  that ~ paid were practically the 
1I8'IIle for the work done regardmg the PreventIve Officers and the Assist-
ant Preventive ~, most probably on 'account ofvent.i1ating thA 

R 2 
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grievances in the ~ . l"ufortllnatdy even in the matter of over-
time allowances then· hUR been 11 distinction mllde; and, now, the 
Assistant Preventive Officers receive only half t.he overtime allowlmces 
that they were hitherto receiving. l'herefore, the grievance of these As-
sistant Preventive Offiecrs is that t.here should be equal pay for equal 
work, and also, their further grievance is t.hat. the overtime allowances 
should be equu-lly distrihl1terl hetween t.he Preventive Officers and the 
Assistant Preventive Officers. 1 desire to ask Government to go into this 
mutter, to make IIll ' ~  and do justice to the Assistant Preventive 
Officers. 

S@th Baji Abdoola Baroon (Sind: Muhammadan Rural): Sir, I beg-
to support this rnotioll. 1 have also givell notice oii Q' motion like this· 
which ;s No. 3r;" on tIll" list. In the Karachi Customs Department, for 
a ~' years, the peons are getting n very low scale of pay and they also 
do not get any honse ullowullee. Thcy liTe also getting very low pensions. 
They do D<'t even get lht' l'ensiolls whieh peons in other departments in 
Kat'ochi get under the l'l"ovillciul rules. Their pay is also low as com-
pared to thut of the Pl'Ovill(!:/l1 Government's peons, They have sent 
"Several representations through the Collector of Customs. but up till now 
their gr:evanceR have Hot heen redressed. I beg to suLmit on their 
behnlf that t ~ are ~  jJoor people who drltw hardly Hs. 12 or Rs. 1& 
or Hs. 18 a mouth. lind (Tovermnent should eOflsider theil' grievallces and 
do justice to thelll. AI< the Customs Depllrtmeut is gptting more income 
than IIny llrov:ncilll (}o\"('rfluwnt, I request Govf'l'lIment to consider their 
cas(' favourably. 

1Ir. A. B. Lloyd: Sir, t,he Honourable Member. who lI10ved this IIlo:·jOJr 
begun by discussing tht' seules of plly for clerI{s of tht' ~to n  J)(:'pnrt-
ment in the City of Ro ~'. He read out certain figures with Rulli-
cient accuracy to make it nn ~a  fo:" tn(' to give a statement of tIll' 
t1ctuul scales of pay. old and new. The firgt point. and I think till' mOl't 
important point, in his mind was the argument that the clerks in the-
Customs Department., in the t~, of Bomhny. should be paid on the SIlUl!' 
scale 8S the clerks in I.]W Aecoullts OffICes thp,-('. Tf I a~' sny so. hI' 
begged the whole question by sayin\! in five or six words thnt the Hatur!' 
of the work was the sRlne in hoth el\st'!'. We have, of course. at ~' 

had occas:on to consider very ca:'efully what shonld be the rAtes of pay 
for the clerks in the Customs Department in Bombay, And I cltn on ~' 

IIssure the Honourable Member that·we do not aeeept the view that then' 
is such a. elORt' Rimilllritv hetween the rlHtlll"e of the work required of the 
darks in the Customs Depart.ment lmd of those in Audit Offices there. 
The work of the former is not of such a nature UR to justify the raising 
')f their ray to the higher level. I think that he will himself readily 
recognise thAt. he is on even weaker ground in suggesting that the dlltieR 
of the clerks in the Customs Department arc ident.ical in quality with 
t.hose of the clerks in t,}w Bombo" Secretnriat. After all, I think I know 
'If no place where clerkR with ~  Qualifications are not regarded /If; 
neeeRSa" for the Secretariat than for other offices; and I notice that mv 
ono ~  friend did not make 1\ comparison between the pay given to 
the clerks in the Customs Department, and the pav ~ n to the clerks 
ill other Bomhay Government offiN.'''I, _not heing" t,he SecretariRt.· Thp 
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'\\uggestion that the Government of India ought to have uniform rates of 
:pay for all offices under their control in a given centre was, I think, 
the main a.nd certainly the most general point t.hat was raised. I llIlIst 
repeat that that is a point which we had to consider carefully in con-
nection not only with Bombay, but with other large centres, and we are 
not able to accept the argument underlying that case as valid. 

Then, the Honourable Member went into more detail and referred to 
a grievance of clerks on the old scale, namely, that, in certain respects, 
their scale might be described as inferior to that which has been fixed 
{or the new entrants. Again, if I might be permitted to say so, he begged 
t.he question by Baying that the old scales were supposed to be better. 
That was not the theory: the theory of the revision of sca.les of pay was, 
in the new circumstances, to fix a scale of pay which was suitable. It 
was not necessary, although in almost all cases it was the case, that the 
new scale of pay should be inferior t.o the old' one. Moreover, there 
are several important points to bear in mind. The new scale may have 
a shorter period for reaching t.he maximum, but it begins with a lower 
minimum; to that extent, it is infflrior. Another impormnt point is that 
the new scale is definitely divided into two sections, and the top section 
is limited to 40 per cent. of the total number of posts. In this way it 
if; by no means certain that clerks will reach the maximum in the period 
qf 28 years, whereas, under the old scale, a clerk was, barring the possi-
hility of heing stopped at an efficiency bar or subject to disciplina.ry nction, 
('ortain t.o reach his maximum in 31 years. This is by no means the only 
~a  wh('re the revised scale has appeared to be, or actually been, supe-

rior to the old scale, but it is the principle of the Government of India 
that when sllch a result does occur, the old entrants who knew what was 
t,he bargain they were undertaking when thE'Y enterE'd the service, Rhould 
not be given the benefit of the new scale. 

So 1llUch for the pay of clerks. I am afraid. I cannot hold out IIny 
hope t,o the Honourable Member that the Government of India are likely 
to reconsidm the decision whicb t.hey have tnkE'l1 nft.er 1\ great deal of 
eareful study of this subject. 

The Honourable Member then referred to the refusal by the Central 
Board of Revenue Ministerial Officers' Union of a grant out of what is 
.called the Sunday Fees Fund to help them to start a recreation club for 
clerks. Now, the first point, and a very important point to remember, 
is that, the Central Board of Revenue Ministerial Officers' Union includes 
not ouly clerks in the Customs Department, but clerks of othor depart-
ments, who can have no valid claim whatever to a share in the benefits 
of the n '~  FpE'S FlInd, which has hithe!1;o been unilized onlv for 
(lustoms empioyees, and for the general public, particularly the sea:faring 
public, of the port in question. 

Itr. N. It . .Toshi: May I interrupt the Honourable Member for 'a 
minute and tell him that the Bomhay Education Society which receives 
a grant from the Sunday Fees Fund is not confined to the. Customs De-
partment? They extend their benefits to all other classes of people. 

JIr. A. B. Lloyd: This is rather a peculia.r point. The grant to the 
Bombay Education Society which has been l'aid for some years was a 
very sml\l1 one. and it was not given to that society for its general 

• 
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[Mr. A. H. Lloyd.] 
purposes, but it was specifically given for the education of certain ~ 
of a deceased employee of the Customs Department, and it will cease 
when the education of those particular children ceases. It is, therefore, 
entirely out of comparison with the case t,hat I have mentioned, although 
I can understand the misunderstanding on the Honourable Member's 
part-a quite natural misunderstanding. 

The position, then, is that the UniOll about which the Honourable 
Member spoke is not confined to clerks or other officers of the .customs 
Department. We, therefore, felt very clearly that such a union was no. 
the best medium through which Government could render assistance to 
the Customs clerical establishment by way of a grant from the Sunday 
fees. Then, there was the ways and means problem. There are severnl 
Members in the. House who have been on the Standing Finance Com· 
mittee, from time to time, when this subject of the Sunday fees distri-
bution has come up for discussion there, and I have had the privilege of 
being present at such discussions. 'fhey at least will remember that. ever 
since the catastrophic slump of 1930-31, the situation 8S regards Sunday 
fees has completely changed. Before that period, we had an embarras-
singly large amount of these fees which, I might explain to those Mf'm-
bers who are not familiar with the subject, we decided as a matter of 
policy to distribute in the manner which I have described CLnd not to 
credit to general revenues, because of the plll'pose for which thesp urA 
imposed, namely, to discourage the working on ships on n a~'  and 
thereby to discourage the employment of both cnstoms officials aud sea-
faring men on Sundays. It. WIlS, thprefore, felt, many years ago, by the 
aut.horities that in these circumRtances Government shoulrl not milke, if 
I may use the expression. n profit Ollt of thef:lC' f{'ct;. ThAt old dt'eision 
of Government was some yenrs ugo con8idered again and approvf'd hy the-
Standing Finance-Gommit.tec, and hecame the settled policy of novern-
menL Up till the slump, we were, if anything, embarrassed by tIll' 
amount of fees available for distrihution. After the slump, the posit,ioll 
completely changed, and there were not enough fees in any year to meet, 
even on a reduced basis, what J may describC' at; exist.jng commitments, 
that is to say, the payment of subscript,ions to thoRe inst,i.tlltions which 
had in the past regularly benefit.ed by 11h8se distributions. With the 
consent of the Standing Finance Committee, therefore, it was decided as 
a. matter of general prac.tice that llH're should he no additiOll at all to 
the list. of beneficiaries until more funds were available. ThiR decision 
was reinforced by the consideration that actually t.he funds fell short, of 
what was required to keep those exist·jng beneficiaries going, even on the 
reduced scale, in· the way in which they hRd been assisted in the past; 
and the Sta.nding Finance Committee once again agreed to our suggestion 
that to that extent the general revenues might make a contribution for 
keeping up the fund to the required level. I n these circumstances. I 
think the House win generally agree that the introductJon of new bPllP-
ficiaries is undesirable and improper. The Central Board of Revenue 
Ministerial Officers' Union did, I understand, a year or two ago put in 
a representation on the matter on the ground that a grllnt had in fllct 
been given to a new beneficiary, namely, the wharfingers' club. _ It is 
true ,that the grant was given tha.t year to the wharfingers' club but that 
was not actually the introduction of a new beneficiary because it was the 
transfer to the club of part of the funds which had been allotted to 

• 
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another institute of which the wharfingers themselves were the benefi-
Clanes. I c&nnot, therefore, hold out any hope thMi, at any rate so long 
8S the position of shipping and the consequent reduced yield of Sunday 
fees remains as at present, we are likely to be able to consider tht> addi-
tion of any new beneficiaries to the list; and, even then, we shall have 
again to face the difficulty, which I bega.n by mentioning, thnt tht' llnion 
in question is not confined to customs officials. 

'fhe Honourable Member then raised certain grievances which, wilth 
:vour permission, I will describe a.s of genera.l application to all Govern-
ment servants, although they have incidental application to the Customs 
Department also. I think this places me in rather a difficulty, because 
I am sure that no Member of the House will suggest that matters like 
pension rules and leave rules should be dealt with separately for the 
Customs Department and for other departments of the Government of 
India. Therefore, I have in effect to answer for tbe whole of the Govem-
ment of India .  .  .  . 

Mr. K. M. loab1: A very honourable position. 

Mr. A. B. Lloyd: .... and I must disclaim my fitness to hold it: 
however I will do my best in ihe circumstances. He referred in gencl'll! 
j erms to the idea of giving employees of the Customs Department-and I 
may add of other departments-a choice between pensions or a provident 
fund-I suppose he means contributory provident n ~  gratuities; and 
under the head of gratuity he mentioned a kind of gratuity which WIlS 

somewhat unfamiliar to me, in Government service, that is to sav. a 
gratuity of one month's pay per year payable to the heirs of a ~ n
ment servant who dies while still employed. He referred again to II. 

scheme of provident  fund which was !'ejected apparently by certain ser-
vices on the ground that it was not as good as the railw&y provident rulel. 
On that matter T am afraid my informa.tion is not altogether complete, 
for the ~a on which I have given; but. I would like to quote certain 
references. If the Honourable Member will refer to the Legislative 
Assembly Debates of the 2511h February, 1933, he will find printed as a 
statement laid on the table, a resume of the discussions relating to tilt' 
~  for the substitution, partial or entire, of a provident fund or 
other corresponding benefits, for pensionary benefits. That resuml' ill 
spite of its title is a very long document and I certainly do not propose 
t{) bother the House by reading it out. It went in detail int.o various 
schemes that had been considered and concluded as follows: 

"T:1P ultimate positiOlI i. that. nfter n moot careful investigation extending over" 
a con.iderable period, it. ha,: been found to be quite impracticable to deviRe any 
scheme acC"eptablc to the services which would not. im"olve additional expenditurll 
unjustifiable in the face of existing financial conditions; and the Government of 
India han' heen o ~  to accept the conclusion that t·hp ~t n  pension system 
must remain in force." 

My 'Honourable friend may reply that the financial conditions in 1936 
are not the same as conditions in 1938. I think, however, the ROilS£' 
generally will agree, that they are sufficiently similar to makt1 it ~'

able still lor Government to hesitate before embarking on any schemr' 
which would involve very considerable expenditure. 
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111' ••• •• JOIbi: The House will sanction the money,.] lUll sure. 

JIr. A. B. Lloyd: I do not think there is a11 present before the Govern-
ment any proposal to revive such a general scheme, substituting provident 
funds for pensions. There is one subject . . . . 

JIr. President (The Honourable Sir Abd ur Rahim): Today being l"ridn:v, 
Honourable Membel"!l would like to adjourn earlier, as the House generally 
does. The Honourable Member can now stop and then resume his Kpel'ch 
nftler lunch. 

The Assembly then adjourned for Lunch WI fI Quurtp.. Pust Two of 
the Clock. 

The Assembly re-assembled after Lunch at a Quarter Past Two of the 
Clock, Mr. Deputy President. (Mr. Akhil Chandra Dntta) in the (,hail'. 

Mr. A. B. Lloyd: !Sir, \T"iIen we adjourned for lunch, .I was making a 
few remarks about the suggestions generally for the substitution of Q 

<!ontributory provident fund for ~n  or the payment of gratuities, and 
I a.lluded to a statement that was laid on the table of the House ill lUHS. 
In the sa.me session the Hondurable Sir George SchusLer II III (h· a Sl)('('.('h 

in which he explnined and repeated the nl'gmDPnts contained in that re-
sume and o ~  to l'onsidl'r one stpp towards ensuring that the families 
of Government SprVIlTits PI"(, not. Ipft stranued on the death of the Govern-
ment servants when in geM"ice, ~ making it eompulsory for Uovernment 
8ervants to make some proviRion for their familiee. C'ither in the shape of 
fi contribution to t ~ provident fnnd or son1£' schemp of insurance. That, 
I think, is all that] am Ilhlp to Sft.,· to my friend on j,hiR Ruhject. .. 

My Honourable friend then 'j)1'oceeded to discuss the specia.l case of 
inferior servants und }Jut forward the view that their pensions, under the 

. existing orders, are inadequate. He will remember tha.t the Honourable 
the Finance Member last year said that this matter would be taken up. 
He admitted that in this matter there was an undoubted grievance, and 
that the time had come when something should be done to put this griev-
unce right. I can assure the Honourable Member that this matter has 
not been allowed to slide. It has involved a great man:. discussions with 
the various departments concerned, and it has not eRca.ped our notice. It 
was 8 Jlubjcct of mneh cliscusRion during the Simla season. There are 
difficulties which, I am afrn;d, havC' caused delny in the drafting of actua.l 
orders or rules, but 1 may tell my Honourable friend that the revised 
rules relating to inferior servants will be published very shortly, and I feel 
snre he will find. when they are published', that they constitute a step 
forward in the direction he desires. 

M:v Honourable friend then referred to the conditions of leave and 
leave· allowances to inferior servants. On this matter again, if 1 am to 
refer to a. pronouncement made by ~ Finance Member ~  ~ must be 
excused for looking for such Buthonty. because. the subject ~ brought 
under Customs, and I may be pardoned' for saymg that that", a legal 
fiotion), I have t{) go back to Sir Basil Blackett to find 8 statement. made 
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In this Assembly 011 the 8ubjeet ~  leave conditions for inferior servants. 
In the year 1927, in answering R question in the Assembly, he said that 
the Government of India were not able to agree that the conditions of 
service of inferior Rerviees lind superior services should be the same and 
the. expression\\'hich he used was: "hav!ng regnrd to the nnture of the 
,duLes performed by Government servants in the inferior grades as com-
pared with those performed by the superior servants",-I understand that 
to mean, speaking generally, that the duties of the members of the inferior 
services are not calculated to bring about either mental fatigue to such 
an extent UR is brought about in brain workers who Bre kept hard at the 
grindstone,· or physical fatigue which is brought about in the case of 
industrial workers (with whom my friend, Mr. Joshi, is much more fami-
liar, if I may SIIY so, than with the case of inferior Government servants). 
I am afraid, Sir, that in this matter the Government of India do not 
-eon template nny departure from the position which Sir Basil Blackett took 
in 1927. 'fhis a ~', I think, hrings to nn end what I have to SRY in 
'reply to )Oll' . .Joshi·R l'emarkR. 

As regards tbe question raised by my friend from Madras, regarding 
"the preventive service in Madras, I do not think it is unfair for me to 
remind him that the matte]· bas already been the subject of a verv full 
discussion in this House. It is perfectly true, as my friend observed: that 
'in or about 1932 ccrtllin. Rtunding Orders of the Madras Custom House 
were altered in order t.o bring the orders regarding the distribution of 
work, t t~n the high"r preventive service .and the lower service of 

~Rtant Preventive Officers, more in keeping with what, in the view of 
the Central Board of Hevenue, Rhould he the distribution between the 
highcr paid stnff and the lower paid staff-a. distribution that, in fnet, had 
up to a point been in exiRtel1ce before, in lJilite of the wording of those 
orders. For thosc revised orders the Centrltl Board of Revenue must itself 
take responsibility, and it is not afraid of taking responsibility for a n~ 
laid down that, higher paid staff should have more responsible duties and 
the lower paid staff should have less responsible duties. That, I believe, 
is the onl,v point, which was brought forward by my Honourable friend, 
which has not been discussed already in this House, though not perhaps 
in the time of many of t.he present Members. I may, therefore, be 
-excused if I point out that the arrangement under which work has been 
.so distributed as to bring in more overtime fees to the higher paid staff 
t ~n t.o the lower paid staff, is based upon the view which was held by 
.the BORnl then, and which is still held by the Board, that it, is unreason-
.lIble that an officer on, Sll v, Rs. 200 n month, should he ellrning 15 or 20 
per cent. of hiR nt ~  PlI.'· in overtime fees. while not ~ officor. on 
Hs. 70 a mouth it! ('lIrning as mlwh HS 100 per ('ent. of hiS pa.v In overtime 
lees. If there is any justification, and I claim there is justificatioD, 
for the distinction between the rates of pay of more responsible oft4:ers and 
]ess responsible officers, that justification is carried, we believe, into the 
field of the allowances which are earned by these officers in addition to 
their pay. It is, I aqmit, unfortunate that in the P~Rt the practice was 
different, and we cannot deny that the change of practIce has created some 
sense of grievance in the ~  of thos£' who .have .suffered. But, as ] 
have said we have to set agamst that two consIderatIOns; firstly, we have 
removed ~ sense of grievance which the other officers felt and s?condly, 
we have made arrangements to see that the allowR.ncell are more m keep-
lng with the fitness of things. 
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fy Honourable friend from Karachi reinforced the plea of the Honour-

ublt' t.he Mover of the motion in regard to pensions to inferior servants,. 
and ill uddition to that, he drew some comparison unfavourable to the-
posit,ion of servants in the Centrol Bourd of Revenue, between the remune-
ration of inferior servants under this Board and of inferior servants at 
Knruchi under the Local Government. This is the first time we have 
heard, so far 6S I know, of this particular grievance. It has not been 
ropresentf·d to the Roard through t.he ordinar.' (·hnnnels, and' if it comes 
to the Doord in the ordinary Wll it will n:lturalh receive the most carefur 
c-onsiderntion. Rut, what the rl;RlIlts of t·hat ~B ' at on will be, T shall 

o ~' not, br required 'to disclose, becausr T cnnnot foresee it. 

l::iir. tlillt i" /Ill I thilll, I huvt' to SI1, ill ~ to t.his mot,ion. If my 
Honourable friend is dIssatisfied with the luck of response to his wishes· 
that I have given ill various directions, it is perhnp", not much use appeal-
ing to him to withdraw the mot·ion. Rut, I do assure him that every 
single point with which he h!!.: (leHIt. so fllr :1" it c·.oncems the Central 
Board of Re,·ellm'. hall heen thf' subj(·ct· of most ('ardul consideration and' 
thllt. we have Ilttempt.ed to ,tell I ",ith them 1111 in II spirit of equity; and 80 
far HS tht, mattrs ('oncern t.lw Governmpnt of Ind!u 'lS 11 whole, I have 
heen ablf' t~  "n.,· Hornething definit.e l)n the Bubjeet of pensions to inferior 
(oervantR which shows thnt, in t,he novernruent of India there is not such an 
entire lllck of ' nt. ~  with the' lot of inferior Government. servants as to-
justify the plIssing of a vot.e of (,f'nsure on the (lovernment. . 

Kr. Deputy President ~ , . Akhil Chnndrn Datt/I): The question is: 
"That the demand undel' the III'IId ' to ~' I", I"l'duced ~' Rs. 100." 

The motion WflS Iwgat.ived. 

Po.ition of Bengal Mu.lim, in the OustomB Offices at Calcutta and 
Ohittagong. 

1Ir. Jlubammad Anwar-ul-Aim (Chittagong Divisiou: Muhammadan, 
Rural): Sir. I move' 

"That tIll' demand uuder the head '('UstOfilN' Lt, r .. dllced bv Rs. 100." 

:Ir. Depllty P,·esidellt. 'i·erhul's this is the I list tir;IP that I shall have 
tltf' . ~. of lIddref;sillg t ~ !:lOllS, from my pbICt' herl'. during a 
B ~ 't ~ ' '' , ulld. HS "Hcil. 11 If; thc' mundate of m' constituency to. 
br:lIg for the Illst time til till' Hot,ice of the (;o'el'llIuent of India their 
grievance, 80 far as thi", department is eonceflled. in Illy part of Bengal. 
'Ill'll I f'lItn(' t:. this ARs!'mbly uhout Hpp/c'mhpr, ~ . it f(·jl to my lot 
01' till' lin;t f01l1' 'Il" tin' .n·:lr,;, to t. ~ IJI'.lrt in debate", on a. ma.tter o'f t ~. 
kind. and later 011, with the collaboration of friends on all sides of the 
House, ,not excluding the Governmeni,-about It couple of years ago the 
Government decided on doing some sort of a semblance of justice ~ the 
people on whose. behalf 1 11m talking here this afternoon. Although these 
two places, Chittagong and Calcutta, are not the flesh-pots of Bengal, 
still they are the two most important sea-ports in that purt of the country. 
and from thew the Government of Indilt oollect a very large amount of 
revenue centrall.v. 'fhese two ;places a·re governed from here, from a dis-
ta.nNl of nearl,' 2,000 miles at Delhi and Simla. And my impression is 
t ~ t in spite of the very best wishes for good, better or even best, we are-
not sufficiently able to make our friends On the spot realise that the Gov-
ernment mean what they Bay in their orders and circulars. The ~  
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of my constituency, 1 Illeun of the people living in Chittagong, is that, 
though they are nearly 00 pel' cent of the whole population and though 
these offices have been in existem,c from the time the East India Company 
was pleased to take over that port and they have heen growing, and grow-
ing steadily, still when there is 11 chance, even after a hundreth rotation 
for a Bengali Mussalmnll, that share goes either to Bombay or to a good 
oricket player (·oming from Peshawar and elsewhere. 1 have 110 grouse 
thut. ill t.ht' name of l\1u8sulmalls people from all sirles should get in, but 
the local feeling is that, whcn everything is equal. it ought to be the 'Policy 
of the Governmellt thnt t,he.\, should take people on the spot and not see 
for recruits from Peshawar and Kurachi. You, Mr. Deputy President, must 
have notic'ed ~'o  as you happen to be at Calcutta mostly, what is the 
eondition of the offices ill Calcuttu as well. I have just been told by 
Illy Honourable friend from Barisal that this matter has been very well 
represented in a Calcuttu daily newspaper; perhaps the sentiment is there-
1l1so. If the Government of India feel that they are not sufficiently Rtrong 
to a ~~ their local ugents nt Calcutta and ChiUagong realise that they 
cannot flO behind the cir{,1l1nr orders, then I would counsel them to give 
~ up to the local 'mtiloritil's in Bengal. The present holder of office of 

Assistant Collector at. Chittagong is an amiable first claAs gentleman, My 
remllrkA are not persona\. hut it seems that, both fit Calcutta and Chitta-
gong, the administration is at great fault and they do not seem to take, 
IInv serious notiC'e of GovernlTll'nt circulars in these matters. So my sub-
misAion to Govenlment is thiR. The customs is controlled by the Central 
Board of Hevenue. which ;s It subordinate a.gency of the Fina.nce Depart-
ment. nnrl I hOile and trust that they, in their wisdom. rna,\" see tha.t 
just,ice it< done to Bengal Muslims in these matters. I do not like. to rouse 
the ire of my friend. Bhni Pvnna Nand. I do not want anythmg more-
t,han II'hat ~  alrend\' [wen decided t,o be given. T hope Government will 
see thllt, justice is o~  t,o OUl' people, so that thert' n~' not, he caURe for 
:.n,\' more (,lit motion" or rlphates in this House. 

Mr. Deputy President ~ . Akhil Chandra Datta): Cllt motion 1ll0Ve(\: 
"That / hI' demand lIude! the head 'Customs' be reduced hy Hs. 100," 

Mr. A. H. Lloyd: The Honourahle Member haA raised D point which, 
in relation to the Departments under ~  Government of India, was not 
coverp!l by the general orders of 1934 regarding thp reservation of certain 
proportions of vacancies for particulnr communities. \Ve, in the Central 
Board of Reveuue, at, OlH'e recogn;scd that, in the Cl'fH' of sel'viceR such liS 
those thllt are undt'r us, that wus /I point upon which i'l01llt' direction should 
be given to our subordinate officers. On our own responsibility, therefore, 
wo passed order", giving iustructions that while it WflS not to be reg.l\rded 
118 nt'eessnrily It pllrt of tIl(' Government of India's p;lEcy that recruitment 
in nnv 'jiurtieullu' local I1rell Rho111d be confined to perl-lons domiciled within 
the l·t·lutcd IIrea. recruitment should be so regulated liS far as possible, 
und, if nil exception was to be made, it should on ~ be done undpr the 
specific orderfl of the hend of the Department. At the slime t,ime, T must 
make it, clear, that we felt thut it was only just. to the inhllbitants of a 
non-maritime province that they should not be wholJy excluded from 
representntion in n Rervi('e like the Customs Department, which is in the-
naturt;l of things solely eonnned to the maritime provinces. We, therefore, 
took the libert.}' of dividing India into portions, assigning one group to eaoh 
of the major ports; an(1 fol' this purpose we may say th'lt Chittag-onA' has 
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gone with Calcutta. To Calcutta, as the normal field of recruitment, we 
.Qsl!igned not merely Bengal, but also Assam, and Bihar and Orissa. If 
my Honourable friend objects to our Collector of Customs 'l-t Calcutta 
being at liberty to recruit from Assam and B:har and Orissa as well as 
,'rom Bengal, then I am afraid there is little chance of our being able to 
meet him; but. I think that t,he majority of \Jembers of t ~  House would 
agree. with the view of the Central BOfl'rd of Heveuue, that this particular 
11eld of employment should not necesslIrih· he rpser\"orl soleI\" for the mari-
time 'Provinces. That, pr:nciple might ' ~  l'xp-Iude most of 'HlP inhabitants 
of Bengal itself, because if YOU followed it to :ts logicill eon('lllsion, you 
would have to confine recruitment to the 24 Parganas and the Chittagong 
district. If, however. he does not ohj('ct to our including Assam and 
Bihar .!lnd Orissa with Bengal Ill' the rl'cl'llitin c: :rr01mrl for tlu' Customs 
Department in Bengal, t.hen, I hope t hut he will h(' slltisfied with the 
fissurance that I hllv(' alread,v given that tIlt' )·('eru:t.rl1ent for thes(' custom 
houses, from outside that field, is under tht' Honrd'R illstruC'tions not to 
·he undertal,en except for special reaElOns t{) be apl'l'nvpcl Rlw('iti('ally in each 
.(.'alJe by the heaci of the ])t>partment. 

Xr. X. S. Aney (Bcrur Hepresentative): Will the Honourable Memlwr 
explain what is the recruiting field for the other clIstoms o 'P ~  

lIIr. A.. B. Lloyd: The allotment is as follows. J have given it f()r 
Bengal. To Bombuy, we hnve ilssigned the Bombuy Presidency, tIle 

'Central P o ~n  and the United Provinces; to Madras. the Presidency of 
Madrlls: and to Kllrnchi. \\"e hnve assigned, Sind, Delhi. Punjab and the 
North-West Frontier Province. I may say that we o~  these llut 
very carefully after 8 consideration of the population of the areas of these 
various groups and getting as nearly as possible the same relative propor· 
tions as exist between the estllblishmpnts ()f t.hr customs houses concerned. 

Xr. Deputy President (:\{r. Akhil Chandra Datta): The question is: 

"That the demand under the head 'Customs' hp redu('pd hy Rs. 100." 

'fhe motion was negatived. 

Kr. Deputy 'President (Mr. Akhil Chandra Datta): The qlleRt1ion is: 

"That a lIum not cxceedinl: Rs. 93,04,000 be granted to the o no~ General in 
-Council to defray the charges which will come in course of payment dnnng the year 
-ending the 3bt day of Mar('h. 1937, in reRpt'Ct of 'Cmrtoms' ... 

The motion was adopted. 

DEMAND No. 17-TAXES ON INCOME. 

The Honourable Sir lam .. Grill: Sir, I beg to move: 

"That a 8nm not exceeding RlI. 82.72,000 be granted to the o ~ General in 
.council to defray the charges which· will come in course of payment dunnp; thE' year 
~n n  the 3111t. 'day of March, 1937, in rE'lIJlect of ' ~ on Income'." 
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Mr. Deputy President (M1'. Akhil Chandra Datta): Motion moved: 

.' ~ t. ~ Hum not ' ~ H •. 82.72,0Cl0 iJe granted to the Governor General in 
~  te. defruy t.he a ~ which will come in COUTse of payment during the year 

endlllg t.h.. 31st day of· MaTch. 1937. ill respect of 'Taxes 011 Income' ... 

Babu Baljnath Bajoria (Marwari Associatlion: Indian Commeroe): 

Sir, I beg to move: 

"That the demand under t.he hood 'Taxes on Income' be reduced by RB. 100." 

1 wish to. discuss, Sir, the method of assessment of the income-tax and 
t.he method of disposing of the appeals. 

lIlr. Deputy President (Mr. Akhil Chandra Datta): 1 am afraid this 
IS out of order. 

BAbu Ballnath Bajoria: Then, may I move No.6, 111 order to discuss 
the revision of income-tax law? 

Xr. De:out.y President (Mr. Akhil Chandra Datta): 'l'hat is clearly out 
"f order. Does the Honourable Member want to move any other motion 
standing in his nnme '! 

Babu Baljnath Bajoria: No, Sir. 

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is: 

"That II Bum 1I0t exceeding R,. 82 72,000 he granted to the Governor General ilt 
Council to defray the charges whic-h will !'om .. in course of payment during the year 
elldiug tIll' 31st Jay of March, 193i. in l'l'<poct of 'Taxes on Income'." 

1'1", motioll was Ilduph,d. 

DEMAND No. 1S-SALT, 

The  Honourable Sir James Grigg: Sir, T beg 1:<) mon': 

"That :. slim Hot exceeding Ih. 63,18.000 he granted to the o ' o~' G'eneral irr 
COIIHeii 10 defray the charge, whil'h will come in course of payment. clnnnl/: the year' 
n n~ tI", 3bt day of March. 1937. in respect of 'Salt'." 

Mr, Deputy President (Mr. Akhil Chandra Dlltta): The question is: 

"That .~ 811m not exceeding R •. 63.18.000 ~ granted to the o no~' G'eneral in. 
COl1ncil to clefrav the charges which will comp In course of payment clurml/: thl' year 
('ndinp; the 31Mt day of March. 1937. ill respect of 'Salt'." 

'rllP motion was adopted. 

DEM.\NO No. Hl-OPIt'M. 

The Honourable Sir James Grtgg: Sir, T beg to move: 

"Th t urn not e:\ceeding Rri. 27.49.000 be granted t.o tbe o 'no~ General in 
COl1ncit to&d:frny t ~ cbarg<"p which ~  come in ~  o! ,rayml'nt. dnnnJr tbe year 
ending the 31Ft dny of March. 193'7. In respect of OpIUm. 
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Xr. Deputy Pr_ent (Mr. Akhil Chandra Datta): The question is: 

"That 3 Burn not. exceeding :as. 27,49,000 he granted u> the o no~ ~ a  in 
Council to ~ o  the charges which will cornE' ill course of payment. dunng 1IIIe year 
ending thE' 3bt clay of Ma,rch. 1937. in respE'l't of 'Opium'," 

The motion 'Was adopted. 

DEMAND No. 19A-ExCISE. 

The Honourable Sir .Tames Grigg: Sir, I beg to move: 

"That a sum not 1'Il{('eeding Rs. 4,78,000 he !tl'llntl'd to the o n ~ General in 
-Council to defray the charges which will corne in course of payment, dunng the year 
.tIIlding thE' 3bt :day of March, 1937, in resped of 'Excise'." 

Xr. Deputy President (Mr. Akhil Chanclrn Dotta): The question is: 

"That a sum not exceedinl/: Us. 4.78,000 11(' ' t~  to the Governor General in 
-Coundl to defray the charges which will ("orne in ("oUl'se of n~' nt during the year 
~n n  the 3bt da:" of March. 1937, in '~ 't of ' ~ R .  

The motion was ad.lpted. 

DEMAND No. 20-STAIIIPR, 

The Honourable Str James Grigg: Sir, T heg to mow': 

"That a sum not exceeding R •. 17.39.000 he "rant.f'd to the Governor General in 
-Council to defray the a ~ which will come in ('ol1r"f' of payment during the year 
ending thE' 31st, day of March. 1937. in respect of ' tn ~',  

Ilr. ~ President (Mr. Akhil Chandra Dottn): The question is: 

"That ~ sum not exceeding RH. 17.39.000 be grantf'n to the Governor General in 
-Council to defray the a ~ M which will ('orne in ' ~  of pa\'ment during the year 
-ending the 31st day of March. 1937. in rf'Rpl'.ct of 'Rtn ,,~','  

The motion was adopted. 

lIr .•. S. Alley: Sir, this was the time fixed for the unattached 
~ ~  to move a~  cuts t ~  ~ ant~  to move. The point 

3 P. JoI. If' thill. Some p0l1rion of their time IS now taken away on 
-account of celltain demands being moved now and put to the House for 
vote, and flO on. They lose so much of their time. The better course 
will perhaps be to call upon the unattached 'Members to move their cuts 
and the· H(\nourable the Finance Member should be called upon only t~ 
move those demands under which cuts are to be moved by unattached 
Members. Otherwise, mnch time is lost, and they ~n not be able to do 
justice to their cut motions. 

Xr. Deputy Pruldent (Mr. Akhil Chandra Datta): It is not necesssrv 
for the Chair to call upon any particular Honourable Member to move his 
cut motion. 

Ilr .•.•. .J0Ihl: I will move my cut motions under Posts and Tele-
graphs. This is the time, as my Honourable. friend, Mr. Aney, says, 
nllottpd to unattached Members. 



Tin: G),;NEUAL BUDG)';T-LiHT 0]," DEMANDS. 2527 

JIr. Deputy President (Mr. Akhil Chandra Datta): We are proceeding 
<1emand by demand, and, liS each demand is taken up, Ilny 'unattached 
M ~, who. may have 0 cut motion under that particular demond, a~' 
movp hIs mohon. 

:Mr. N. ]I. Joshi: This procedure was not. followed in the case of the 
time all(,t,ted to Members of the organized Parties. I do not know why 
this l'rmwdurp should 1)(' folJowcd only in the case of unattached 
Members. 

Mr, Deputy President (Mr. Akhil Chandra Datta): There is a radical 
difference between defined Parties and Honourable Memhers belonging to 
IIlO Party. 

Mr. N. M. Joshi: I submit, Sir. that the Chair is t,he guardian of the 
right,s of minorities in this House, and the Chair should protect their 
·rights. 

Mr. Deputy President (Mr. Akhil Chandra Datta): Rightly or wrongly, 
tIlE.' Chuir has ruled that H will folIow this procedure. The Chair does 
n()t. t.hink there will be ony suhstnntial loss of t.ime toO the unat.tllchC'd 
"Memhers. " 

DEM.\Nn No. 21-FoREST. 

The Honourable Sir James Grigg: Sir. T beg to move: 
"That :t ~  not exeeeding Rs. 5.33,000 he granted to the Governor ~ '  in 

'Council to defray the charge, whi(,h wiII ('orne in ('ourse of payment during the year 
·ending thl' 31st day of Mar('h. 1937. in ' ~ ' 't of 'ForeR!'." 

Mr. Deput.y President (Mr. Akhil Chandra Datta): The question is: 
"That a Aum not exceeding RR. 5,33,000 be granted to the Governor G'eneral in 

'Council to dl'frny the charge. which will come in course of payml'nt during t.he year 
ending the 31st day of March. 1937. in reRped of ·ForeBt· ... ' 

Th(, motion was adopted. 

DEMAND No. 22-IRRIGATION (INCLUDING WORKING EXPENSES), NAVIGATiON. 
EMBANKMENT AND DRAINAGE WORKS. 

The Honourable Sir James Grigg: Sir, I beg to move: 
"That a ~  not exceeding Hs. 4.07,000 be granted to the Governor General in 

'Council to defray the chargeA which will ('orne in o~ . of . a ~nt du!ing the yeu 
.ending the 31st day of March. 1937. in r""Pt'ct of IrrigatIOn (mcludmg Wor"lDg 
ExpenRes) N"ovigat.ion. Emhankment and Dl'ainage Worke'." 

Mr. Deput.y President (Mr. Akhil Chandra Datta): The qU8fltion is: 

"That a eum not exceeding Re. 4,07.000 be granted to the Governor General in 
'Council to defray the R ~ which ~  come in o~ . of . a. ~ t dD!iDg the ~ 
.ending the 31st day of Mnrr.h, 1937, In ~ t of ~~  (mc1odmjl; Workmg 

n~ ~  Nnvigation, Emhankment and Dram&gp Worb. 

The motion was adopted. 
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DEMAND ~o. :d3-INDIAN POS1'S AXD 'l'ELEGRAPIIS DIWARTMEN1' (INCLUDING< 
WORKING EXPENSES.) 

The Bonourable Sir .JUDea Grigg: Sir, I beg to move: 

"That u. sum not eXI--eeding Rs. lO,91,01,OOO be grant-ed to the Governor General ill 
Council to ,ldray th" chargeM which will come in ~'  of payment during the ye.r 
ending t ~ 31st day of March, 1937, in respect of 'Indian PORts and Telegraph •. 
Department (mcluding Working Expenses)'." 

1Ir. Deputy President (Mr. Akhil Chandra Datta): Motion moved: 

"That a sum not exceeding Rs. 10.91.01,000 he g .. anted to the Governor General in 
Council to defray the a ~ which will come in ('ourpe of payment during the year-
ending the 3bt day of March, 1937, in re"pe(·t of 'Indian Post. and Telegraphs 
Department (including Working Expenses)'." 

r6rtain Grie'Dance. 0/ tke Employee. of the Postal Department, eBpeciall!r 
the Grie'Danoe, of Po,tmen and tke In/rrior ~ ' ant  of that Deparf-
~ t. 

Xr. l{. J[. Joshi: Hir. T- heg to mo\'(': 

"That the demlln<l und .... th .. hend 'Indi"" P,,~t  and T .. lpgJ'Hph, n"partmf'lIt 
(indudin/Z Working ExpenMeR)' I", .... du('('d hy Rs. 100. ,. 

Air. my object in giving noticl' of this cut IllCtiUIl is to ~  certain 
grievnnces of the emplovees of the Postal Dellllrtment, especiull:v I he-
grievances of postmen and t.he inferior servllnts of thnt Depurtment. Rut. 
Sir, hefore I !'peak about thf' grif',-nnceq of postmpn, rnA'! T. wit·h your 
induh;:-(·nce, exprl'SS ~' o('ep T,'grd thnl tIl£' organised PartieR in thi,,-
House should not ha\"l'. during the disellssion of thp general hlldgd. 
allotteo a definite time fo), the ~ of lahour questions 8S thpy did-

n~ the discllssion on the n' ~' hudget. I hopp. Air. next v(,flr the 
organised Parties will show a little more indulgence Rnd a little more· 
sympHthy for th£' cllts on b\bour Qfwstion!'. 111 'lTdf'r thnl they should hnw 
time' for a proper And t ~  disclls!lion of thC'ir gr1C'v<lnrps cluring the 
budget discussion. 

r At this singe. Mr. President (Thp Honourable Air Ahclur Rahim)' 
~o the Chair).1 

1Ir. II. S. bey: Now that a complaint has been made against the-
organit:;ocl Parties, I wish to point out . . . . 

JIr ••. K. 10lhi: Now, I do not propose to give wily. 

Xr. J[. S. Aney: Because the Honourable Memher nttnckf'o the' 
orgllni;wd Pnri,ie!!. I wish t() explain the pO!lit.ion. 

Kr .•. II • .Joshi: T am not giving WRy to anyhody. The orgRnqsf'd' 
Parties had more time. 

JIr. S. Satyamurtl (Madra!! City: on M a ~ Bn Urban): Recaus6" 
t,he Honourable Members 'belonging to unaUacheo PArtif'R collnpsed. Y mr 
did not ngree !lmong yourselves. 
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Mr. N. II . .Joshi: May 1 snggest to my Honourable friend, Mr. 
~ .t a t . that, after having made use of their time to the best 
a ' n~a , it is nO,t fair on their part tQtake away some more time when 
t~  grievances of mferior servants of the Postal Department are to he-
discussed. They have alreadv done injustice to the cause of labour I>Y 
not giV'ing them Q definite time. . 

Well, Sir, the main grievance which I want to lay before the HOlls"," 
this afternoon is the grievanoeof the postmen. These postmen are iIl-
paid employees of the Postal Department, and they generally come from 
classes wbich are not much educated. They do not generally rise beyond 
their grade. &ir Bhupendra Nath Mitra. when he was in charge of this 
Department, IIJ'lde Rome concession to them and allowed them to go to 
tl\(' rim!. of a clerk after passing certain departmental tests. Then, t ~ 
Department DlBdE: uf'rtnin rules creating a cadre of lower division ~'  in 
thnt Department,. Recently. a Committee, called the PaRricha Commit-
tel', \\'aR app(jjnted by the Government of India. Thnt· Committee hUR 

~ 'n '  that. before a postman is promoted to the clerl,'s grade, 
SOIll(' conditions should be fulfilled. This Committee wus not quitp 
I<Htisfit'rl thut, postmen should rise to the nmk of clerks, and they luirI 
rlo"'11 tlip condition t,hat the postmen must rerrlHin postmen for five yeurs' 
Iwfo!'l' the." can hope to become cIerI,s. They also recommended HIH! 
no postmall shoulld be promoted to the grade of a clerk, if he iR over' 
30 years of age. I consider that these conditions are unfair. In the first 
plnce, jf It young boy passes the matriculation examination, he eRll \wcom(' 
II e\f'rk in the lower diviB'ion, but, if R postman passes the matricullltion 
f'xfllllillution. he cllnnot become a clerk, becfl1lse he has committed t·he sill 
of ('Tltering til(' Department; as a postman. I feel, Sir, that the Govern-
llIellt of India should show 1\ little more sympathy for these pt'ople, who •. 
011 1l('Colmt of thei!' povert,y. have to tal,c up jobs at an early !tge. I fepI 
tIUll- till.' condiHon that H postman, hE'fore he becomes a clerk, must sen· .. · 
for five yellrs is all IInfair onf'. '1'hRt shows that the Government of Inilin 
will prf'fl'I' :1Il olltsider t() II postman wQo is qualified to OCClIPY till' post 
of ;\ ('!f'rk. 

TItPIl. Ril', tIl(: ('ondition as regards age UIl' is an unfair one. I hop<'" 
thl' GdYt'rllllH'nt, of n ~a will treat this clups of their employeeil with 
s."ll\pathy nnd fairness and remo\'c this condition and enable postmen to· 
risl' tp the grad(' of clrrks, and, if I may express the hope, to rise t() higlH'r' 
grudf's also. 

Then, Sir, there is one point which I would like to place before tlw 
Government of India. There are large numbers of Indian po!!t.men at 
present !!eJ'ving in Burma in the Postal Department.. We all know thnt 
B11rma ill to be separated very soon. The postmen and othe)' employcp!o' 
of the P~ ta  ~ a t nt have represented to the Government of India 
thai, when Burma will be separated, those of them who wn.nt t.D remain 
in Burmll flhould remain there, and those of them who would like to' 
return to India should he given an opportunity of be'ing brought t() India 
in the PO!'ltnl Department.. The.n. Sir, thf'Y also have rep'rf'jented to thf" 
Government of India that those of the postal employees who would li]';£'-
to retire should be allowed to retire with an adeql.l:lte pension. Sir, th!" 
st'pHrulio!l of Burma hus .at~  a new ~t at on, and whE:n &uch II new 
situation has heen created, It, IS but fall' that the employees of thAt 
Department should be given a chanoe of either com,ng to India amT 
,"erying the Department in TndiA. or, 1£ the:v WAnt to retire, to ret·ire wit·\r 

l' 
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adeqllate p('nsioll, or if they want to remain in Burma, to remain t ~. 
'Hi1', .VOII know thllt, when the Government of India Act was passed in 
19H1, men helonging to the superior services were given the ol)tion to 
l'enr!:' on proportionate pensic.n cn the: ground that large administrative 
changes had he en made by thc Act. If on politiClil grounds, men 
b ... longing to the superior services were given the opportunity to retire on 
pl'oportiollllte pension, I am quite sure, the House will agree with me 
that the separation of Burma is a very great change; and when sllch a. 

-change is made, those Indians who are working in Burma should be 
permitted to retire with adequate pension or brought to the postal depart-
ment in India, or if t.hey choose to remain in Burma, should be allowed to 
r"'llIwin there. I hope, Sir, the GowrnnIt'll! of Indin will consider this 
o{lll(>Rtion .ery sympathetically. 

Then, Sir, I should like to say u word about the inferior sernmts in 
-the P0stal Department. I have already thit'l morning placed hefore this 
HOllse qllestions regarding the pension, leave and trave111ng allowance of 
the inferior servants of the Govcrnment of India. Unfortunately, Sir. 
t'xcepting thE' question of -pensions, the reply which t.he Honourable 
'Iember gave on behalf of the Government of India was a very nnsat.is-
'fnetory one and, if I may sny so, it was a very unsympathetic ~ , Sir, 
I WfiS somewhat pained to find that, the Honourable Member who may be 
eontrolJill{( 11 large number of men belonging to the inferior services should 
have said in this House that the work of t.hese inferior servants does not 
rf>qllire much brains or does not 'involve physical work too, Is then' a 
(,luss of Government. servant who is not expected to do his work intelli-
~ nt  ? And if ,VC'U ask my views, the lowest servant of the Government 
')f India hfiR to use his intelligence 8S milch as the highest, It 'is 'wrong 
to helil've that 8 sense of responsibilit.y and intelligence should be 
expec-.ted onty in the higher clusses of people and the lower clnf'ses do not 
haH' finy sense of )'esponsibility for the humble work which they do or they 
-do not shO\y much intelligence in the work which they do. That impression 
-of tIl<' Government of India is wrong. If I had any power in my hands, I 
w01l1d pass some regulat.ion preventing anybody being employed nnder 
this Government. I feel that 'if an employer is to be allowed to employ 
people, the employer must. be ~ at t  to all classes of his employeef'. 
'The emplo;ver, who sr.ys that his lowest classes of pElople need not. show 
'intelligence in their ,,,ork. does not deserve to be an employer. And 
when you find several people standing here from 11 to 5 o'clock, I am 
iold and t.he Honse is told that the work does not involve much physical 
fat.igue. What f m I to thlnk of t.hose employers, those people who sit 
here comfortably stretehing their legs and tell these people who stand 
behind them to support their dignity from 11 t.o I) that their worlt is less 
responsible and not quite so fatiguing? I hopEI that the gentleman in 
charge of the Postal Department, will not have those ideas of the gentle-
man who <;poke for the Customs Department. I hope he will show a 
t ~  sens, of ~ duty as an employer and treat the inferior servants 

of bis department more sympathetically. I want the Postal Department 
to revise their rules for the grant of leave, casnal as well as privilege, 
for +'h£'ir inferior servants. People belonging to the inferior services do 
not get casual leave. Now, on what ground is casual leave not to be 
16\'I'>n to them unless t.hey provide a substitute and pay that substitute? 
.Are t·l'E're no occas'ions on which a member of the inferior service must 
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tue leave There mut be ome funeral in hi family which he may 
have to attend; there may be other occaion lie marriage in hi8 family 
which he may have to attend. And if men belonging to the uperior 
ervice hnvl' occaion. to a for oaual leave nd are not expected to 
pay the man who doe their wor. why hould a member of the inferior 
ervice be expected to pay the mart who ta.e hi place, MOreoyer, 
there i no leave reerve for the grant, of privilege leave to the member of 
tho 'inferior ervice. I want the potal department to create a-leav9 
l'eerve for the inferior ervice. Moreover. men belonging to the uperior 
en"ice", and mpn belonging to the ubordinate ervice get privilege leave 
cn full pay. while men belonging to the 'inferior ervice have to be content 
with half lHy. May T now why men belonging to the uperior ervice 
hould ~ given full pay when they go on privilege leave and why member 
bplonging to the ubordinate ervicc hould get full pay when they go 
011 ' ~  ave, hut it hould be denied to men who belong to the 
inferio" ervine Men belonging to the uperior ervice clln ave money 
out of their alary every month and they can ,afford to go on privilege 
1c II \'e ,~ n on half payor without pay; but mell who belong to the 
inferior f'rV'ice get very low alarie and cannot mae any lIving. And 
if therr, i any cb of people who hould get leave on full pay it i the 
'illf'rior erVAnt>:. T hope, therefore. that the Potal Department will tae 
"thf'. griPV!lIJ(1P of lbl" inferior en"ant into con:ideration lnd ee that thee 
griP HnCeS al'f' removed without nny delay. T hope the H olle will alo 
Hnpport my m0tion. 

l'trr. Preident ('I'b" HOllourll hie Sir A bdur Hahim: C lit ty,(,tiOIl moved: 

"That th' demand uudpt t.he head 'Indian Pot and TelegraphM Department 
'illcluding Woriug xpenel<' be 1'4'Iduced by . 100.", 

Mr. D K. Lahiri Ohaudbury (Bl·ngnl: Lalldholdl'rc:;: 1\lr. l'n'idf"nt, I 
hn\"(' ~ at I'll'allr(' ill llplortillg tl(· lIl"tion IllO\ ell ~  Hl.\ HCllournblc 
fril·lHl. :'ITr .. Jm;\ti. At, the lime time, J do not thin that th(' l':.rtie hU\'(l 
dOIH' ~' illjl1ti('( to him ill rpganl to v('ntilating 1.1(' gri(·\·:tI\(·l' .If llthour. 
Tht, I'artil' (":1111(' 1" 1111 Ilglt'l'llIt'!Jt IIlld till',\' :;1.11("1\ I' it. I do Ilot thin 
Ihllt ;t ilJgIl' t' ~, t '  \I,·mhet· of ihi '~t' c\l'i,·p,J ill :tIl." way to ignore 
t.lw qll(·t.ic1I of lah(lIr. 

irt. of all, I WHllt to \"('lItihttp the grit'\'llDCe of the Hailwa:v Mail 
·Hervi(·(, f'tnff, ",hidl al'!' gPIIPr:dly on the linpf' of th'JC:;l' of t ,~ taff cn the 
PotHl ide. I 11:1,'(' g(t \Jl'l'l' p('rtuln faet which 1 llOjJc \\"ill receive IIttcn· 
tio" fr01I1 111(' H(lIollr;!"If' 1\f't'llIhl'r ill C'hllrge of tllt, Dl'pHI'tlllcnt. :I<'irl>t, of 
!III, the ord!'r rp!!:llrding 111l' ('ldc'1lntion of f'd for Hnilwny ~ n  Hf'rvic(1 
ection n'lTIain 1I1l('iIlrifjpd, and they Ilrf' heing interpr('ted Hccording to the 
'will or lI1:1V "IV whim, of the Head of Circle. All int.nnl!f' will mne 
mv ' o ~t ell·:;r. :J.a Seetin", whidl ruu from Ajmel' to Delhi, ha n run 
'in' t ~  out· direction from 1·4(, to H·fj; hour. i.I'., of 11·15 hour, ana in 
,the in-direction from 1·9 to ·4 hour. i.e., of 10·55 hour. The wf'ely 
woriuO" hom· of the ection COlDP to ;5.10 hour, pxclnive of what i 
(' Ued platform attendance. Then, the D·ll Section, which run from 
TIelhi t<o Lahore, ha 8 run in the out· direction from 1·45 to A·30 and in the 
'in.direction from 1-5 to 8-00 hour. It weely woring hour oome to 
111.40 hour. But J'-8 Section wor with ix et. wherea D-ll Section 
wor with only five et. Why i thi difference The difference of about 
31 hour in t ~ weely woring hour cannot deprive the D-ll Section of 
.the ixth et. I feel that ix et are olearly jutified for the D·ll Seotion 
tind hould be immediat-ely maintained. 

J(  
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I now ('orne to the queRtion of mail VIJ,Il aC(lommodation. So far as my 
,"eeol\ection goes, I generally vE'ntilated t,he grievances about this accom-
modation in the ruilway muil VUllS, :Ind the lat.e Sir Thomas Ryan, who WfiS: 
the theu Director-General of Posts and Telegraphs, gave a very sympathe-
tie repl.v Ilnd told us that, ht, would try to do as far I\S practicable on his: 
part. But up till now I find that no improvement appears to have beeu 
mude. If you just, go for lIll evening stroll to the Delhi Railway station, 
he tween 20-80 hours and 10-00 hours, you will find how the van is pacl,eeT 
with nrticleR and Rix or sn,-ell 1:10rterR ure crammed t.ogether in a compart-
ment, with not milch space for them even to move about. These Rorter8,. 
somp times, have to Wl)l'k for tWf'lve hours fit a tirm'. und how is it possihlp· 
for them to work in such a congested van for such a long time'! That is f( 
matter which ·ought to receive the serious consideration of my Honourahl," 
friend in charge of the Department. 

T then come to the sRnetion of Ylln peons for the Hailway Mail Sen·icf" 
sel'tion. Herp is II ver,v )leculiur thing I 11m going to state. My study of 
the A Jl]lelldices to tilt' list of TndiHu Post Ofti()CR sho\\'s that it is only in tilt" 
'PnujHh Circif' t.l1Ut. vnn 1'(.OIlS lui\'e not been s.metioned us It general rule' 
for the H. M. R. SpctiOllB, T am !lot IIWlln' ,A the rellsons for this, hut I 
do not ,\Pl· why, ill tilE' l'ulIjllh aloll(', Villi pE'DnS hnve not absolutely heen 
given for the R. l\L t-l. That, Hir, I think, irs ulljustifipd and unreasollable. 

[ eOllH' to HI!" Railwllv Mail Hervicp rest IWllsps. You cun well ulIdt'l"-
stund tll!lt after worldng i·or eight 01" nine hou1"s, wlll'll these men stop Ht H 
pnrtielllm plnee to tnl,!' 1'(,8t for n ~ It few hmlf!;, how T1Pcessary rest houses. 
are, I found. wht'11 1 visited gOlrll' of t1lt'SE' rest· houf'es, tllll! not, evell ;1 
eot \\"I1S :!vlliIHhlt'. Huffiei(·llt utensils :IT(' not heing 'H1ppliud fol' their' 
persomli use and comforts. Th!' r,,8t houst's ure in a IH'pel"8s conditi'lll; 
they look like semi8, where men come for a temporary stay. But the rest 
houses lire not, mellnt· for tempomry siuy, because the meH go to these rest 
houses lifter working for 12 hours Ht It stretch, and these huildings should 
be mlldl' eomfortahll' for the workers. I hopl' the Direetor-General wiJr 
talie 11(1 this matter I'm·!.Iu8tly lIud gin' SOB It' sort of l'omforhi to tllf'!'I(' lIlI-
Eortullutl' H. M. H. 1'('01''''. 

I t urll 1I0W tu "ut-stut ion Hlld ('xtru dut.'-a\1p\\"llla:es. Hpre is IlDotlil'r-
grioVllnee, whieh I hope wiil ~ ' n' serious cClIsiderutioll. 'l'he Ollt-Rtutioll 
l1110wltllce paid to the H. 1\1. ~. operut.i\-l' stuff il' Tlllwh \('1'8 thlill \\'hat wOll\rl 
be ordinaril,V admissible to them ullder thp 'l'ravelling Allowllnue rules. 
BpI'ines, II st'lly Ollt of Iwanqllurtprs for 12 hours or less o'.~  not entitle thew 
CVf'n to II fnrthing. On til(' "ther hund, Superintendents and lnspectors of 
the Railway Mail Service nre paid full diem allowance for their absence 
£1'0111 IWlldql.lurters for I'ix hOllrs, wl1l'rpas t ' ~ R. ~ . R. m'!.n, working for 
more hours-perhnps fill· 12 hours' in many cases-d,) not· get un3<·thing. ]f 
the rateE' of out-station allowance e.n.nnot. be improvcd for the present. 
at least this discrimination should be removed at once. The telegraphists 
are allowed over-time allowance for eyery extTn hour of work they put ill. 
wlwress lIO allowl\nl!e is pnid to the R. M. S. for the first throe hours ~, 

extra work 
Thpll. T wHnt to take Ill' the want of uniformity of procedure everywheri'. 

Tn dellling with the grievllnces of the R. M. ~. staff, I cannot help, men-
tioning that there is no uniformity of procedure m regard to t,he folloll'mg: 

!' 

.(1) SrIDction of SelE'ction Grade appointments in the R. M. S.-"\ 
section by the name of D-7 section (Amba18-Lahore) j.B worldnri 
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with seven sorters for well nigh over three Y£'rus, hut a 
selection grfode head 1:10rter for the "arne Ims be;:m delli,·d. 
Heetions similarly situated elsewhere got, generally a selection 
grade head sorter. Why this difference in this parti(llliar 
ease? 

(2) Supervisory posts in time Bcale carrying duty allowauce.-Only in 
the Bengal Circle, supervisory posts with duty allowance of 
Hs. 20 per month have been sanetioned aud nowhere else. 
Mail openers of Sealdah R. M. S., under the Postmaster 
General, Bengal and Assam Circle, get duty allowance of 
Rs. 20 per month, whereas, the mail openers of Howrah 
R. M. S., under the Postmaster Generlll, Bihar and Orissa 
Circle, do not get any such allowance. Why is this diifeJ'cllee 
made'! 

(8) Inspeotors of R. M. S. need carrying selection grade rate of PlIY-
As I have already said, the selection grade gives impel,lIs to 

• these men to work; when they are qualified, they will be given 
at least the chance of getting selection grade posts. Selection 
grade posts are entirely ~  for them if they are reduced 
under retrenchment. At least they should not be so reduced 
us to absolutely take away the charm from the service. 

(4) Relaxation of work on Sundays and other holidaYB.-Mr .• Joshi 
cited the case of these peons who stand here from eleven to 
five who do not get any benefit. What I want to point, out is 
that R. M. S. people who serve for 365 days in the yellr do not 
get lIny rclllxation. Some provision should be made by which 
at least they should enjoy some holidays. When superior 
servllnts· get casual leave, certainly the inferior servants should 
get, the same facilities. As has been very rightly pointed out 
hy my friend, Mr .. Joshi, they may have certain necessities for 
leave such as marriage, illness. r nferior servants must be 
given some sort of casual leave. 

I come aguin to the Postal Department. As my time is limited, I ;;hull 
be us brief as pm;sible. First of all. may I draw the attention of my 
Honourable friend to the restoration of cuts? I would now like to draw 
the attention of my Honourahle friend to the fact that though the cuts in 
pay were restored, t,heir :lllowances have Hot, been restored. 'l'hllt is really 
not justified: thesc allowances Ilre gcnerlllly given for ~ ta n definite 
purposes ltnn for special requirements, and when the cuts were restored 
these allowances also ought to haye heen restored. 

The next point is that the new scales of allowances in the district of 
l.Iymensingh haye been fixed by ccmparison with those ill Dacca. But I 
can say from my personal experience that the cost of living in Dacca and 
Vikrampur. in Eastern Bengal, is very cheap, while in Mymensingh it is 
far dearer. I hope he will look into this point. H6 will also find that ill 
places like Durjeeling and the Doonrs there is the same difficulty. These 
matters do not come to the ears of the Director-General as these arc sUlall 
-tin allowance of Rs. 2 per month to these low paid men; but in thoBB 
places which are at high altitudes, the temperature sometimes goes below 
lreezing point and it is not possible for these poor people to work without 
fuel, and I am sure my Honourable friend will not grudge the sum of Hs. 2 
which these poor people were getting for fucl. I hope the Dir(·ctor-(Jcnernl 
will seriously consider these points, and restore these allowancf>s to them. 
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I would ulso like t.o point out thnt, the e1erks working in the l'l.st Offices. 

of Shillong und nlso those working in the Tclegruph Engineering Office have 
been druwing cE'rtuin pE'rcentngE' of Hill Allowance, whereas the clerks· 
working ill t he . ~ of the Huperilltendcllt of l'ost Offices, Shillong, have 
not ~  given uny allowance whatsoevel·. \Vhen they are working in the 
slime deplirtment, when they lire of the same cadre, I think the same treat-
ment. Rhould lw metf'd out to thelJl. Why should thE're he this difference? 

I have nllrrnted a few gripvllnces, hilt for wlmt of time, I have not been' 
Itble w give tile full catulogue. My Honourable friend in charge of the 
del)Urt-mcmt, fit. loust when hc WitS a sLudent. would have realised the position 
':-If the poorpl'oplr: lind now that he is elevnted to !H1ch a resl.cnsible position 
I hope he will -!lot forget his oln days ann that he will Clist a sympathetilf 
glunct' towards Iii" poor countrymen, th",se postmen 3;Ddraitway .mait 8er-
vice men. allCll hope, the grievances which I have just narrated will engage-
his sympathetic consideration. With t,hese words, T o a t~  EtlPp:lft 
the motioll moved b;v m;\" HOllourable fricnd, Mr .. Jo8hi. 

- . 
Dr. P. N. Banerjea (Ca]cuttll Subl.lrbs: Non-Muhammadan Urban): !:-IiI', 

I ritlE' h> SIIY u few words in support of t,he amendment moved by my friend, 
Mr. Joshi. We all ndmire Mr. ,Joshi, not on!y for hiB earnest Bnell 
persistent ad \'ocacy of the ciuims of labour, hut also for his st.urdy indepcn-
denm'. Owing to the df'fective nature of tlw presPllt Constitution of the· 
country, Mr. Joshi sits here as II nominated Memher; hut what 11 contral:lt 
does he present to tlIlother nominated Member who Yl'sterday questioned' 
my representativl' a a ~t  in this HOllsP? . . . . 

IIr. Pre8ident (The Honourublt· Sil' Abdm Rahim): 'fhe Cl.air does ll')t 
thillk the HOllournble :Mplnher ~ o  indlllg" in RIICh 1'(·r801Il.l1 compHrisoll:';. 

Dr. P. N. Banerjea: IVla,\" I clcur one point. Hir'! I shall take only half 
a minutc. 

Ill'. President (The HOllourable ~  Abdur Ruhim): No; the HOllollm.blc· 
Member ought not, to nmke these personal comparisons. 

Dr. P. N. Banerjea: I will not mllke any comparisolls. 'fhe Member' 
said yesterday that I' WIIS sout to this House by tilt' Returning .Officel' and 
that I bad no repreHelltutivc charucter. That is !lot true. Whitt. happened 
was this. I was duly proJlosed llud seconded by II good Ilumber of electors 
in my constitueney; and when the pllpers were scrutinised hy the Returning 
Officer, it was found that my rival's ]lupcr was invalid and it was rejected, 
But that \\'as no fault of mine. Sir, that Memher. lIud perhaps any other 
Honourable ~  ot thi>l HouBe, lmow thut J fOllght four elections to· 
thp Bengal Legislative Council, ~  that on thrpe of these ;)ccasions I wus 
rl;'turned hy a ~  majorities, whilE'. on the fomth oecHsion, I was returned 
unopposed. And yet. this Memher. a man who m'ver sought any elect.ion 
and who thriveH on the favours of Government. I Ill!; the hardihood and the 
audacity to challenge my representative clIamcter in this House. I hope· 
and trust thnt other nominuted :Members will emulate the nobh: eXllmple set 
~, m:v Hononrabl(' fri('nd. Mr .. fcshi. and not the example set hy the other 

Member. 
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. Coming to the .subject unde.r di8cussioIl, I mU!'i Bily ~ , n~ , on a  

fr1t'nd hils deult wIth the questIOn so fully that he has Idt ~' little for me 
to suy. But I will dwell on only one aspect of the question, a ~ . the 
rule \\'hich deburs a postmall from rising to the pOI!itioll of II clerk. FI'OJll 

personal experience I know that there are some educated men who. SOIJlf,'-
times through poverty, enlist themseh'es as postmen; alld it is exceedingly 
wrong 011 the part. of Crovernmcnt to prevent thf'Sl' ~ n  llWll fl'oll1 risiug 
to higher positions. When I was head of the '])epurtment of Economic)!;. 
and Commercc in the Clllcuttu Cniversity, I came to know that severn! 
cnudidlltcs for the Bachelol' of Commerce Exuminution enlisted themselves 
as postmen. Xow. it would be a cl'uel injustice to these men to prevent 
thew froUl rising to the position of clerks and eyeu to higher positions. 1 
hopt:'. therefm'c, that this matter will receive the sympntheic cons·ideratioll 
of Government, and the rulc \vill be abrogated. 

As regards the other grievances, J am entirely in SJ'lHPUthy with u11 thut 
has fallen from the lips of my Honourable friend and I whole-heartedly 
support this amendment. 

IIr. V.  V. Girt: tiir, rise to support the Illotion moved by ~ 

Honourable friend, Mr. Joshi; aud, in this conneetion, I would like to put 
forwnrrl before this House the grievanees and demnllds of the postnl o '.~ 

uud their organizations. Last year. n eommitteeklloWIl liS the Postal' 
Enquiry Committee, otherwise known liS the I>Rsriehn Committee, \\,118· 
ILppointed. That Committee WIlS no ~'  by anothel' nllIlle: it wos (·nlled 
the Efficieney Hnding Committee. I am, howevel', ~ n  to stnte, thnt ill 
spite of the fact t,hut, tIlE' Government have spent H Inkh of rupees on thot 
Efficiency Finding Coml1littee. that committee t at ~' wus found to· 
1)p inefficient to give efficient methods. Anyway, I am glad that the 
Honourable Member in ('harge of t ~ department and the Honourable 1\-11'. 
Bewoor. the Dire('tor General, hove given t ~' o Po t t~  fOt, the' 
organised unions to put forward theil' eonstructive views lind C'oIlRtl'udiv{' 
critieism u.s regards the Posrichn Committe€' report, flud. 1 11111 SlIrf' , It 
will be conceded by the Honourable l\lembel' in ehllrg€' that thesE' unionR. 
espeeiallv t.he Postal and n. M. S. Fnion of which I flI11 the President, 
havE' put forward not only ~on t ' 't  methods but t ~' proved by theil' 
counter-report. t,hot t,he PnRriC'hn C'omn1ittee RepOI't muy be thrown int,n 
the sernp helllJ. 

One point I would like tf) urgfl before this House,-I urged it last ,Veal', 
and t,his ,venr nlso I urged the sume on t·he Director General when leading 
a deputation of the emplo;yees' representatives a fortnight ago, and it is 
this. There should be half yearly meetings ('onvened between the repre .. 
sentnti"es of t,he Unions and the employer to discuss mlltters uffer-ting the 
~  of the stuff. There WII8 a misnpprehension Oil the pHI·t of tb\: 
Director General thut, because there are five 01' six or lR POfltol FnionR ill 
Indin there will ' ~ to be h-eld lit leost, ]3 half lellrly TlleptingR. IInel hr· 
felt thut, the whole time of the ,department would be tnken UI' by thesp 
half yearly meetings. "rh8.t was not my object when I sugg€'st'erl the 
holding of half yearly meetings. In faet, I stated ot the lost meetin!!, thllt 
there should be meetings every yeaT, not between one rnion nnd til<:' 
Department, but with all the Unions repreRenting the staff in this ('mmtn' 
and the Director General. Aft-er all, constant toueh between the employer 
and the worker will ensure peaee in industry, Ilnet I hope my suggest,ion 
in this matter will be accepted. I am bound to say, of ('ourse, thflt the-
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Director Genet'al meets the Gelleral Secretaries of these Fnions, but that 
will not hllve the same effect us when a formal meeting of all the Unions 
takes place for one or two days so thut all the demands and grievances 

·of the workers can be thrashed out at that meeting. I hope these sugges· 
tions of mine will be accepted by the Government. 

Then, Sir, I should like 'to BUY it few words ~ o t the reduction of staff. 
'On the plea of effecting economies, a lot of reduction of establishments haa 
t.aken place, and I f;el that this ~ t n nt has affected the etliciency 
I)f the ~n t nt. There have been man\' complaints made by the workers 

,through their organized Unions, and I ~  sure the o n ~ nt of India 
'would not like to have sweated labour in the Postal Department. Mr. 
Hewoor's t,ime test wus used more to reduce the staff but at the Same time, 
the same time test was not applied to increase the stli\ff. This is a matter 
which, I submit, deserves the attention of the Department concerned, 
.nnd more labour should be employed where it is necessary. 

I am informed, Sir, thnt muny seledion grude posts huve been Luken 
:away. On the other hand, the eoutruet system, the principle of which 
~ 'o  opposed by the Itoyal Commission on Labour, is being eneoul'aged, that 
.IS to say, extra-departmentul post offices ure being introd\1C'ed eVI:'n'whl:'re. 
J am further informed that. 011 .llc('ount of the puucity of llll\ny supervisors 
numerous frauds are occurrmg m thesp extra-departmental post offices. Ii 
this is a fact, then the Department, should look into this matter and see 
thut there is careful supervision exercised over these extra departmental 
post offices SO that such frauds mlly not oreur. 

I am again told, Sir, that compensatorv ullo\\'Rnces sanctioned to workers 
'IIt costly and unhealthy places as in the Ageneies have been taken away. For 
instance, in Wynad where the Government servants get n ('olllpen'satorv 
nllowance, the postal workers are not granted that, allownnce. . 

Then, I am told that the lower paid clerks do not get any compensatory 
1l11owunce in localities where ordinary time scale clerks enjoy such c.onces-
sions. I do not. see why these poor workers should be penalised for getting 
lower wages and such compensatory ll110wunces should not be granted to 
these lower grade clerks. 

Another point. to which I should like to draw the attention of the 
Honourable Member in charge of the Department is, that the workers who 
come under the new srales of pay, that is to say, some of those who are 
.appointed after July 31st, lose on the new scales to the extent of u fifth 
of what. they are gett.ing. That is my information, subject of course ~o 
correction, and if that is so, I suggest that the Government of India. 
·should naopt the method put forward by the Government of Bombay where 
thev allow such workers who receive the new scales, whatever the difference 
hetween the old and the new scale of pay, to receive such differenee as 
speeial pa.y. I suggest thnt method should be adopted and the grievnnce 
of the workers who come under the neW' Bcales of p8:V should be removed. 

Sir, I do not wish to take more time of the House except to mentioD; 
that, so far as postmen are concerned, I am informed that they are not 
supplied with enough clothing or umbrellas Or rain coats. If t ~t. is so, 
then I feel it is a just grievance, and the Government must look mto that 
matter also and concede their demands. With theRe words, I support the 
motion moved by my friend, :Mr. .Joshi. 
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111'. Muhammad AIlwar-ul-Aalm: Mr. President, I wish to intervene 
'in thls debat-e, because I want to sav one or two words in connection with 
'whRt has fallen from my ono ~ friend. Mr. Joshi. 

Mr. Prelident (The Honourable Sir Abdur Rahim): The Honourable 
Member must speak up. 

Mr. Muhammad Auwar-uJ.-Aalm: I am sorry I cannot raise my voice, 
:Sir. 

1Ir. Prelident (The Honourable Sir Abdur Rahim): Then the Honour-
:able Member must come nearer. 

('l'he Honourable Member then came to one of the front benches.) 

Xr. Muhammad AIlwar-ul-Azlm: Sir, I have listened with very great 
'amount of interest to what fell from mv friend, Mr .• Joshi, with regara 
·to people who are serving in the Postai Department in the o ~  of 
Burma. Hir, there are a large number of people who belong to my part 
of Bengal and who happen to serve in various branches of the Postu) lind 
'Telegraph Department in BurmR. Representations have been made to U;, 
from time to time, feeling perhap" that, after the separation of Burma, 
-they may not find it very congenial to live in that wonderful land, asking 
whether it would be possible for the Government of Indio. to do anything 
in the manner suggested by Mr. Joshi. J think, Sir, this is a. very just 
grievan('t', and I think that, the Government of India in the PostAl Depart-
mE-nt ought to ha.ve some sympathy for these people, because, after all, 
it seems to me, knowing RS I do that. province well, except those who 
'belong to the superior services or to the Imperial Service, the subordinate 
servants will not like to continue in Government servi<'e in places like Siam 
·and China on the borders of Burma. So I think Government will ~ show-
ing a great favour to these people who are servin/Z in those distant l.na. 
by transferring them to India. 

There is one other mlltter which should be l'onsidered by the Govenl-
ment.. Sir, those who happen to go t,o small post offices in this buge 
metropolis of India and its nearest suburbs for the creation of whieh the 
Government have spent nearly twenty crores, are compelled to seo fhe 
filthy and the somewhat unspeakable condition of some of t.he sub and 
branch post offiees round about the old city qf Delhi and its near suhurhs. 
I tliink, this is a matter whieh ought t.o receive the IlttE'nt,ion of t.he 
authorities in this department. If anybody happens to go to the Paharganj 
sub-post office or to the Jumma Masjid post office or the Chandni Chowk 
post office, he will see the filt,hv denl! within the city wallR. I am sure 

'Government are making enormous profit t.hrough these sub-post offices: 
tlnd I feel that Mr. Bewoor will be rendering a. great service to the people 
who have to work in these Bub-post officeR by provid,ing them with better 
accommodation, because they have to spend most of their time in unhealthy 
surroundings, and they also suffer both from rain and sun., So, this being 
fl legitimat,e grievance of the employees in some of these sub-post offices,-
I may say that some of them are members of the Union with which I am 
connected,-I hope the Department will be good enough to look int,o the 

:matter Rnd take steps to remove their grievance. I cannot vi!lull.1ise what 
is lurking in the mind of the Government of India in t,he Department of 
Industries and Labour, but somewhere I heard, it may be Here in New 
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rMr. Muhammad Anar.ul.Aim. 
'l'elhi, that in t.he Deartment of Indutrie and abour they are thininr 
of ne enture. 'l'hey nre thinin that it i abolutely obliatory on 
them to ie the fullet. effect to the Paricha and erma Committee 
reort. Thouh I am a layman, I am not innocent of the orin of 
thi Deurtmcnt, and I mut tell the Goernment that they hould not 
ut,tnc'h too much credn,e unel remium to thee o-called reort. If 
they did o, they ould not be folloin n ery traiht and medium o tn~ , 

becaue the entlemen of the Paric.ha Committee a ell a thoe of t.he 
erllla Committee could not hae a thorouh iniht. int.o ho It '~' 

order cler handle the on ~' order. ho  reitration cler doe hi 
or. and ho the other men or at t,he counter. On aU thee matteIFr'o 

t ~ entlemen hne entured or eeulnted oiniom hich I hoe t,he 
Goernment of India ill not, tae too eriollly. 
There i one' other matter to hich the ~tt nt on of the Goernment 

may be inited, and that i the condition of muil runner in the outhern 
ub-diiion of my ditrid. 'I'he dll to the outhern art of Chittaon 
ued to be carried by teamer comanief!, but I do not no hy the Go-
ernment ha not, been able to ne(·ide 011 H fiure hich ould be accet. 
able to hoth artie. But. r ubmit that it if! the duty of the aternal 
body t,o loo to t,he comfort of thee mnil runner ho hae to o throuh 
danerou hill a e nnd hae to cro rier durin monoon. If that 
a ect, of the mat,ter ere taen int,o eOIliderat,ioll. crha  there Olllr1 
nat hc n ha lin oer 00 or 00. cll if a bounty i reuired, by tho 
enul. Burma Steam aiat.ion Coman., it tlhould be ien becflue 
it ill he doin a reat eriee to their o n men flna the eo c nt lare in 
thnt ub·diiion. 

I a het,her the (toernl11ellt hu ' beell folloin the riht ~' 

ih rt'nrd to the rec'ruitrnellt of ~ to . The ret'llt arranement 
i. thnt in Cllch circle they reecie a lic·ation und luter Oil all eaminatloll 
i' heM. Without reudice to . o ~'. 1 ~ et'fi-ient man a~' not be 
in the ood boo of the immediate uerior tho1h ht· miht hae n firt 
claim. and, therefore, if (JOf'mnH'n· ean hit Oil flame olution b hich 
thi t~  mny be obiated, t. ~' ill be doin It ery reat eriee to 
that (,ln of eolf' ho Wllllt to it for the Tnl'etor' f'amination. 

ath', 1 linl told that Ollle of thee deartmental uJlioJl! hieh are 
reconilitd by the GO C'1'11IUeut IIfl' not lin trenteel to the fullet etent 
that they huuld be, Thi i not l comlaint Ilaint the deurtment, but 
hat 1 ay i thi. o dOUbt for the lat financial yellr they l e done 
fnirl ell. lind if th W ereere, to uot!' an at hrae, they i1.l be doin· 

tt~ . And on t,he tOi' of thi. if they ('ould ha  t.he fuUet o o at ~n 
of thee recolmied union, lil feelin i that t,heir adminitrat·ion Wlll 
o ery ~  and ~ und t,hen' ill not be any rieance. With 
thee fe ord 1 commend the motion of HI Honourable friend, Mr. 
Johi, for the ~o at on of the Houe. . 

r. O. . Beoor (Direet.or General, l'ot and Telerah) My 
Honourable friend, ~  .. Tohi, hal'! heen ery aniou t,hat Demand o.  
muy be reached, o that he may ha' an o ortunity of. dicuin the 
ricnnee of the otal emloyee. The cut i of a ery omnibu charaoter, 
lnd. under the term, rieance of otal emloee. II ery IllTe number· 
of ubect hae been raied. In a deartment hich emloy o,er ~ 

100,000 eron, cattered oer eery art of India and Burma, i it any 
onder that there hould he ome rieance 
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lIIr. N. M. Joshi: Are tlwy nt'cessllry:) 
,\ 

: Mr. G. V. Bewoor: It is unavoidable in the actual llature of tbiugs. 
But what I wanted to point out was that there are a very large number of 
grievanoes, and I shflll have to t,ake some time and my talk llIay appt-st' 
sOlnewl!at discursive. 

RpfOl'p I neal wit-II euch of tht'Sf' grievances I would like to point out thnt. 
thcl'e nre 13 rccognised unions of an ull-India character. Almost all these 
have got provincial lmrnr.ht's, divisional branches, district branches, and 
city hranchl·t:;. All of tht'm have opportunities of access to the head of the 
offiee, 01' to the head of the division, or the head of the circle, or the head 
of t.he department, und all these questions art' discussed' freely and we 
never keep our reasons, for any action that we have taken, secret. I am 
sun: it will bt' admitt.ed by my Honourable friend, Mr. Giri, who is the 
preHent PI'E'sident of the All-India Union, that there has never been nny 
l'esermtion during our dit:;(,Hssiolls of flny of the alleged grievances of the 
employees. I very much regret that my Honourable friend, Mr. Anwar-
nl-Azilll, Hhollld UPIWf\1' tel indicate that t.he department, hnd heen treating 
the 11IJiollS not quitf' so fairly or sympathetically. All I can say is that 
ull thnt I haH' heard if', exactlv to the contrarv, and I trust that the excel-
lel11 J'l,lutiollH which IIIi've ' ~t  in this department between the unions 
Rud t he Department will continue ill the future. 

Fin;t.. T "'j]] take thc· grievances of the postmen. I am afraid that my 
HOl1ollrable friend. Dr. Bunerjeu, is under a misapprehension when he· 
Ra~'  that pOHtmell llI'f' debarred from promotion to the clerical cadre. 
As It matter of fnct. they are not. The usual procedure is that. a man 
ontflrf', the postal department either as it clerk or as an inferior servant. 
The inferior servant doeR the work of letter-box clearing peon, or mail 
carrying peon, or a jlorter 01' It packer in an office. After certain yenrs 
of service, when t.here il' I\' v<lcancy, und jf he is found to be fit, he becomes 
a post,man. \Vhen hc hUH been workillg as a~ postmun satisfactorily, an 
opportunity is given to hiIn to appear for a simple test, t.he test consisting 
of n pie!!£> of dictiltioll in R ~  and it' few simple Bums in arit.hmetic. 
additiol1, subtraction, all(\ Rill1plc lind compound interest. It be iR found 
t,o have SOllie flInOllnt of intdligencl' and some knowledge of English, he is 
t,aken on af\ n clt·rk. I do not see what grievance there CUll be .. Aftel' all, 
the ~' of the sel'viet' mm;t be the first consideration, and not. the 
intf'l't'st,1l of particular classes of employees. 

Mr. N. M. Joshi: There iH disability. 

Kr. G. V. BewOOl: There ill 110 disability at, all. If a nllrn is education-
ally qualified and is prepared to wait for his turn, he should come in as 
a ('Ierk. If he comet:; in as an inferior servant, he must show bv hhl work 
that Ill' is fit. for PI'OlllOi-ioll. The so-caHed five years of service is' again mis-
understood by my Honoumble friend, MI' .• Toshi. The limit, of fh·c Will'S 
is not a limit or' fi ve years' service af\ postmall. It is merely a ~ t of 
five years' service in the department. 

Kr. N. M. Joshi: Why? 

IIr. G. V. Bewoor: It. is eS!lentia1. Otherwise all our clerical posts wm 
be filled by ~n who enter as inferior servants. 

1Ir. N. II. Joshi: Where is the harm? 
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JIr. G. V. Bewoor: Because we want better men for the higher grades. 
\\'e Clllll10t lin ve all our jobs tilled by the lowest class of material. Further 
the Postal Inquiry Committee which consisted of six members, five of 
wholll had long experience oii the department, and who toured all over 
t,he country ha.ve recommended the continuance of the existing order. It 
if; not It new order. As regards the age limit of 30 years, Mr. Joshi is 
uuder u misapprehension. There is no age limit. The Postal Inquiry 

'Committtee hat! recommended the fixation of an age limit of 30, that is to 
say, 110 postman who is above the age of 30 should be promoted as a clerk. 
"rhe llnions have opposed this suggestion and I have promised them that 
1 will consider their views before submitting my recommendations to 
Government. What Mr. Joshi said today will also be taken into considera-
tion. I do not think that our postmen have an~' grouse or grievance. All 
we expect is that they should be educationally fit und intelligent, so that 
the work in the post offices may be done properly. Otherwise, we get 
frequent complaints that there is a stupid clerl{ behind t.he counter who is 
unable to understand the gentlemen who come und talk to him. It is 
-cssentinl that wE! should ensure efficiency behind the counter, and, there-
fore, in making promotions I must insist uIJon the queBtion of efficiency 
being considered as more 'important than t.he (llJestion of t.he interests of 
,any particular class of employees. 

AI> regal'ds the question of Burma, this has becll referred to by Mr . 
. .JoHhi and Mr. Anwar-ul-Azim, and it has been suggested that the men 
now employed in Burma, especially postmen, should be allowed to return 
to India and take up jobs in India, or, in the alternative, they should be 
'given the facility to retire on proportionate pension. I may say that for 
the present this question is unde,r thE\ consideration of Government. The 
~ t on ill one which doeB not affect the Posts and Telegraphs alone. 
'1'hel'e are employed in Burma a very large number of employees in all 
Departments under the ~nt  Government. Any decision that may be 
taken would apply equally to everyone. One might point out that those 
Indians, who went to Burma as postmen and clerks, took employment 
nnder the clear understanding that, they would hlH'e to serve in Burma 
t,hrollghout their service. 

:Mr. II. S. AIley: Even if separated, under the new Government? 

JIr. N. ][. Joshi: Did not the 1. C. S. men know that when they 
.accepted service in India? 

IIr. G. V. Bewoor: If these postmen have to he hrought to India, it 
meffllJ; that, until the whole of them are found jobs in India, we will have 
to st,op recruitment in the whole of India. 

Mr. N. II. Joshi: No harm. 

Mr. G. V. Bewoor: 'rhere are It "ery large nl1lJ,lber of these people, and 
at IJI'esent there are no vacancies and according to the number of vacancies 
which occur, 011 the average, it would perhaps take ten years to absorb all 
the people now employed in Burma. I am stating for the present the 
difficulties. 1. will not Bay what the decision oil the Government will be. 
That is not for me to say'. I merely wish to point out the practical diffi-
.cnlties. It is our intention to ensure to our employees in Burma security 
.of tenme and such other securities, as may he required, and personB'lly, I 
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do not see whv the\' should be afraid of continuing to serve under the-
~ t n  pay and prospects which they are enjoying. All I can say is that 

the debate todav and the obser .... ations made bv Honourable Members will 
be before Go .... ~ t, beforE' the .... !lnuounce their decision on this ques-
tion. 

Xr, X. S. Aney: What is the approximate number of postal t·Ull'loYl'es. 
there and whut is the annual recruitment in India? 

Mr. G. V, Bewoor: 1 urn afraid I cannot straightaway say what it> the' 
annunl Jl\unher of recruitment in India but I can give a rough 

4r P,M. figure of the total lIlunber of postmen, mail guards and people' 
of t.hat sort reeruited in 1934. It was 182. Tn the Burma Circle thel'e' 
a 1'(; 1,128 llIell of the postmen, mail gUllrds, etc., clltss. Assuming there-
fore, that the whole of the 182 posts urc filled by the people from Runnu,. 
it would take about six to sevpn years to absorb them. 1 really do not, 
think 1 Cllll discuss thiiol mutter further. The matter is under considern-
tion and Government will see thut its employees' interests UTe protected. 

As regul'ds the qllel:!tion of pension for inferior servants, Mr. ,Joshi hus· 
alrcAdy bPl'lI illfOt'med thut orders ure eXl'eeted to he pussed fa:rly soou. 
As regards the questioll of travelling allowance, 1 am afraid that Mr .. Joshi 
hus expressed great indignAtion by misund('rstanding whut my friend, MI'. 
Llovd, said. I do not, however. wish to add fuel to the fire of Mr. Joshi's· 
indign'ltioll and 1 'n ~' do 1I0t think I need comment on this question 
fnrtlier. The mutter is one which upplieiol to all inferior servants under the' 
Cl'ntral Uovernment IIl1d could, lllore usefully, be raised by Mr. Joshi OIl 
anotlwr occusioll wliell it will be t~a t with by the proper department. In 
the mlltter of eusual lel\\'(', compluint was made that the 10WI\1' puid ~tn  
do 1I0t get emma\ lea,,!'. I do 1I0t InlOW how far titere is jllstiticut.ion for' 
tili" stutenwllt. Cusuul leIlY!' is lIot recognised leuve and no emplo;vee of' 
(to\el'lllllent is ('ntitled to duilll it liS It mattet· of right. Casual an~ is. 
t.o hI' gi yen wlwlI the remaining stulI ill the office cun manage the work of" 
the nt t~. Jn tl1(' e'\s£' of the lJost office we have made special arrange-
ments in the Cllse of the l;JIw.ller officcs possessing small staff, wbet'e relief' 
is lIol pOI;iolible, by permit I ing the sending of Ull olliciul from R. neighbouring 
olliet· lit Gm'l'I'IlUJellt l'xpellse and we do try, so far IlS is possible, to <rive 
cusual leaye. As regards privilege leu"Ve, there is, I am afraid, II ~ at 
deal of misunderstanding Oll the pnrt of Mr . .Joshi. The infel'iol' sernlllt 
who goes on lellye is 1I0t required t.o ]lUY the flular,v of the fluiJEltitllte em-
ployed during his ubsenee. 

Mr. N. M. Joshi: He gets only half his pay. 
, 

Mr. G. ,V. Bewoor: The inferior scrvant receiveEl half his Balul'\' whclI' 
a substitute ill employed in his place hut half his pay is not nedess8l'i\v 
the pay of the substit.ut.e. In fnct, in It large number of cases, it if; fu), le,,"f; 
thlll1 the pay of the sllllRtitute. 

T will now turn to my friend, Mr. Lahiri Chuudhur,v, who lllfd heell 
threatening me 011 this last fortnight, that he was going to expose a' largt.· 
nllmher of the grievances of the postal employees. I have taken down somp' 
of the grievances which he read Ollt at U' somewhat great speed from tlw 
bl'i('f that had bepn supplied to him, and I can promise him that. when 
the speech is printed lIud I get the proceedings, I will examine carefully 
the PllrticlIlnl' iURtnllrel! quoted. The first, grievance which he mentiolled 
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ab(lut the houn; of work in Railway Mail Service travelling sets has been 
put right by orders which were issued recently. There was a great deal 
of want of uniformity, as he called it, in the interpretation of the orders 
regarding day section!' and night sections nnd sections which worlted 
pnl"tly by day and partly by night. The tt'ouble has been set, right by 
prescribing a formula by which night houn; of duty are converted into day 
hour!! of duty and one common standard is applied for all sets. In 
t,he particular case of .I-a and D-11 sections, I hs've of course,got 1I0 facts 
bd0r(' me but J promise him T will have the matter examined. TIl the 
matter of van accommodation, this matter i!i constantlv under the. exnm-
ination of loeal authorities. :My friend must not judge the question of 
van accommodatioll by what 11(" sees either in Calcutta 01" in Delhi. TheRe 
vnTls must necessarily be vel·.V full when they start but he must not forget 
that they go on becoming lighter as ~  leave the metropolis, and when 
returning they get fuller as they npproneh the hig cities. We have to see 
that van accommodation is provided on an ItVf'rHge so that. throughout the 
I'lm the staff has got reasonable aecomrnodation in which to perfol'm their 
'\"0rlL I think people who only see theRe vans at. hig stations get an 

,entirely wrong ic]pu. 

Kr. D. X. L&hiri Chaudhury: I do ~t, want to interrupt my Honour-
:lhle friend, bllt I should just like to ask him-when there is so milch con-
gestion in t.he nln, whllt arrangements do Governmcnt propose to make 
for that? It is quite proper to suy that t,hat iR not so in the intermediate 
'lintions, hut it is only at the stations where there is a congestion of traffic. 
T qllite realise that, bllt, when there i8 a congestion of traffie, some provi-
<;;011 mUflt be mR'de towards that. That is my point. 

Mr. G. V. Bewoor: ProviRion already exists. Head sorters in charge of 
these sections haye got authority t.o engage f'xtrll accommodation by giving 
UII order to the gllllrd of the trnin I1nd in actual praetice they actually en-
gage IT third class compart,rnent IlPxt door to the van and they put in 
the extra bags in this van. r n the matter of "an peons, it is not correct to 
say that a pnrticu\ar circle has got more than what another circle haR got 
rmd t.herefore thf'rc i" injustice ill one ein'le and fairness in another. The 
fjlwstion of van peons agaih is deeided on the general consideration as to 
whether the services of It peon are neceRsary in handling the bagR. A van 
p('on's services nre utilis(>d in closing and opening hoxes and in stacking 
them or sorting them. There aTe mallY sections ill which Ule volume of 
mllils received ifl compul"IItively HO little thut the Rork!' is himRel£ expected 
to do this work. If there fire any particulur sections in which the work 
just.ifies t,he employment of a van peon, it is open to the unions concerned 
to represent about it to the proper authority Rnd the matter will be exam-
ined. Tn the matter .j{' reRt houses again, we do provide rest houses for the 
f<t'lIff, whieh has to spend not merely a few homs but often twenty-four 
hours or longer. In these rest houses cots and cooking pots are sup-
plied to a small extent, but, knowing the conditions of India, J am sure 
my ~ono a  friend will agree that the supply of cooking pots is not 
likely to be milch utilised by the members of the staff as thArA aTe 1'10 many 
different communities and castes and cooking pots are not likely to he of 
much use. (Laughter.) 

JIr. D. K. Lahlrl Ohaudhury: Here, again, I have visited some of t,he 
rest hOllS(,S, and in many I found there were no cots there. 



THE GENERAL BUDGE'l-LIST O DEMAND!';. 

lIIr. G. V. Bewoor: Well, all I can SItY is. if he will tell me the names 
1) those rest houses, 1 will have the matter examined. 

Mr. D. . Lahiri Obaudhury: Thank you. 

lIr. G, V. Bewoor: Hir, we give in these rest houses an attendant, who 
1001<& after the buildillgs, keeps it clean and ill t.here to render such services 
.all the fetchiug of waier or the lighting of lamps, Ill!! requ.ired. (Hear, hear.) 
ln the matter of out-shd,ioll allowances,  again, the Honourable Member 
made comparisons between the travelling allowances of touring officers and 
the out-station aIlowullces of H. M. H. officers. There iI', Sir,  no compari-
son between the two. Thf' very nature of the duties of R. M. S, sorters 
n o ~  their travelling uwny fr'om their homes, and in the case of touring 
officers they are given detinit,e allowulIces to cover the cost when they 
~ . '  away from their homes. Therefore, there cannot be any comparilon 
between the two. The allowallces lire fixed on different considerations. 
In' the CRse of the selection grade sort.ers and supervisors, the Department 
hfls laid down certAin stRlldal'ds and I think T must emphasie lIgain t.hat 
the selection grade posts or the supervisors' posts are not provided fot, 
t.he purpose of giving t,o tlte employees a'u avenue of promotion. The staff 
is frequently inclined to nrguB that they hHve no prospect,s of promotion 
and therefore II certain pereentage of posts should be put on B higlwl.' 
scale of pay. Uovenun('lIt cannot adlJlit that argument. Selection-grade 
POf;t,s or superviRol'S' posts arc given for the performance of specific duties 
involving higher responsibilitiet;. and Government have.. therefore. laid 
down eertuin standurds 011 which nlone seledion-gmde posts CUll he sallC-
t,ioned, and t.his mlltter is always being elIlIIined by the heads of circles, 
.und. as the number of i-ltllff in fitly offic( goes up, more !Jostl:! are sanctioned, 
and if the !lumber of posts goes down, the existing T)Osts are abolished. 
Therefore, unless the HOllourable Member is prepared to give me Il:ctual 
-examples, L real1;v Cllnllot Ray whether there is Imy just.ifiable grievance 
011 tlte part. of the staff 01' not. In tlw mutter of n,IHxation OIl Sundays 
lLnd holidays in t,1w PORt Office and in the TelegraphR, it is a recognised 
-condition of Rervice in the Posts and 'I'elegraphs Department that a certain 
amount of work is expeet.ed on Hundays and holidaYR from the Rtaff of 
the Department. It is 011 this ground that in fixing the sca.les of pay ROmf1 
'Hllmll additional UllOWlIllce is made. 1<'urt,her. the' employees of the De-
partmcnt are giYl'1l twenty days' casuul leave as compared with the twelve 
days' casual leave which is the normal amount, allowed ill other Depart-
ments of Government. In the Railway Mail Service eRpeciully, we main-
tain a leave reserve of t.went,y per cent. ItS compared with seventeen per 
cent.. in thf' Post OfficeR in order to enable the staff of the R. M. H. to 
get. t,heir leave whenever rf·quired. urther, ill the caRll of the bigger 
offires we do manage t,o allow a certnin portion of t.he Rtaff to remain "bRent 
on SundaYELand holiday),! on which days there iH n natural reduct,ion in the 
volume of mails that is to be Rorted by the staff of the R. M. S. Rorting 
office. This question, Sir, is a very old one and we have been trying to 
give such concessions to the staff 3S could be managed without. involving 
nn amount of expenditure which would be incommensurate with the ad-
va.ntage gained by the staff and by the Department. In the maHer of pay 
and allowances, my Honourable friend, Mr. Lahiri Chaudhury, only ~
ferred to the allowances. He Raid that while the cut in pay was restored. 
the cut in allowlmces was riot restored. The fact is this. The house rent 
snd ccmpensstory allowances were reduced by ten per cent. as a" perma-
nent measure in view of the fall in the cost of living and therefore have 
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il()t betlll I'cstored, But the cut in honoraria und overtime allOWH'llCeS and'_ 
v8riouf; othel' minor allowancel:1 have been restored and the st,aff is now 
ohlElining the same allowunces 8S they used to do before. 

As regards the question of Mymensingh, from where my Honoul'ltble· 
frit'nd comes, obviously he knows more than I do about the place, and 
he hils been pressing upon me that the scale of allowances given to Mymen-
singh is insufficient.. I can only tell him that it is impossible to discuss· 
this mntter here us T have no report from my staff, and if he will send 
a ,·epresent.ation from his staff, ] will obtain a report from the Local: 
Government and from III:V uut.horit,ieH and see what CRn be done, 

III the matter of fucl a'llowances for Darjeeling, T must admit that I 
do 1I0t understand eXActly whut t.he position is. So far as J know, in all! 
thes!' cold pluce", the Depurtment spend money in order t.o heat the offices. 
so thut when the staff is working ill t\1(' office they do not suffer from cold. 
Tt rna \' he thltt the Hononrabie Member wants me to tnly fuel allowances-
for the staff so that t ~' mlly heat their houses. If that. is the casp, all 
I mill SIIY IS tlint. if he will llIul{p U representat,ion 1 will Rce whether any 
sllch allowances Hrc giYt'n in other places which 111'1:' equally cold. 

T will now turn to my r1"onourable friend, Mr Cl-iri, who spoke about the' 
Post III Enquiry Committee report. He is aware that we disclIsserl this 
mutter with the Unious and the report was ulso recently placed before the-
Stllnding Advisory Commit tel' for POflLf; lind Telegraphs appointed by this. 
HouRe for their remllrks. A" regards six JCJouthly meetings, ona ~  1 
ft·d that ill this depurtmellt ul lellst we JrIed om llnions so frequently that 
the fixation of II s:x lIIollthly meeting might 11(· eonsidel'ed by the Unions 
I'Ilthel' us Il retrogrude Ullm II forwurd step. A" rcgarfls the number of the 
staff eITJplo,ved at 11I'cscnt MI'. Clil'i a~ undoubtedl." some reason for the· 
grienlllce which he put fOl'\nl.'rrl. The fillullcial posit.ion of the Department 
hus a t~ it impossihle t.o give the exact amount of staff justified hy 
certain stalldurds. But it IHUSt he remembered that. the -standard :H not 
fill exact muthcmtlticlli Hi-ulldard find is to be cOllsidered along wit.h var;uuH 
othel' factors, We do give the staff according to t.1lt' !':tundard whenever 
pos!;ihic, alld lIOW tha1 the fillllnciul position is eAsier, I do not think there' 
is the ::>ame complaint liS existed flometiml' ago. 

As regards some of the other grievances, they are, as I have stated 
before, always under our consideration, and we -shall continue to try and 
do th .. hest, we can. Reforf' I ('.ondl1de. thpl'e is OIl" sm:dl 1Iiatter which 
I must mention. My Honourable friend, Mr. Anwar-ul-Azim, referred 
to steamer services. Apparently he refers to some mail service between 
Cox's Bazaar and some other place, I forget which, where, he says, the-
poor mail runners have to work very hard' carrying the heavy weights of 
mails and he suggests that we should give a little more money to th& 
~t, a  service and let the runners have an easy time at home, I am 
sure if we ask the runners, the:v would rather earn some money and carry 
the bags than sit idle at home and not have the trouble of carrying these 
bags, Mr, Anwar·ul-Azim also referred to the state of certain post office-
buildings in Delhi al! deplorable, I have obtained a report on this subjeot, 
lind I understand that, with t.he &xception of the Jumma Musjid post 
office, every other town post office in Delhi is situaten on the first Boor of 
a building. As regards sanitation, the sanitation of the post offices and 
their surroundings ~o  b£l of the same standard AS the gE'nerni SAnitAtion 

• 
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maintained by the municipality. I cannot really en.ure a sanitary 
position higher than what the local municipality maintains. For the (·on· 
Tenience of the public, we have got to have our post offices in congested 
or in bazaar areas, and all we can hope is to have the same standard o~ 
sanitatiOn as the general standard. If the sanitation improves generally. 
our employees will benefit along with all others. 

lIr. Pr8lident (The Honourable Sir Abdur Rahim): The question is: 
"That. ,~ dNnand under thf' hoad 'Indian Post,s and Telegraphs Department 

(indnding Working Expen"e!I)' he rpduced hy R". 100." 

The motion was negatived. 

Position of Minorities in Bengal and Assam Postal Circle. 

lIr. Jluhammad Anwar-ul-.&sIm: All that I wish to say with regard 
to this motion is contained in the statement which I wish to plaae before 
the House. 

lIr. PreIl4ent (The Honourable Sir Abaur Rahim): The Honourable 
Member must move hi. out motion ftm. 

Mr. Muhammad Anwa.r·ul-Azim: Sir, I beg to move: 
"That the demand under the hf'lId 'Indinn P ~ Rnd 1'f'If'graphs D"partment 

(including Working Expen8£'s)' he rf'ducl'd hy Rs. 100." 

The statement which I wish to lfty on t.he table will be 11 sufficient reply 
to whatever the Director General hilS got to Ra~' AR rp,gardR the pos:tion of 
minoritief; in Bengal and Assam Circle. 

As T SRi(l at. t,hf> beginning. 1 00 not wish /0 fish in troubled waters. 
PraetiC'ully the sun is going clOWII, vel'." much clown. nnd 1 do n,ot think 
I have got sufficient heot in mf' ~t to make the atmosphere warm. It 
seems to me really that the Goycrnrnent, in spit{> of t.heir much vaunted 
profesRionR '.vith regard to their cal'f' of minorities. have turned It deaf Par 
t.o !!II t.h(' represent,ntiom; of the' minoritieR. specially the' Muslims. T 
challenge the Government· to disprove the statenH'nt that T 11m laying on 
the tabl!'. and t .. he fig-UTI'S ('ontainf'Cl in that Rtnt-ement are an eloquent 
testimony to t.he professionI' of the <1ov(,111ment in regArf] to the protection 
')f minoritieR. 

Mt. President (The HOllourable Sir Abdur Rahim): Let the Honourable 
Member rend out what i" eontainro ill that stat-emlmt so thRt, the House 
might knm'\'. 

1I(r. Muhammad Allwar-nl-Alim: This if; 11 statement showing the posi· 
tion of minorities in BengRl and Assam Circle. The House is Dot at all 
interesteo in this question. All these 12 :vears we have been crying in 
t.hiR Hom'C'. hut the Honse has not eRred for t.he prote<ltion of the minori-
t;('s. 

The Honourable Sir Nripendl'a Sirear (Leader of the House): I rise to 
n p0int of OI·der. The Honourable Member might have been howling in 
thIS House for the past ]2 ,veal'l'!. But what I Rm now concerned with 
is thi8 'Paper. None of the Honourable Members know what· ill rontilinE'd 
in this pnper. 

11 
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JIr. Pl'ea1cHDt (The Honourable 'Sir Abdur ahilll: The Honollruhle 
~ . n ' mut read out that paper, o that it may go on record. 

!b. Muh&Dunad b ar-Ul.Alm: All right, Sir. . Thi i all due to red-
taplI'Ill of the Department. The figure th8t I hn ve here are in five 
cCJlumu aud in about a doen compartment. I have given the figure 
for l 3 from the compilation of the Directorate hich it in Delhi 
and Simla. My ubmi88ion i that the figure ere uoted . by the 
DJrt:ctor-General o.f Pot , ~  Telegraph lat year ith regard to thi 
ubent-mlltter hIch a agItated by me on behalf of my contituency' 
and they have not gone an iota above that; on the contrary I the tendency 
eem to me to be on f,he ~t o a  ~. So m.v ubmiion i tha;t they 
ought to loo round. It Ill not be fall' for the Government of India to 
ay: """"e are doing all e ean on paper, e are ending telephone me age 
to o and o p.nd probably our ihe ill be repected". But they are 
not repected in actual reaHy. Thi i tn.a only chance thBtthe ' ~ n
tative of the public get to have their ay, but· ho long ill thi continue 
And, year in and year out, e,'ery time thev uy: "I am having a tal ith 
the head of the Circle". A a .IPatter of fact, it doe-.not touch the fringe 
of my ~t. Tt, i at n~ a very a ~n tan n o far 8S the 
pretige of t,he bovernmcpt of IndIa IS ·concerned. 1 can a ure you that 
1 repreent nearly five million people in thi Houe, and the Government' 
diplomatic ily of an ering thee thing i cauing great d:credit to their 
udm:nitration. The o-called teel  frame ill D,ot be able to eep the 
udminitrnti0n intact, becaue, unlet' and until it i founded on jutice, 
euity 11.nd fa;rplay, thee evaive replie ill not do. My ubmiion i 
that they mut try to improve the poition; they mut face fact. Up till 
no J mut lly that the,v have not ored' up to their 'Profeion. 

Sir, I move. 

r. Preident (The Honourable Sir Abdur ahim: Cut motion moved: 

"That th'l demand under the head 'India.n POb and a ~ Depa.rtment 
(including Ol'!cing pene' he reduced hy . 100." 

JIr. Muhammad Anar-ul-Alm: Sir, may I rend t,hi tatement 

Mr. PrUident ('fhe Honourable Sir Abdur ahim: The Chair gave the 
Honourahle Member 8 chnnee: he din not tae it. 

The HOD011l'&ble Sir !'ran Noyce (Member for Indutrie and Labour: 
Bir I mut confeI' J have found coniderable difficulty in fol\oing my 
o~o ' friend. I undertand that the object of thi cut motion i to 
diCll the poition of the minority communitie in the Bengal and Auam 
~ . He 1Il'0duced a tatement hich he ihed apparently to lay on 
t.he table. aud about hich I IlS left completelv puled. The Honourable 
Member ha I thin been It Member ..,f thi Houe a long I1S I have, 
and I hould' lmve t o~~ t. that he ould have rrflped by thi time eactly 
hat tbe pOition in thi matter of recnlitment i. I can only repeat on 
thifo\ o ~n on hat ha been aid in thi oue time ithout n ~. 
and I hope my Honourable mend ill at lat ~  that the preent. 'P0SI-
t,ion of hi community in the Benl!l nd Aam CIrcle of the P B~ Office, 
"n other circle of the Pot and Telecn'STlh TIemartment. and 1D other 
;lrillhe of Government ervice. i a poition hich ha arien out of pat 
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~ to  going back over a large number of yom::;. Thllt, positiull will be 
Improved as time goes on, as a result of Ow recent orders of <1overnment. 
Mr. Maswood Ahmad. who WIlS then a Mt'llIbcr of this House, and who 
was as great a champion of oommunal representation as m,v Honourable 
friend, raised much the sllme question on t ~ demllnn two yenrs ago. I 
then reminded him, as I would do my Honollruble friend nnd other rept'e-
sentatives of minority communities here, thnt th!' p1·!.·sent figures Hre the 
'lesult oj Pllst history. I went on to say that whut WI' nre concerned with 
todu.y is the present; what I would ask t,ho HOII!;!' to do toda .... iF; t·o turn 
'its attention to the figures of new recruitment during the last yenr. My 
Department is to be judged by those figurcs nn(l if my Hononrnblp friend 
will turn .to the tables at the end of the Annunl Heport of the Posts Rnd 
Telegraphs Department fOr 1934-35. I think he will !IN' thnt Government 
'are honestly and honourably fulfilling the oblignt;ons under ~  they 
are in this matter of recruitment of minority ('omrnunities. r wiII not 
wear'y the House with reading these figures; I will usk Honourable Mem-
Lers to turn to page 92 of the Annual R('port nnn thl'y will finn that what 
J have said is perfectly correct. I will merely give 11 summal'y of the 
figures. In 1934 we took 628 Muslims out of a total of 2,184 new recruits, 
which is well above the proportion of 25 per cent. That. T trust. is II 
'Convincing reply to my Honourable friend. 

IIr. Pre81dent (The Honourable Sir Abdur Rahim): The question is: 

"That the demand undel' the head 'Indian Posts and Tell'gl'Qylha Dt'pilltment 
'(including Working Expenses)' he reduel'll by RR. 100." 

The motion WIIS n at ~ . 

High Rate8 /01' Telephone Trunk CallB. 

]tal Bahadur Seth Bhagchand Sqn1 (Ajmer-Merwara: Generul): Sir. 
J bt·g to move: 

"That the demand unoer thf' head 'Indian Posts and Telegl'Rph. Dt'pBI·tment 
~ n  Working Expenses)' be reduced by &. 100," 

By this mot;on, I wish to protest against the high rates for telephone 
trunk eal1s. Thl' mercantile community, Sir, are the ~ ' t users of tele-
phones Hnd mOSL of the revenue' of this department comes from this class. 
For It call of three minutes from Ajmer to Calcutta we have to pay Rs, 
'9-8-0, from Delhi to Calcut.t41 Rs. 8-8-0, from Delhi to Bomboy Rs. 7-12-0, 
from Delhi to Madras Rs. 10 and' from Bombay to Caloutta Rs. 10. These 
c.hal'ges are undoubte«ily very hiQ'h. The Posts and Telewaphs Department 
are making large profits on telephones and 80 it is high time that thf1 
trunk cn)) rates should be reduced now. If the rates nre reduced and 
'hroulZht down to a reasonable level. and the telephone service made mOre 
efficient the revenue will greatly increasc and the business o n t~' will 
'a1so be greatly benefitted. 

Ril'. the dooartment, could well encourne;e trunk calls bv ullowing 11 dill-
eOllllt on /1 graded sCflle on t.runk call hills. FOr total bills nmouoting to 
Rs, 100 01' more ~  from one number, 0. discount of ten per cent. lind 
for total hills for calls a o nt n~ to more thAn Rs. 200 in n month a dis-
uount of 20 per cent. could he given. and this would mean more income 

n 2 
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to tLe department and substantial concession for the ~an nt subscribers-
of trunk calls. According to the present rules, an extra 25 per cent. is 

~  for a particular person trunk call. This too is very excessive and: 
thIS charge could also be reduced to 10 per cent. Particular calls do not 
involve any extra labour or difficulty to the Department, and it very often' 
happens that the particular person is not available. In such a csse, Sir; 
the amount that becomes payable is really a great burden on tile ~ 

scribers. Moreover, when a trunk call is made within the hAlf rate hours. 
the charge for partlcular 'person calls is made on the full rates. In such 
a case the charges for a particular person call should be 25 per cent. of 
the half-rate chaJt,.,cre. In a case where a called subscriber refuses the-
trunk connection, the call should not. be considered as effective and in such 
cases half charge should be made and not the full charge. It looks in-
equitable that the-calling subscriber should be made to pay full charRes. 
when the called subscriber has refused to ~ . 

In view of these rules, ilie users of trun,k calls are put to a great loss. 
I would. therefore. like that, in view of the above facts. the Honourable 
Member in charge would give his sympathetic cons:deration and see that 
the tJelephone trunk calls are thus made more popular. more efficient and 
more eonvenient for the !mbscribers in grnernl. 

With these words, Sir. I move. 

Kr. President (Tbe Honourable Sir Ahdlll' Rahim): Cut motiolll 
moved: 

"That the demand under the head 'Iudilln Posts Rnd a ~ Department 
(including Working EXpl'nRes)' he reduced hy RR. lO(l" 

Babu Baljnath Bajoria: Sir, T risE' tc fHlpporic tIw motion. '1'hp 
telepllone at the present moment is tIll' most profitable brancll of tlw 
Posts nnd Telegraphs Department. T will give :Vall Rome figl1res. The 
net receipts from telephones in 1934-i\;' was about Rs. 7ni 1a1l:hs. ann th0-
expenditure, including interest on capital outlay, was Rs. ;)6 1akh8. Ro, 
there was a net profit of Rs. 23 lakhs, or about 30 per cent. In tn3;1-3A' 
also, the net receipts are Rs. 83 lakhl'l. and the t.otal expendit1lre Rs. 63 
lakhs, including !interest on capital ouLla:v. or 't profit of R". 20 lnkhs. 
i.e.. 2!'i per cent. These profits are much too high, and the:\, show that 
there is ample room for a reduction in the rates. If the rates fire red1lced 
the telephones will be more popular than they are now. Telephones are. 
even now, very popular with the mercantile community. nnd if the rateR 
ILre reduced, the traffic is sure to grow. and there will he increased 
revenueR to the Department. Again: the telephone' service facilities for-
trunk telephones in Bengal are very limited ut· the present moment. 
Ther!3 are. very few places in which trunk telephone services are available .. 
In t.he United Provinces and in the Punjab. there are telephones ai. 
practically each city. but it is not 80 in Bengal. I would request my 
friend, Mr. Bewoor, to give this matter his considerRt,ion and to affonT 
t,runk tclephone facilities 1n important -centres in Bengal. The tc1eph()]w 
has become a great necessity for thfl mercantile o~n n n t . and ~. .  
use it freelv. I would also like to see the lines mcreased, B a ~
betwern ~ ttn and 'Bomhay. as I find that the present lines arn 
nlwtiys very congested. :md it-is difficult to get calls for a considernblr.-
~ . With thesE' few words, I support. the motion. 
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Mr. G. V. Bewoor: Sir, this eloquent appeal from two Members of 
this House, who can easily afford to pay higher charges, rather falls, I 
think, flat. The main argument on which the request for reduotion is 
based is that the telephone branch is making a profit. 

]labu Baijn&th Bajoria: A big profit. 

lIr. O. V. Bewoor: The first point is that posts, telegraphs and tele-
phones have to be considered as a whole. and we cannot take each branch 
-separately. The Department as a whcle. 1t will be noticed. is just manag-
ing to meet its expenditure, and there is, therefore, at this juncture no 
justification for taking the risk of a big loss by a reduction of the rates. 
At the same time, I do wish to assure the Honourable Member that the 

·question of reducing rates, whenever it is practicable and when such a 
reduction is likely to bring in a higher revenue on the whole, is always 
in the mind of the Department, because our aim is to earn more revenue. 
In pursuance of this policy, we did bring down the rates. for telephone 
subscribers in September 1934 to a very appreciable extent. It is un-
fortunate that that reduction did not bring the increase in the number 

()£ subscribers which we were hoping it would. In the matter of trunk 
,calls again, we gave the public the conces.sion of a maximum charge of 
Rs. 10. Our critics, I am afraid, are often inclined to forget the size of 
India, nnd they make wrong comparisons with other countries. Actually, 
the rates charged in India for trunk calls challenge comparison with those 
levied elsewhere in the world. Incidentally, up to a distance of 150 miles 
the rates charged in India a.re actually cheaper than those charged in the 
United Kingdom, which is a highly developed country with a very large 
telephone trunk traffic und where costs are less owing to the extensive 
use of cable. Our critics forget that we are now giving a call from 
Peshawar to Trichinopoly or Madura for a maximum charge of Re. 10, 

·and, if, distance for distance, you compare the charges in Europe, you 
,will find that our charges are low. 

There is a further point to be considered. At the present moment we 
have a certflin number of circuits connecting the various important centres. 
With the present charges we are getting an amount of traffic which we 
find we are unable to handle eBectively. If rates are reduced, and traffic 
n a ~, we shall only be inviting criticism against delays and making 

thl' Sel;rtce!3 unpopular. Th.e first step to take, therefore, is to provide 
·more CU"CUlts between the Important centres, and that is what we are 
-doing at present. Those Members of the House who are on the Standing 
Fionnce Committee will remember that they approved a number of 
schemes for establishmg carrier current apparatus between the important 
centres. When we have p'rovided these circuits and when we find that 
thl' circ.uits have .got spare ~a a t , the question o.f reduC'ing the trunk 
rates With the object of eammg, 00 the whole, a higher revenue will be 

.carefully cons!dered. 

As regards the expansion of telephones in the province of Bengal, the 
Honourable the Mover probably knows that, in the last two years, we have 
expanded to a very large extent, and I trust he will act as an agent of 
this Department and secure for us more subscribers. If he does so I 
-<lao assure Mm that I am prepared to open a telephone at every district 
tc1wn in Bengal. 
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Mr. PrelidlDt (The Honourahle Sir Abdur RaMm): The question it!: 

"'i'hat the demand undel' the ~  'lndinn IlOlltd and Telegraph.. Department 
(including Working )£xpenaeel' bi> reduced hy Rs. 100." 

Th(· motion was negatived. 

Mr. Prll1del1t (The Honourable Sir Abdur Rahim): The question is:' 

"Thut a sum not exceeding ;B.s. 10,91,01,000 be granted to the o no~ General, in 
COlDlcil to defray the charges which will cOme in courRe of payment dunng the year' 
endmg the 31st day of March. 1937, in respect of 'Indian PORts and Telegraphs. 
Department !including Working ,EXpt'lnBeII)'." 

Thf:' motion was adopted. 

DEMAND No. 25.-TNTEREST ON DKBT AND REDUCTION OR AVOIDANCE OF DEBT., 

'lIle HODourable Sir .James GrIgg: Sir, I beg to move: 

"That a. !'um not exceeding RH. 19.80,000 hI' granted to t.he GOVl'rnor General in. 
Council to dt·fray thl' chargeR whieb will come in COUrRe of payment during the year' 
ending the 31.t day of MUl'ch, ~ , in respect of 'Interest on Deht and Reduction or 
Avoidance of Debt'." 

Mr. PresideDt (The Hunourabll' Sir Abdul' Rahim): The question is: 

"That .1 Bum not elweeding Rs. 19.80,000 1.11, granted to the Govemor General ill' 
Council to defray the chargeswbich will come in course of payment duriIlg the year 
ending the 3lat day of Ma.rch. 1937. in reRpPC't of 'Interest on Debt lind Rpiluction or 
A voidft.!1c9 of Deht.'." ' 

The motion waEl adopted. 

DEMAND No. 26.-TNTRRRRT ON MUleEJ.LANEOtTS OBJ.lOATIONR. 

The JIoDourable Sir .Tamel Grilg: Sir, I beg to move: 

"That It. sum not llt'ceeding Rs. 68.88,000 be granted to the Governor General in 
Council to defray the charges which will come in cOl1rse of payment during the year 
ending the 3Jst IIny of MArch, 1937, in respect of 'Interest on Miscp.\)aneol1R Obliga· 
t.iona'." . 

Mr, Prllklent (The Honourable Sir Abdur Rahim): "The question iEl: 
"That a sum not exceeding RB. 68.88.000 be grn.nted to the Governor General iII" 

Council to defl·ay the charges which will coml' in ('OIll·S'.' of payment eluring t.he ~ 
ending th" 31Rt day 9f MRfch, 1937, in re"pe('t of 'Intpff!Rt on Milcellaneoua Obliil--
t . ~ 

The mntion Will! adopted. ' 

DEMAND No. 27.-STAFF, HOUSEHOl"D AND AI.LOWANCES OF :'IRE GOVEltNOB' 
GENERAL. 

'The Hcmourable Sir .Jamll (lriI,: Sir, I beg to move: 

"Th .. t 110. eum not. exoeeding RR. 4,00.000 be-puted to the Governor General in 
Council to defray the charges which will come itr cOline' of payment during the year 
encJiIl3 the 31st day of March. 1937, in respect of 'StaI, lIousebolif and: Allowance. 
of the Oovernor General' ... 
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111. PrHldent (The Honourable Sir Abdur Rahim): Motion moved: 

"That a aUlD not exceeding Rs, 4,80,000 be granted to the GovernOl' General in 
o ~  to defray the charge. which will come. in course of payment duriqg the year 
endmg the 31st day of March, 19.J7, in respect of 'Staff, Household and Allowancet! 
of the Governor GeDeral'," 

Ilr. S. Satyamur1il: Sir, I urn glud thut uy u strange stroke of luck. 
this demand is open to discussion. at least for some minutes before the 
guillotine falls. It is one of those demands which farely come within 
the scope of discussion in this House; Ilnd I want to faise II few points 
for N)llsiderution by those who ure in u position to answer my questions. 
Of ~ '  the hulk of this demand, namely, Rs. 10,48,000 is non-votahle: 
but, luekily for liS, t.his slim of Rs. 4,80,000 is voted. Apart from tllP 
sHlltry .  . .. 

Kr. N ••• .J08h1: Mav T rise to u point of order? 
times fixed for their cuts'. , 

The J'U1ilf's IIl\d 

:Mr. s. Satyamurti: That is not raising a point of order. 

lID', N. II . .Joshi: 1 um not suggeEting that you have uo legal right. 

Mr. S. Satyamurti: Then, there is no point nf nrd'?r .. , 

I&. B .•• .Joshi: We have still some cut motions in our name: is it, 
right for organised Purtie,s to take up the time of the House whenever a 
motion is proposed by opposing or support/ing the motion? This time is 
allotted to the Iluat.tachpd McmllPr8 Rnd I think the unattached Members 
should lillY€' an opportllnity of moving thcir cut ot~on . 

Mr. S. Satyamurti: J think the boot is 011 the other leg: r am afraid 
Wf' t.he orgnnised Purt/ips have been trented less than fairly . 

:Mr. President (The Honourable Sir Abdm Rahim): The Choir cannot 
allow that expression. 

Mr. S. Satyamur1ii: By my frieud, not b.Y you, Sir. I am not talking 
about you, Sir. I am talking of my Honourahle friend. It. is TlO use, 
not having nny cut mot,ions, preventing liS from spcllking Oil fhp 
demands. 

Mr. N. II . .Jolh1: There lire other put motiom;. Thut wus the umler-
standing. 

Mr. S. Satyamur1ii: There was no understanding that we. should not. 
speak on these demands, and that we shouhl sit silen.t with folderl a~ , 
while the demands were being made. I 11m not, movmg nn.\' ('ut. motloll: 
I am simply speaking on the demand 8S it come8. and I t-ltinkT 11111 
entitled to do so. 

I want to know one thing: lit pUKe' 145.1!Ilffi'e it-; the suiat, of the 
Governor Generlll; we Cllnnot touch it, then B. C and D-Sumptuary 
Allowance of the Governor General Us. 40,000: Expenditure from 'Con-
tract Allownnc(' R;;. 1.41,R40; Stnte on ~ .  lind Motms Hr.:. 4H,(KKI. 
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[Mr. S. Satyamurti.] 
T!le details are given at page 146, where we lind merely these words 
l'epeated, I should like to know on what, these sums are being spent. 
Are all the people who go to the Viceroy's House fed, and their drinks 
paid out of this money? I want to know some of the details of this. 
We had some discussion in the Public Accounts Conunittee, as to the 
audit of these accounts: after much discussion, they ultimately agreea 
to give 0. certificate. I should like to know how these sums are being 
spent. Then, we find coming down to various ot.her items of expendi-
ture ..... 

Mr. II. S. Aney: Do you want to get a reply? If so, you must stop. 

Mr. S. Satyamurti: I will stop at five minutes to five. I find t.hat, 
while the Viceroy gets Rs. 20,000 a month, the servants there get Rs. 14 
I. month. . . . . 

The BcDourable Sir Henry Or&ik: What demand arc you ciiseussing? 

Mr. S. Satyamurti: I am talking on Demand No. 27. Then turning 
to page 145, ~ find there Tour expenses, Special trains, etc., Rs. 3,25,000 
and otlier charges Us. 1,45,000 or a total for Tours of Rs. 4,70,900. Are 
~  tours necessary and what purpose do they serve, I should like to 
know, from the tax payers' point of view? Then we have got the 
Viceroy's aeroplane, which costs for maintenance and upkeep Rs. 75,000 
per annum. I should like to know why they want such a lurge SUIll. 
Then, we have got various other items, and I should .like to have some 
explanation as to how this enormous sum of money is spent on the 
Viceroy's Staff and Household, and whether they will consider that, InJia, 
where this Governor General is ruling, is the poorest 'country in the 
world, and whether they cannot cut down this ~ n t . 

Mr. II. S. Aney: And also what was the necessity of having 110 Ilew 
Cabinet Secretary added on to this expenditure: I would like to have lin 
explanation on that also. 

1Ir. II. Ananthalayanam Ayyangar (Madras ceded Districts and 
Chittoor: Non-Muhammadan Rural): Can I answer those questions, Sir? 

Mr. President (The Honourable Sir Abdur Rahim): The HonoUl'Hble 
Member can give.' an answer if any question has been put t.o him, not 
otherwise. 

The Honourable Sir Hemy Oraik: Sir, I admit I am rather taken 
by surprise by this manreuvre or motion-it is not a cut motion-I under-
.stand. 

Mr. S. Satyamurtl: No manreuvre motion, it is a straightforward 
1:!peeoh. 

The Honourable Sir Hemy Oralk: It is not a cut. 

Mr. S. Satyamurtl: It. is n straightforward speech, Sir. ngBinst 
the motion. 
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Mr. President (The Honourable Sir AbdurRahim): The Honoutable 
Member wan,ts some explanation. 

".l'he Honourable Sir Henry OraPs:: Never having been a: Viceroy, never 
having been a member of a Viceroy's staff, I cannot claim any great 
familiarity with these items of expenditure ... 

Mr. S. Satyamurti.: Then, what is meant by sumptuary allo ..... s!lce? 

The Honourable Sir Henry Oraik: That is to meet the cost of enter-
tainment. 

Mr. S. Satyamurt1: Why should we pay for it? 

~ Cowas!1 lehanglr (Bombay City: Non-MuhaUlDl8dan Urbf.n) : 
'They never get any entertainment there. 

Mr. S. Satyamurti: Let Sir Cowasji Jehangir pay for it I 
I 

Sir Oowasli leh.ang1r: They don't take any IWlCh or dinner in Govern-
,ment House. 

The Honourable Sir Henry Oraik: That is t.heir own fault. 

JIr. S. Satyamurtl: Why should not the Viceroy pay for it? Why 
'jjhould we, the tax-payers, pay for it? 

Sir H. P.Mody (Bombay Millowners' Association: Indian Com-
merce): You are attacking the rights of the minorities . 

. JIr. S. Satyamurtl: What. is the contract allowance, Rs. 1,40,8001 

De Honourable Sir Henry Oralk: What page is that? 

Mr. s. Satyamurtt: That is at page 145. What are the items, nobody 
1mOWR, 

JIr. Y. E. James: May I rise to a point of order, Sir. Is the Hon-
'l\urable Member entitled to make a second speech? He has made one 
standing up; he is making another speech sitting down. (Laughter.) 

JIr. S. Satyamurti.: Nobody ~  is speaking. What am I to do? I 
get no answers from Government. , 

Mr. 1(. M. loshi: May I request you, Sir, to put the motion as there 
lOre no people to speak? 

The ~ a  Sir Renry Or&UE: I WIl6 trying to make a. speech 
when! Was mterrupted. (Laughter.) Well, Sir, I imagine this oontrac. 
grant IS to ~ t the miscellaneous expenses connected with the Viceroy's 
household whICh are not shown under any other item . . . . 

IIr. S. Satyamurti: For example? 
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The BoDOlIJILble Sir IteDry Ora1k: 'i'he Vicel'o} has u very large resi-
dence to keep up, in fuet. he hU8 three residences, and aH sorts of 
miscellaneous expenditure arises for which no special provision is made. 
I imagine those items come under this contract grant. There is a 
colTElspondillg provision in the household expendit.ure of bll Governor!!. 

As regards the Viceroy's ueroplane, t.hat, as Ii matter of fact, is a 
very economical thillg, because it is very much cheaper for His ~ 

.cncy to travel hy ait· than by tmin. I know as &' matter of fact that 
when His Excellency travels by train considerable eXl'enditure is incurred,. 
not so much by the Government, of Indin as bv Local Government's in 
making arrangements to patrol the line, and in making special police 
arrangement,s. All those things are avoided when His ~ n  travels 
by air, and I Cllll assure t,hc Honourable Member and the House 

Mr. S. SatylllD.unl: Only one minut,(, more! (Laughter.) 

The Honourable Sir Henry Oraik: ,  ,  . that II f!ubst-ant.iu\ saving is 
effected by t:rnvelling by air. 

Kr, K. ABa! Ali (Delhi:. (Tenera\): How often has th!\t aeroplane 
been used? 

The Honourable Sir HeJiry Oratk: }'requentJy. 

Mr .•. Asaf All: a ~' twiee. 

The Honourable Sir Benry Or&lk: No, no. 

Dr. P. N, Banerjea: Do the Member!' of the EX('('ut,iv(' Counei\ use 
the aeroplane? 

The Honourable Sir Henry Oraik: I rlirl once go by the Vi(,eroy's 
discarded aeroplane .  .  .  .  .  . 

Jtr. p, B. B'aner1ea: Will you allow UK to use t.he aeroplane? 

The Honourable Sir Henry Oraik: Yes, if you pny. 

Mr, S. Satyamurtl: :Fl'ee ride! 

The Honourable Sir Henry Oraik: I was last week offererl t,he lIRP. 
of the o '~ old aeroplane to go to Meerut at n eost of Hs, 200. I 
t!hould have  heen delightt>d to have gone if five or six other Members 
cf tIl!' ~  hn(l gone with me to share the expcI!sc 

(It be.ing Five of the Clock. I 

Mr. President (The Honournblt, HiI' Abdul' RR ~~. Order, order, ~ 

question is: 
, ','That a 8um not &xceediniS Ra. 4,80,000 be granted to the Governor General· in 
touncil to defray the charges which will come in course of paymeat during the y«IZ. 
ending the 31st day of March, ]9.n, in r8spt'ct of 'Staff. Houaehold and .AllowanC811 
of the Governor General'." 

1'he motion was adopted. 
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DEMAND No. 28.-":EXECUTIVE COUNCIL. 

Kr. Prllident (The Honourable Sir Abdur Habim): 'fhe question is: 
"That a. reduced 8um not exceeding Re. 1 Le granted to the Governor General in, 

CouDcil to defray the chllrges which will come in coune of payment dUl'ing the year 
ending the 31st day of Ma\'ch. 1937, in re8pect of ' ~  Council' ... 

'fhE:: motion was a. o t~ . 

DEMAND No. 29.-CouNcn, OF ,sTATE. 

Mr. President (The Honourable Sir AbdUl: Rahim): The question is' 
"ThaI. a 8um not excpeding Rs. 1,34.000 Le granted to the Governor General illl 

Council to defray the charges which will come ill course of payment during the year 
ending the 31Mt day of March, 1937. in respect of '(;ouncil of State'."-

'fhe motion WAS Adopted. 

t~M  No. 30.-LEGIRLATIVJ£ ASSI':MBLY AND LEGUU,ATIVJo; ASSEMBLY 
DEPARTMENT. 

M1'. President (The Honourable Sir Abdur Hahim): 'fhe question is: 
"That a sum not exceeding R.. 7,88,000 Le granted to the Governor General in 

Council to defray the chargt's which will come in course of payment during the year 
ending the 31st day of March. 1937, in \'68pect of 'Legislative Assembly and Legislativlt 
Assembly Df"F'ortment.'." 

'rho motioll WIlS adopted. 

DEMAND No. HI.-FoHEHiN AND POI,J'fICAL DEPAUTMENT. 

Mr. President (The Honourable Hir Abdur Hllhim): The, question II';: 

"That :t reduced 8um lWt. c!weeding H8. 9,08,900 be granted to the G'overnor 
General ill Council to defray the charges which will come in course of payment 
during the ye'lr ending the 31st· day of March, 1937, il\ respect of 'Foreign and Political 
Department' ." 

The motion was adopted. 

DEMAND No. 32.-HoME DEPARTMENT. 

Mr. Preaf4ent (The Honourable Sir Abdur Rahim). The question ill: 
"That :\ reduced aum not exceeding RB. 7,71,900 be granted to the Governor 

General in C(lUncil to defray the charges which will come in (',()IJr18 of payment 
during the year ending the 31st,. day of March, 1937, in respect of 'Home Department'." 

'I'be motion WAS adopted. 

DEMAND No. 38."-':PPBJ.IC SERVICE COMIIUI'fHOK. 

Mr. Presldent (The Honourable Sir Abdnr HRhim): Th(' qU(,Rth'll i",· 

"That a .um, not exceeding R,. 1,96,000 be gra.nted to the Governor General in 
Cou.ncil to defray the charlles which will come in COllrse. of payment durit\/r the yeli!' 
endmg the 318t day of March, 1937, in reRpel't of 'Puhlic- Service CommiR8ion', " 

The motion was adopted. 
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DEMAND No. 34.-LEGISLATIVE DEPARTMENT. 

Xr. Prllldent (The Honourable Sir Abdur Rahim): The qlJestj(}fl kl: 

"That a. aUlD Dot exceeding RI. 3,00,000 be granted to the Governor General in 
Council to defray the charges wllich will come in course of payment during the year 
ending the 31Ht day of March, 1937, in rAsped of 'Legislative Depart.ment'." 

The motion was adopted. 

DEMAND No. 35.- DEPARTMEN'l' OF EDUCATION, ~  AND LANDS. 

Kr. Prea1dent (The Honourable Sir Abdur Rahim): The question is: 
"That n. sum not exceeding Rs. 6,12,000 be granted to the Governor General in 

Council to defray the charges which will come in course of payment during the year 
-ending the 31st da:; of Murph, 1937, in I'espect of 'Depat1mpnf of Education, Health 
and Lands'." 

The motion was adopted. 

DEMAND No. 36.-FTNANCR DEPARTMENT. 

Mr. President (The Honourable Sir Ahdur Huhim): 'rlw q-ue!ltio[o is: 
"That. It Bum 1I0t exceeding R... 10,16,000 be j!'ranl>f'd 10 the Goverllor General 1n 

·Coo.ncil to defra.y the charges which will come in course of payment during the year 
-ending the 31ijt day of March, 1937. in '~ 't of 'FinRne" Department'." 

The motion was adopted. 

DEMAND No. 38.-COMMERCE DEPARTMENT. 

Kr. Prea1dent (The Honourable Sir Abdur J1ahim): 'rhl' qllest.ion is. 
"That a Hum not exceeding B.s. 3,95,000 he grunted to the Gove1'llor Genera.l in 

"Council to dEfray the charge8 wllich will come in course of payment durin.g the year 
-ending the 313t dRy of March, 1937, in respect of 'Commerce Depnrtment'." 

The motion was adopted. 

DEMAND No. 39-DEJo'ENCE DEPARTMEN'f. 

Kr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a reduced Bum not exceeding Re. 1 be granted to the Governor Gener&l in 

Council to defray the a ~  which will come in COUrMe of payment during the yMr 
-ending the 3bt. day of March, 1937, in respect of 'Defence Dep&rtment' ... 

The motion was adopted. 

DEMAND No. 4O--DEPARTMENT OF INDlTSTRIES AND LABOUR. 

Mr. President (The Honourable Sir Abdur Rahim): The que&tioa is: 

"That a Bum not exceeding R,. 5,47,000 be granted to the Govel'nor General in Council 
to defray the charges which will come in course of payment durin!!: thll year ending the 
31st day of March. 1937, in ' ~ t of 'Depal'tmpnt of T n t ~  and Labour'." 

The motion was allopted. 
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DEMAND No. 41-CENTRAI. BOARD OF REVENUE. 

liIr. PrHident (The Honourable Sir Abdur Rahim): The question i •. : 
"That. fI sum not exceeding Rs. 2,08,000 be granted to t.he Govenlor General in., 

Council to clefray the chal'ges which will come in course of payment during the yellot 
ending the 31st day of March, 1937, in respect of 'Central Board of Rever-ne'." 

The motion was adopted. 

DEMAND No. 42-PAYMENTS TO PROVINCIAL GOVERNMENTS ON ACCOUNT OF 
ADMIN{STRATION OF AGENCY SUBJECTS. 

Mr. PreatdeDt (The ono a ~ ·Sir Abdur'Rahim): ·The question i,: 
"That a Awn not ex(!eeding Rs. 1,56,000 be granted to the Governor General in· 

Oonncil to defray the charges which will come in course of payment during the year 
ending the 31Ht day of March, 1937, in respect of 'Payments to Provincial GoT8mmenta .. 
on account of administration of Agf'ncy subjects' ... 

The motion was adopted. 

DEMAND No. 43-AuDIT. 

Mr. Prelident (The Honourable Sir Abdur Rahim): The question is:' 
"That a Bum not exceeding Its. 1,00,90,000 be granted to the Governor General in,. 

Council to defray the charges which will come in course of payment dnring the year 
ending thE' 3ht day· of March, 1937. in ~ ' t of 'Audit' ... 

The motion waf' adopted. 

DRMAND No. 44-ADMINISTRATJON OF JUSTICE. 

Mr. President (The Honourable Sir Abdur Rahim): The question in: 
"That a sum not f'\xc£eding Rs. 69,000 be granted to the Governor General in Council' 

to defray the a ~  which will come in course of payment during the year ending 
th .. 31st day of March, ..~ , in reRppct of 'Adminilltration of Justice· ... 

The motion waF: adopted. 

DEMAND No. 45--POLICE. 

Mr. President (The Honourable Sir Abdur Rahim): The question .jill': 
"That a sum not exceeding R8. 1,81,000 be granted to the Governor General i •. 

Council to defray the oharges which will come in course of payment during the year 
ending the 3lRt day of March, ]937. in rellpect of 'Police'." 

The motion was adopted. 

DEMAND No. 46-PORTB AND PILOTAGE. 

Mr. Prelident (The Honourable Sir Aodur Rahim): The question )1: 

"That a 8um not exC'eeding Rs. 14,66.000 he grantf'd to f.he GOVP1"JlOl' General in 
Council to defray the charges which " .. ill come in course of payment during th(' year· 
amling tl,.. 3]qt n~' of March. 19:37. in ' ~ t of 'PortR and Pilotnprf"." 

The motion waR adoptefl. 
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DEMAND No. 47-LwHTHousKs AND LIGHTSHIPS. 

JIr. I'nIident (The Honourahle Sir Abdur Rahim): Thequ6stibn is: 

"That a sum not exceeding Rs. 9,75,000 he granted to the Governor General in 
' o~n  to defray t.he chargee which will come in COUI8e of payment during the year 
.enrhng the 31st day of March, 1937. in ' ~t of 'LighthousPH and t~ '.  

The motion waR adopted. 

DEMAN.D No. 48-ScRVl':Y OF INDIA. 

, "That a sum not exceeding R~. 21,24,000 he granted to the UO\'6rnor General in 
'Council to defray the charges which will come in coarse of payment daring the year 
·ending the3ht day of March, 1937, in reMpect of 'Sul'v"yof ladta'." 

The m0tion waR adopted. 

DEMAND No. 4!l--METEOROLOGY. 

~.~. t (The Honourable Sir Abdul' RllhiJll): The question is: 

"That Ilo sum not exceeding Ro. 20,06,000 1)(' j!ranted to ti,e Governor G(·ncral in 
'Counoil to defray the chargell which will come in course of payment during the year 
·ending the 31st day of Mar('h, 1937, in reop"ct of. 'Mpteoroll)gy'." 

The motion was adopted. 

DEMANn No. !iO-GEOLo.GICAl. SURVEY. 

Mr .. PMIlt48Dt (The H()nourable Sir Ahdul' Rahim): Th{! question is: 
"That a sum not exceeding Rs. 2,10,000 h,' gmntecl to tit" (Jovl'l'f\()r General in 

Council to defl'ay thl' a ~ which will eome in courol' of payment dUl'ing the year 
.ending the 3ht day of March, 1937, in resppct of 'Geological Survey'." 

The motion WBs adopted. 

DEMAND No. !i)-BOTANICAL SURVEY. 

Mr. PreIldent (The Honourahle Sir Abdur Rahim): The question is: 
"That ~ 8unl not exceeding RH. 1,29,000 be gl'anted to tho Governor General in 

Council to defrny thl' charges which will cornEl ill , o ~ . of plfyment during the year 
'I'nding the 31st day of March, 1937, in l'eRpect. of BotaJllcal Survey'." 

The motion waR adopted. 

DEMAND No. 52-Z00J.OGICAL SUB.VEY. 

Mr. l'fulden' (The Honourable Sir Abdur Rahim): . Tile queat!C\n is: 
"That a snm not exceeding RH. 95.000 be granted 00 the Governor. Genel'al in 

(".ouncil to defmv the a ~ which will come ~ 'R~ of a ,n~, during the year 
.pnding thE' ~t day of Mal'ch, 1937, in resped of ZoologIcal Survey. 

the motion WRs adopted. 
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DEMAND No. 53--ARoHMOJ..oGY. 

lIr. Pnltdlllt ~ Honourable Sir Abclur Rahim) : ThijquMtii:in is' 

"That ~ sum not exceeding &s .. 11,91,000. be granted ·to the Governor Genoml in 
!(louncH to defray the chargeH which will come in course of payment during the year 
ofInding the 3lMt day of Mareh, 1937, in t'~' t of 'Archa!Ology·:." . 

The motion was adopted. 

DEMAND No. 54-MINES. 

111'. PreSident (The Honourable Sir Abdul' Rahim): The question 18: 

"That .0. emn not exceeding R~. 1,27,000 he' granted to the' ~ ' ·.Gi;nenll in 
Council to defray the charges which will come in course of payment during t·h" year 
~n n  the 31st day of March, 1937, in I'espect of 'Mines'," 

The motion was adopted . 

.DEMAND No. 5[r--OTHER SCIENTIFIC DEPARTMENTS. 

·Xr. Pre81dent (The Honourahle Sir Abdur Rahim): The question is: 

"That a 8um not exceeding R~. 2,56.000 be granted to the Governor OeDernl in 
'Council to defray the charR'es which will come in COIMe of pavment during the year 
-ending the 31st day of March, 1937, in respect of 'Oth .. r Scientific Department...·." 

The motion was adopted. 

DEMAND No. 56--EDUOATION. 

Xr. Pre81dent (The Honourable Sir Alidur Rahim): The qUestiOJl it:.: 
"That a. Bum not exceeding HH. 5.l!B.OOO be granted to the Governor General in 

'Council to dt'fray the chargeH which will come in course of pliyment during the year 
ending the 31st day of March, 1937, in respect of 'F.dtlcation·,', 

The motion was adopted. 

DEMAND No. .W-MEDICAL SBRVICES. 

111'. Prelldent (The Honourable Sir Abdul' Rahim): The question i .. · 

"That a sum not exceeding R~. 6.97.000 hi' granted to th" Govel'nor General in 
'Council to defray the a ~  ~ will come in course ()f .payment n~ thp yl'R!' 
ending the 31st day of March, 1937, in reRpect of 'Mpdical B ,' ~ .  

The motion was adopted. 

DEMAND No. 58--PURLIC HEALTIf. 

1Ir. Prelident (The Honoura.ble Sir Abdur Rahim): The question is: 
"That a sum not exceeding Rs. 7.64.000 be p;ranted to the Governor General in 

t~o n  to defray the charg;t'R which will come in conrse of payment during t.he year 
ending the 3bt day of March, 1937, in respect of 'Public Health' ... 

The motion was adopted. 
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DBMAND No. 59-AGRICULTURE. 

Mr. Pnat4w (The lIOOotlr8rble _SirAbdur "Rahim): Thequeation ia': 

"That a &om not. exceeding RII. 30,42,000 b. granted tot.he Governor General in.-
Council to defray the !'barge. which will come in course of payment during the year· 
ending the 311t day of Ma.rch, 1937, in respect of 'Agriculture' ... 

The motion was adopted. 

DBMAND No. 6O-hrPBlUAL COONOIL OF AGRIOULTURAL RESEARCH 
DBPAIl'l'IIBn' • 

1Ir. Prtatd_t (The Honourable Sir Abdur Rahim): The question is: 

"That a lIum not exceeding Rs. 8,75,000 be granted to the Governor General in-
Council to defrRY the charges which will come in CClurse of payment during the year 
ending the 3bt day of March, 193;. in respect of 'Imperial Council of AgriculturRl-
Research Department'." 

The motion was adopted .. 

DEMAND No. 6O·A-SClIEME FOR THE IMPROVEMENT OF AGRICULTURAL 
MARKETING TN INDIA. 

Xr. Prelldent (The Honourable Sir Abdur Rahim): The question iE: 

"That a sum not ~ n  R~. 4,60.000 be granted to the Go· .. ernor Genera.l in 
Council to defra.y the cha.r!!;!'s which will come in course of paytn!'nt during the year 
endinp: the 31st day of Ml\rch. 1937, in ~ ' 't of 'Rchl'me for thC' improveml'nt of 
Agricultural Marketing in India'." 

The motion was adopted. 

DEMAND No_ Gl-CrvlI. VETERINARY SERYICES. 

Mr. Prf!lldent (The Honourable Sir Abdur Rahim): The question is: 

"Tha.t a sum not exceeding Rs. 7.33.000 l'e granted to the Governor General in 
Council to defray th" chargf'R which will ('orne in coursl' of payment durinp: thl' ~' a  
ending the 31st day of March, 1937, in respect. of '('i,-il t~ a  Servi('es'." 

The motion was adopted. 

DEMAND No. 62-INDt;STRlES. 

Mr. President (The Honol.ll'ahle Sir Abdur Rahim): The _question is: 

"ThAt A Rum not flxr."Pfliml RA. 8.m.OOO hI' ~  W the GovC'rnor General in 
Cnnndl to ncf,.nv th .. !'hll.rvps which will !'ome in t ~ ' of .~ nt during thll yea:, 
!'nding the 3t.t day of Mnrch, 1937. in rl'Rpp('t of 'Indmitries' ... 

ThE' motion wag MOp". 
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DEMAND No. 6S-A VIATION. 

:lit. PreIldent ('l'he Honourable Sir Abdur Rahim): The question is: 
"ThRt a 8um not exceeding Rs. 22,115,000 be granted to the Governol' Genel'al in 

Council to defray the charges which will come ill course of payment during the year 
ending the 31st day of March, 1937, in ~ t of 'Aviation'," 

'l'he motion was adopted, 

DEMAND No, 63-B--OApn'AL OUTLAY ON OIVIL AVIATION CHAR(lED TO 
REVENUE. 

MI. Pre.dent (The Honourable Sir Abdur Rahim): The question if;: 

"That a lIum not exceeding Its. 1,000 he gronted to the Governol' General in 
Council to defray the charges which will come in I'.oUI'tIe of payment during the year 
ending the 31st day of March, 1QJ7, in reapeci of 'CRpital Outlay on Civil Aviation 
charged to RevenuE"." 

'I'he motion was adopted, 

DEMAND No, 64--COMMERClAL INTELLIGENCE AN)) STA1'ISTICS, 

Mr. President (The Honourable Sir Abdur Rahim): The quesi;iol1 is: 
"ThRt a 8um not ~ weeding Rs, 5,38,000 he gl'anted te, the GovElrnor General ill 

Council to defray the charges which will coml' in couue of payment during the yeal' 
oodi,ng, t, ~ 3IKt day of March. 1937, in rllsped of 'rommeroial Tntelligence and 
RtIltlstlC" . 

'fhe motion was adopted. 

DEMAND No, 65-CENSUS. 

Mr. Prelident (The Honourable Sir Abdur Rahim): The qUl:lstion is: 
"That 0 ~  not exceeding R~. 1,000 he granttJd to t ~ o 'no~ n o  in 

(:ouncil to defray the chal'ges which will come in course of payment durml! tht' year 
Pllding the 31At day of March, 1937, in respect of 'Census'," 

~ motion was adopted. 

DEMAND No. ~ M R ' R , 

Mr. Prelident (The Honourable Sir Abdur Rahim): The question is: 
"That a 811m not exceeding Rs. 15,000 be gl'anted to the o no~ General in 

Council to defray the chargeR which will come in COUTee of payment durmg the yell\, 
~ n  the 31st day of March, 1937, in I'espect of 'Emigration-Internal'." 

The motion was adopted. 

DEMAND No. 67-EMIGltATION-ExTERNAL. 

IIr. Prllldent (The Honourable Sir Abdur Rahim): The questioD is: 
"That a Aum not exceflding Rs. l,93,1lOO he granted to the Governor, General ill 

Council to 8efray the chargeR which will come in couras of payment durmg the ~'''  
~ n  the 31st day of March, 1937, in l'I'Ppect of 'Emigration-,]l:xtel'n"l'," 

The motion was adopted. 
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DEMAND No, 68--JOINT' STOOK CoMPANIES, 

1Ir. Pretldell' (The Honourable Sir Abdur Rahim): The question!i: 

"That. a ~  lIot exceeding Rs, 1,29,000 be granted to the Governor Genel'al in 
Council to dt·hay the charges whioh will come in course of payment durin81 the year 
clIding the 3bt day of March, 1937, in 1'e8Pl"Ct of 'Joint. Stock Companies'," 

The motion WEls adopted, 

DEMAND No. 60--?vbtlCE],LANEO{TS DEPARTMENT/! , 

Mr, I'rellldent (The Honourable Sir Abdur Rahim): The question is: 

"That II I\IUIl not exceeding RI, 12,75,000 be granted to the Governor General in 
Council to defray the charges which will come in course of .payment during the yell!' 
endjng the 31st d/lY ef March, 1937, in \'e.ipect of 'Miaeellaneous Departments'," 

The motion was adopted, 

DEMAND No. 70--INDIAN S'rORE!! DEPARTMEN'r, . . 
1Ir, Prelident (The Honourable Sir Abclur Rahim): Th!' question is: 

"That II SUI!! not exceeding R~. 20,55,000 be granted to the nOvernol' General in 
Council to defray the chargeR which will come in course of payment during the y!'R!' 

euding the 31st day of March, 1.937. in respect of 'IndiRn StoreR n!'partment'." 

Tlw motion waf:( adopted, 

DEMAND No, 71-CURRENCY. 

Kr. Prelident (The Honoura.ble Sir Abdur Rahim): Th(' question is: 
"That a sum not exceeding Rs, 14,89,000 1,1' granted to the Oovernor General in 

Council to dehay the charges which will come ill eoUl'st' of paylllf'llt dUl'in!l th ... yeRI' 
ending the ~ .day of Man'h, 1937, in reRpect of 'CU!'I'(,Ill'Y'" 

Tb'e motion was adopted, 

DEMAND No, 72-MINT, 

Kr. Prellld8Dt (The Honourable Sir Abom Rahim): The question is: 
"That a Rum not exceeding Rs. 17,10,000 he gl'l'llted to the Gove;nor Geileral in 

CouDcil to defl'ay the charges which will come in oourse of pu:vml'nt during tho yesI' 
tmding thr 31st day of March, 1937, in respect of 'Mint', .. 

The motion was a.dopted, 

DEMAND No, ~  WORKA, 

JIr. PrelldeDt (Tbe Honourable Sir Abdur Rahim): The 9,uestioll is: 
"That " sum not exceeding Rs, 2,39,95,000 he grunted to the Governor General in 

Council to defray the chaIgee which will come in course of payment Jluring th" YPl\l' 
ending the 31at. day .of 'March, 1tlr, in ~ 't Qf 'Civil o ~',  

The mot'lon was adopted, 



'rRPJ GBNBRAL BUDGBT--LIST _OF DEMANDR. 

DRMANll No. PR t ~  ALLOWANCES AND PENSIONS. 

_r: Prelt4ent (The Honnllrnhle Rir Abdnr Rahiin): The qnmion ia: 

"Tliat Ito gUm not 'exceeding Re. 1;04,94,000 be grantad to the Governor Geueral in 
Cou.Dcil to defrRY the charges which will come in coune of payment. during the year 
e!ldmg the 3bt day .)f MRr('h. 1937, in t'~ t of ' ' ~nn a~ on .. \l1owanceR and Pell-
'c,)onMt," 

'flw nlCltion WBs adopted. 

DRMANO No. 7!i-'-HTATIONERY AND PRINTINo-:')' 
, 
d, 

JIr. Prea1dent (The Honourable 'Sir Abdur Rahim): The question is: 

"That a sum not ,·xceeding R... 35,26,000 be granted to the Governor Of,nel'lll in 
CoulJdl to defray the churges which will come in COUI'lIe of payment during the. Vl'RI' 
"IHling the ~t clRY of Mal'dl, 1937, ill '·(·spt'(.t ()f 'Stat.ionery and Printinjf'... '  . 

Thr mot.ion was Ildopt.ed. 

D.:!lfAN]l Xo. 7('r--MISCELI.ANEOllS, 

)[r. Preatdent (TIlP Honournhlp Sir Abdur Rahim) : The question is: 

"That :. ~  lIot. ('xcpprlillg n§. 7.88,000 he granted to tho Governor General in 
'-'oUII(,il t" ddmy til!' l'IUII'gt'R which will com .. in course of payment rluring thp yelli' 
('lItling t, ~ 31.t da,v of M'I\'('h. 1937, ill I't'RJl .. ct. of 'Mi.eellaneoul'," 

Tilt· BlOt-ion Will<. n.<1opi.tlcl. 

nEMANTl ~ , 7A-A-ExPENDtTt'RE ON RETRENCHED PBJlRONNBL CHARGED TO 

R.EVENt:E. 

lIr. President (Thf' Honourllhle Rir Abdur Rahim): The questioniFl: 

"That II Mum ~ ('xceedillg Rs. 20,000 hi' gra.nted to the . Governor General ill 

Council to defray I,he charges whiJh will come in course of payment during the yel1l' 
ending the 31st· day of Mar('h. ]937. in ~ t ~ 'Expenditilre on RetrllDChed Penonne} 
('hal'ged to Revt'DlIP'," 

TI,r motion WR" adopted. 

DRMAxn Xo, 7fl-R-MISCEU.ANEOUS ADJUSTMENT8 BETWEEN TltF. Cr.NTR", 
"NO PROVINCIAl, GOVERNMENTS, 

Mr. Prelident (The Honourable Sir Abdur Rahim): The question ill: 
. "," 

"That 1\ sum not exceeding R.., 3.65,14,000 he grRnted to the Govemor Gemil'll) in 
Council to defray the cbargeR w'hirh will come in coune of P."yment. during the year 
~ n  the ~t day of March, HJ37, in I't'spect of 'M~ n n . Adjarlment. betwl!t'n 
th .. t'nt ~  and Provincial O",·ernml'nt/l'.': 

1'he m.,tion R~ adoptell. 
R2 
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DEMAND No. 77-HEFUNDM. 

lIIr. PreatdeDt (The Honourable Sir Abdur Rahi,m): The question is: 

"Tbat " HUIIl not exceeding Rs. 1,47,82,000 he granted to the Qovtll'llor General ill 
Council to defray the charges which v.ill come ill course of paym.mt dUI'ing the year 
,,"ding the 31st day of March, 1937, in ~ ' ~t of 'Refunds'," 

The motion was adopted. 

DEMAND No. 70--BALUCHIS'l'AN, 

lIIr. PreatdeDt ('fhe Honourable Sir AbdUl' Rahim): The question is: 

"That a reduced sum not exceeding Rs. 38,61,900 be "ranted to the Governor General 
in Council to defray the charges which: will come in coune of paympnt during the yMr 
f'ndinjt the 31st day of March, 1937, in ~ t of 'Ba ' ~t ',  

The m(,tion Willi adopted. 

DEMAND No, 80-I»;:UlI, 

lIIr. Preaident (The Honourable Sir Abdul' Rahim): The queRtion is: 

'''fhltt Il sum not exc(!eding Rs, 65,89,000 lll' granted to the Govel'llor General in 
Council to defray the charges whirh will cOllle in course of payml'llt during tho year 
{'nding th? 31st day of March, t937, in 1''''P(,(·t of 'DE'lhi'," 

The· motion WI\8 adopted, 

DEMAND No. 81-A.IMEH-M'EUWAU,\. 

Mr. Preatdent (The Honourable Sir Abdul' Rahim):' The qllf'Rt,jon is: 

"That a Hum not I'xce .. ding R.. 15,55,000 hE' gl'anted to the ~ ' ' ~n a  ill 
Council to defray the charges which will come in coul'se of payment dUl'ing thl' YPIU' 
ending the 3IRt day of Mal'('.h. 1937, in respect of 'AjnH'l'-MI',·wnl'lt' ... 

~ motion WIlS adopted. 

DEMAND No. e2-ANUAMANS AND NWOBAH ISLANDS, 

1Ir. Preltdent (The Honourable Sir Abdul' Rahim): 'fhe question is: 

"That a 8um not exceeding RH. 26,76,000 bo 'an~  to the Govtlrnor Gene1'Rl in 
Council to dl'fray the charges which will come in course of pa.yment during the year 
,·nding the 3ht day of Marr.h, 1937, in l'eAp<'Ct of 'Andl\mnn. and Nicohar ~ nn '.  

The motion was adopted. 

DEMAND No, ~R Pt , 

1Ir. PreIldent (The Honourable Sir Abdur Rahim): The question'it': 

"That a 8um not. exoeeding &s. 4,12,000 he granted to the Governor ~  .. ral in 
C10uncil to defray the charges which will come in COU1'8e of payment during thA yelr 
I'ndinK the 310t dRY of March, ]937, in ~ ~t. of 'Rnjputana', " 

The motion WfiR I\dopt.ed. 



~  GENJmAL iJUJ>OIl1'-Ll8'l' Oli' DEMANDS. 

DEMAND No. 84-UEN'fRAL INDIA. 

Mr. Preliunt (Tht' HOllollruhle Sir Abdur HlIhim): 'I'he question is: 

"'J'h"t a Kum not exceeding RA. 3,29,000 he gralited U, the GovcmlOr General ill 
Council to defray the charges which will come in course of payment (It.ring thtl yel\r 
ending the 31st day of March, IQW. in rtlSPl'Ct of ICentral India'." 

'rt:c motion was adopted. 

DBMAND No. AIi--HvI>ERABATl. 

Mr. President ('fhe HOllour.able Rir Abdur ll.tthim): The question iH: 

"Thllf. '" .um not exceed\llg RH. 2,45,000 be granted to the Governor General in 
Council to defray the ch:Hges which will come in course of paymmt during the year 
Pllriing th" 3ht day of March, 1937, in J'e.I)l,(·t of 'Hydt'raluLd'." 

The> motion was adopted. 

DJ<:MANJl No, 8.'i-A-ADEN, 

Xr. Pr8l1dent (Tht' Honourable Hir Abdur Rs.him): The quest,ion is: 

"That a SUI\I Ilot I'xcl'l'dillg Rs, 5,75,000 hI' g,'anted Ul thl' Governor Genl11'81 ill 
Council to defmy the a '~ which will come in (0111'"(' of payment dUl'ing the Y('u,' 
'.'lIding th .. 31"t do\" of Moreh, 1937. ill I'P"P"!'! nf ':\rit'Il'." 

l'lrf' mot,ion was adopted. 

HEM;\NIl No. Afl---F.X}'J':NDJl'lJUI·: IN BNGJ,,\ND--S.;CRETAIlV OF STATE FoR 
INDIA. 

Mr. President (The HOllourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding Rs. 21,33,000 be granted to the Governor General ill 
Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March, 1937, in r"Rpt'ct of 'ExpPllditurp in England-s...,rptary 
of State,for Tndia'," 

'Jlhe motion was adopted. 

DI'1MANO No, A7--EXPENnITTlRF. IN ENGLAND--HWH ('OMMTRSIONF.R Jo'oR 
INJlIA. 

Mr. President (The Honourable Air . Ahdur Rs.him): The question iR: 

"That a 8um not e,xceeding R., 26,66,000 bi< granted to the GO"l'mor General ill 
nouncil to ~  the charges which will t~ ill COUl'lIC of payment during the yeat' 
ending the 31st day of March, ]937. in I'eappet of 'Expenditl1t'e in EllI{lnnd-High 
o ~R on  for fndin'." . 

'rhe motion WfiR Ildopted, 
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DEMAND Ko, AA-C,\PITAT. 'OUTLAY ON SEC£1HrT\" I'RINTING, 

' .... ".ldent (The HOIIOlltahle Hi r Abour Rahim): Tb'e"qtulstion #: 
"ThiLt a ~ n not ~ n  Rs, ],000 be gl'anted to ,the Governor General in 

(!ou/lt'il t.P. defray the charges which will, come in ,00111'se of paymMt during the yeal' 
' n~ thE' 3IKt day of March, 1931'tin l'''.pect of '('apital OutlilY 011 Security P nt n~',  

The mot,ion was adopted, 

DEMAND No, AII-}'uIIKST CAPITAL OU't'LAY, 

JIr, Prelddent (The HonoU/'uble Sir Abdul' Rahim): The question is: 
"1'hnt :1 ~  not exceedill!( R_, 1,000 ht' granted tv the Governor Generdl in 

CouncIl to dcimy tho chul'ges which will come in course of payment dUl'ing the yea\' 
,,,minI! bhe 31st day of -Mal'(lh, 1937, iT> rp,p' et of 'Forest 'Capital Outlny', .. 

'I'h" mot,ion ~  a o t~ , 

DEMAxn ~ , nO-IuRIGATJON, 

IIr, President (The Hononrahlt- Rir Abdul' Rahim): The question is: 
"Thnt ~ MUIlI not exct'eding R~, 1,000 \" gmnted to t,l", GO'-(,I'nol' General in 

l'ouncii to defray the rhal'j,(es which will come in course ,of paymf'nt during t.he year 
!'nding thl' 3ht, dny of M ' ~ , 1937,'in ll'"ped of 'Irrigation'," 

The: mot,ion wa;; Itoopt.od, 

t .~M n No, fII-TNIlLlJl; PORTS ANn TELlWRAPH!II, 

Ill, President (TIll' HOllouJ'lIhlf' Rir Abom n.ahim): The queRj,ion is: 
"That a 8\1111 /lot ~ ' n  R>, 41.99,000 Ill' granted to the GoverllOl' General ill 

Council to defray thE' ChlUgl'S which will eo,ne in COIll'A(' of p&yment during thl' YPnl' 
(nding th(, 3ht day of ""1'rh, 1937, in n·AflPct of -.!Julian Po,tM and T(,ll'graph.," 

• 'rln.., motion Wit;; aoopted, 

n":MANn No, 92-A-CAI'J'l'AL {)U'fJ .. -\Y ON SCHEMES OF AORI(,lJI,TllRAL IMPRovF.-
MF.N'I' ANn REREARCH, 

Mr. President (The HOllolll'able Sir Abdm Rahim): The qUf'Rt,iotl if;: 

'''rhai a HUIll not exceedillil RH, 7,22,000 I.E' granted to the Governor General ill 
Council to defray the chal'geA which will ('orne in COUl'se of payml'nt during the yeaI' 
eDIting the 31st day of March, 1937, ill ' ,' '~t of '('npit,nl Olltlay nn 8('hernes of 
J\gricultura\ ImprovemeTlt and RllIIenrch'," 

'I'h" motion was aoopted, 

nRMAND No, flS--CI'RRF.NCY CAPITAL OtrTI.AY, 

Jlr,Preatdent (The HonourablE' Sir Abdul' Rahim): The question is: 

"That It mrn /lot t''«('ceding R~, 1.000 he granted to the Governor Generlll inCOUllcil 
t" defray tht, ' t,~ which will ('Olll.' ill ~ ' '  of piLyment during the year ending 
the 3bt clay of Ma ~ , 1937, in 1't'''pect of 'Currency n ~n  OntlIlY'," 

Tht motion was udoptcc1, 



TJI}O: GENEHAr, BUDGET-LIST OF' DfmANDS . 
• 

I.h:M,um No. H4-CAPl1'Al, OUTLAY ON VIZAtlAPATAM HAIWOUIt. 

:Mr. :President (The HOlloumble Sir Ahdur Rahim): The question is: 

"That u ~  not exceeding Rs. 9,93,000 ue granted to the Gonmor Getlul'l'l ill 
Council to defray the charg(lH which will come in IjpurHc of paym('nt during thl!' yell" 
ending the 31st clilY of March, 1937, in respect of ' ~ t,a  Outluy Oil \,iz.!.gapatall' 
Hllr bOU1" ... 

The rtJotiOll was adopted. 

])KMAND No. {};)-CAI'ITAI,. OIJ'fLAY ON LIOH'I'HOP8Es AND LIOHTSH.!P8. 

Mt. Pree1dent (The Honoul'Ilble Sir Ahdur RRhim): The question is: 

"That a ~  not ox('cedill!C ~. 1,000 Le grant"d to the Goverllor General in Council 
to defl'ay the charges which will come in course of payment during tho year ending the 
;5lst day of March, 1937, ir, l'I'SpP('t of 'Capitnl (lutiRY on o ~  IIncl t ~ .  

Thf' motion wus adopted. 

DEMAKIl No. ~ oMM 'n  VAL!')': OF P}OlNAIONS. 

:Mr. President (The o ~  Sir AhdUl' R'nilim): The question if-' 

"That a sum not· exceeding Rs. 1.8,93,000 he granted to thl' Governor General in 
Council to defray the charges which will come in .o '~  of paynlt'llt during thl' yf'1I1' 
ending the 31st day of March, 1937. in rcspect of 'Commutl'd Yalue of Pensions'." 

Th(, motiOl' waf; adopted. 

~ ~  No. lI()·A-EXl'ENDI'WIlJo: ON HF:'l'Rt;1\CHI';ll l'lmRONNEJ, CHAROE)) To 
CAPI1'AL. 

Mr. President (The HQnoUl'uble Sir Abdur Rahim): 1'hc question it:!: 

"That a Bum not, exceeding Rs. 1.000 he granted to the Governor Gentlral in Council 
to defray the charges ~  will come in course of payment during the year ending the 
31st day of March. 1937, in respect of 'Expenditure on ' ~n  Personn!'1 chargl"l 
to Capital'." 

'fhe motion was adopted. 

DEMAND No. 97-T»,LUI CAPl'r.u. OtlTLAY. 

Mr. President (The HOnOUl'lIhlf' Rir Ahdur Rahim): The questiol1 if;: 

"Tlmt a ~  not " .. ,ce"ding Rs. 23.66,000 \Il' grnnted to Ow Governor ~n '  in 
Council to dc·fray the charge. which will com .. in conrse of payment during the veal' 
pnding thE' 3IRt clay of Moreh, 1937. in '~ t of 'n,·lhi Capital Outlay'." . 

'flip motion waH adopted. 
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DEMAND No, 98-INTEREST-FREE ADVANCES, 

Mr. Prllidlllt (The Honourable Sir AbdUl' Rahim): The qU"StiOll')S: 

"That a sum not exceeding R.. 73,15,000 bE' granted to the Govel'nor General in 
Council tA;I defray the ChA.I'ge" wbich will come in coltl'8e of pA.ymellt during the yea1' 
Iluding Lhe 31st day of March, 1937, in J'espect. of .'llltel"eflt-free advances' ... 

~ ' motion was adopted, 

DEMAND No. OO-LOANS AND AUVANCES llEAIUNO INTERES'I'. 

! 
lIIr. PrtItd.Dt (The Honourable Sir Abdul' Rahim): The quesHoll ~  • 
"That a 8um nut exceeding RI, 5,26,45,000 be granted to the Governor General in 

Council to defray the chal'l(es which will comp in course of payment during the .year 
Iluding the 31st dA.y of Mal'ch, 1937, ill respect of 'LoanH and Advances hea.ring 
Interest'. " 

1'he motion was adopted, 

RTA'l'EMENT OF BUSINESH. 

Th. Honourabl. Sir KriptDdra 8ircar (Leader of the How;s): I om 
informed, Sir, that, 8n understanding hilS been reached that fi motion fOI" 
re-committal of the Cantonment,s Bill to Select Committ.ee will be treated 
as uncontroversial and will be pussed with the minimum of debate. On 
this understanding, that motion will be given priority in the list of businesR 
for Monday next. Thereafter, the Finance Bill will he tuken up and will, 
I presume, occupy the House throughout the week. 

The Assembly theu nojourlw(l till Eleven of tl;e Glock on Monday, the 
Hit,h Mareh, 1986. 
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